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Office of Directorate General of Foreign Trade  
New Delhi -0 
------------------- 

Para 4.7 Decision 

    
Meeting No. 12/82/2015 of 2015-16, to consider the cases/issues under Duty Exemption 

Scheme (Chapter-4) of Foreign Trade Policy, 2015-20 pertaining to Chemical and Allied products  
and falling under Chapter 29 and 30,  was scheduled for  18.11.2015 but actually held on 
23.11.2015 under the Chairmanship of Dr. S.K. Bansal,  Jt. DGFT in Room No.11, Udyog Bhawan, 
New Delhi. 
 
Following members were present:- 
 
Shri Nirmal Kumar, Dy.DGFT 
Shri O.P. Sharma, Joint Indl. Advisor, DC&PC 
Shri D.N. Mathur, Consultant, Department of Pharmaceutical  
Shri Mahendra Vikram Singh, Foreign Trade Development Officer 
 

The committee went through the minutes of earlier NC –III meeting No. 11/82 was scheduled 
for 28.10.2015 and approved the same. 
 
 Note: 
 
In certain cases the decision of the Norms Committee refers to the Recommendations/ Observations / 
Deficiencies received from the concerned Technical authority in the same case or a different case of 
another firm with the same product. A scanned copy of such document is placed at the end of the 
Minutes. In some cases, the scanned copy uploaded may be unsigned.  In both these instances, the 
scanned copy uploaded is to be accepted. The U.O.No. / O.M. No. of the scanned copy is reflected in 
the minutes. 

MEETING NUMBER  : 

 
 
12/82-ALC4/2015 MEETING DATE : 18.11.2015 
 
 

1 

Case No.:132/8/82-
ALC4/2014  

Party Name:PROVENTUS 
LIFE SCIENCES PRIVATE 
LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Case 
Rejected 

HQ File 
:01/82/050/00796/AM15/  

RLA File 
:04/24/040/00395/AM08/  

Lic.No/Date:041009435
7 
12.03.2008 

Defer Date: 

Decision :The Committee noted that information has been called for from the firm by NC in its 
meeting No.5/82 dated 25.6.2015 but  reply has not  been received so far.  The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 

 

2 

Case No.:353/5/82-
ALC4/2015  

Party Name:STERLING 
AUXILIARIES PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00493/AM16/  

RLA File 
:03/95/040/00130/AM11/  

Lic.No/Date:0310575673 
24.05.2010 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the earlier 
decision taken by NC in its meeting No.22/82 dated 20.2.2014, uploaded along with these minutes 
or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 
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Case No.:14/24/82-
ALC4/2010  

Party Name:SAINOR 
LABORATORIES PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00814/AM11/  

RLA File 
:09/24/040/00210/AM11/  

Lic.No/Date:0910043414 
08.09.2010 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of norms and  decided to send a 
copy of application to DCPC and deferred the case. 

 

4 

Case No.:19/1/82-
ALC4/2013  

Party Name:CDYMAX 
(INDIA) PHARMA PVT. LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/01377/AM13/  

RLA File 
:07/24/040/00317/AM13/  

Lic.No/Date:0710091789 
06.11.2012 

Defer 
Date: 
 

Decision : The Committee decided to ratify norms for the export product Tenofovir disoproxil 
fumarate based on the recommendation of   D/o Pharmaceuticals forwarded vide O.M. 
No.35011/434/2015-PI(Norms) dated 13.10.2015 , uploaded along with these minutes or as 
applied by the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

5 

Case No.:131/33/82-
ALC4/2012  

Party Name:ACEBRIGHT 
(INDIA) PHARMA PVT LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/01278/AM13/  

RLA File 
:07/24/040/00377/AM13/  

Lic.No/Date:0710092564 
18.12.2012 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product Tenofovir disoproxil 
fumarate based on the recommendation of   D/o Pharmaceuticals forwarded vide O.M. 
No.35011/434/2015-PI(Norms) dated 13.10.2015 , uploaded along with these minutes or as 
applied by the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

6 

Case No.:186/33/82-
ALC4/2012  

Party Name:ACEBRIGHT 
(INDIA) PHARMA PVT LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/01333/AM13/  

RLA File 
:07/24/040/00387/AM13/  

Lic.No/Date:0710092620 
20.12.2012 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product Tenofovir disoproxil 
fumarate based on the recommendation of   D/o Pharmaceuticals forwarded vide O.M. 
No.35011/434/2015-PI(Norms) dated 13.10.2015 , uploaded along with these minutes or as 
applied by the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

7 

Case No.:96/33/82-
ALC4/2012  

Party Name:ACEBRIGHT 
(INDIA) PHARMA PVT LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/01243/AM13/  

RLA File 
:07/24/040/00419/AM13/  

Lic.No/Date:0710092979 
08.01.2013 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product Tenofovir disoproxil 
fumarate based on the recommendation of   D/o Pharmaceuticals forwarded vide O.M. 
No.35011/434/2015-PI(Norms) dated 13.10.2015 , uploaded along with these minutes or as 
applied by the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 
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Case No.:67/33/82-
ALC4/2012  

Party Name:ACEBRIGHT 
(INDIA) PHARMA PVT LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/01214/AM13/  

RLA File 
:07/24/040/00461/AM13/  

Lic.No/Date:0710093544 
05.02.2013 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product Tenofovir disoproxil 
fumarate based on the recommendation of   D/o Pharmaceuticals forwarded vide O.M. 
No.35011/434/2015-PI(Norms) dated 13.10.2015 , uploaded along with these minutes or as 
applied by the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

9 

Case No.:42/20/82-
ALC4/2013  

Party Name:GLAND 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/01028/AM14/  

RLA File 
:09/24/040/00058/AM14/  

Lic.No/Date:0910056110 
23.05.2013 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/124/2015-PI(Norms) 
dated 16.10.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

10 

Case No.:43/16/82-
ALC4/2013  

Party Name:SYMBIOTEC 
PHARMALAB LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00856/AM14/  

RLA File 
:56/24/040/00017/AM14/  

Lic.No/Date:5610002765 
03.09.2013 

Defer 
Date:16.12.2015 

Decision :The Committee noted that information called for from the firm is awaited.  The 
Committee accordingly deferred the case. 

 

11 

Case No.:82/23/82-
ALC4/2013  

Party Name:DEEPAK 
NITRITE LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/01129/AM14/  

RLA File 
:34/24/040/00212/AM14/  

Lic.No/Date:3410038711 
12.12.2013 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o C&PC forwarded vide U.O.No. 14010/36/2012-Ch-II dated 19.10.2015, 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

12 

Case No.:85/23/82-
ALC4/2013  

Party Name:PARENTERAL 
DRUGS (INDIA) LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01132/AM14/  

RLA File 
:56/24/040/00033/AM14/  

Lic.No/Date:5610003400 
20.12.2013 

Defer Date: 
30.12.2015 

Decision : The Committee decided to defer the case for want for comments of DOP. 
 

13 

Case No.:45/3/82-
ALC4/2014  

Party Name:AKZO NOBEL 
INDIA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00049/AM15/  

RLA File 
:02/24/040/00168/AM13/  

Lic.No/Date:0210198458 
03.01.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product   based on the 
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recommendation of   D/o C&PC forwarded vide O.M. No.U.O.No.14010/55/2010-Ch-II dated 
21.10.2015 , uploaded along with these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

14 

Case No.:374/5/82-
ALC4/2015  

Party Name:SURVIVAL 
TECHNOLOGIES 
PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00514/AM16/  

RLA File 
:03/95/040/01015/AM14/  

Lic.No/Date:0310775114 
20.03.2014 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want for comments of DCPC. 
 

15 

Case No.:52/6/82-
ALC4/2014  

Party Name:UPL LTD. Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00454/AM15/  

RLA File 
:03/95/040/01043/AM14/  

Lic.No/Date:0310776594 
01.04.2014 

Defer 
Date:16.12.2015 

Decision : The Committee decided to send a copy of application to DCPC. 
 

16 

Case No.:1/13/85-
ALC3/2014  

Party Name:RA CHEM 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/85/050/00104/AM15/  

RLA File 
:09/24/040/00007/AM15/  

Lic.No/Date:0910059734 
08.04.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/417/2015-PI(Norms) 
dated 7th October, 2015 , uploaded along with these minutes or as applied by the firm whichever is 
less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of 
NC. 

 

17 

Case No.:53/5/82-
ALC4/2014  

Party Name:UNIMAX 
CHEMICALS PVT LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00370/AM15/  

RLA File 
:03/95/040/00015/AM15/  

Lic.No/Date:0310779156 
23.04.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/437/2015-PI(Norms) 
dated February, 2015 , uploaded along with these minutes or as applied by the firm whichever is 
less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of 
NC. 

 

18 

Case No.:1/9/85-
ALC3/2014  

Party Name:RA CHEM 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/85/050/00067/AM15/  

RLA File 
:09/24/040/00049/AM15/  

Lic.No/Date:0910059919 
28.04.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/417/2015-PI(Norms) 
dated 7th October, 2015 , uploaded along with these minutes or as applied by the firm whichever is 
less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of 
NC. 

 
19 Case No.:76/10/82- Party Name:KUDOS Meet No/Date:12/82- Status:Case 
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ALC4/2014  CHEMIE LTD., ALC4/2015 
18.11.2015 

Rejected 

HQ File 
:01/82/050/00990/AM15/  

RLA File 
:22/24/040/00099/AM14/  

Lic.No/Date:2210014839 
29.04.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm but  reply has 
not  been received so far despite repeated reminders.  The Committee accordingly decided to 
reject the case.  RA concerned may take further necessary action as per decision of NC. 

 

20 

Case No.:238/6/82-
ALC4/2014  

Party Name:ESTEEM 
INDUSTRIES PVT. LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00640/AM15/  

RLA File 
:17/24/040/00008/AM15/  

Lic.No/Date:1710005810 
09.05.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

21 

Case No.:14/5/82-
ALC4/2015  

Party Name:YASHASHVI 
RASAYAN PVT.LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00154/AM16/  

RLA File 
:52/24/040/00009/AM15/  

Lic.No/Date:5210041040 
13.05.2014 

Defer Date: 

Decision : : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o C&PC forwarded vide O.M. No.U.O.No.14010/36/2010-Ch-II dated 
10.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

22 

Case No.:15/5/82-
ALC4/2015  

Party Name:ASCENT 
FINECHEM PVT. LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00155/AM16/  

RLA File 
:08/24/040/00055/AM15/  

Lic.No/Date:0810131405 
19.05.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o C&PC forwarded vide O.M. No.U.O.No.14010/01/2012-Ch-II dated 
10.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

23 

Case No.:88/6/82-
ALC4/2014  

Party Name:UPL 
LTD.(FORMERLY 
UNITED PHOSPHORUS 
LTD.) 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00490/AM15/  

RLA File 
:03/95/040/00033/AM15/  

Lic.No/Date:0310782129 
20.05.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

24 

Case No.:9/10/82-
ALC4/2014  

Party Name:EMCURE 
PHARMACEUTICALS LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00923/AM15/  

RLA File 
:31/83/040/00032/AM15/  

Lic.No/Date:3110064004 
21.05.2014 

Defer Date: 
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Decision : The Committee decided to ratify norms for the export product based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/409/2014-PI(Norms) 
dated January 2015 , uploaded along with these minutes or as applied by the firm whichever is 
less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of 
NC. 

 

25 

Case No.:1/3/82-
ALC4/2015  

Party Name:BALAJI 
AMINES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00031/AM16/  

RLA File 
:31/83/040/00006/AM15/  

Lic.No/Date:3110064305 
05.06.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o C&PC forwarded vide O.M. No.U.O.No.14010/122/2011-Ch-II dated 
05.10.2015 , uploaded along with these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

26 

Case No.:61/4/82-
ALC4/2014  

Party Name:V & V 
PHARMA INDUSTRIES 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00309/AM15/  

RLA File 
:03/95/040/00190/AM15/  

Lic.No/Date:0310785305 
13.06.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 
 

27 

Case No.:164/6/82-
ALC4/2014  

Party Name:VDH CHEM 
TECH PVT. LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00566/AM15/  

RLA File 
:05/24/040/00085/AM15/  

Lic.No/Date:0510388792 
18.06.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 
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Case No.:170/6/82-
ALC4/2014  

Party Name:SOFTGEL 
HEALTH CARE PVT. LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00572/AM15/  

RLA File 
:04/24/040/00032/AM15/  

Lic.No/Date:0410158822 
24.06.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o Pharmaceuticals forwarded videO.M.No.35011/511/2014-PI(Norms) 
dated 17.2.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

29 

Case No.:69/4/82-
ALC4/2014  

Party Name:RA CHEM 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00317/AM15/  

RLA File 
:09/24/040/00175/AM15/  

Lic.No/Date:0910060550 
27.06.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms.  It has been observed 
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that hard copy of application has not been received by DGFT.  The Committee decided to call for 
a copy application from RA under intimation to firm.  Accordingly, a letter has been sent to RA as 
well as to firm  on 01.12.2015 for furnishing copy of application. 

 

30 

Case No.:73/9/82-
ALC4/2014  

Party Name:D. R. COATS 
INK & RESINS PVT. LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00870/AM15/  

RLA File 
:03/94/040/00755/AM14/  

Lic.No/Date:0310786181 
30.06.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

31 

Case No.:204/6/82-
ALC4/2014  

Party Name:PAYAL 
PETROCHEM PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00606/AM15/  

RLA File 
:05/24/040/00192/AM14/  

Lic.No/Date:0510389448 
08.07.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o C&PC forwarded vide U.O.No.14010/18/2014-Ch-II dated 02.09.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

32 

Case No.:211/6/82-
ALC4/2014  

Party Name:PAYAL 
PETROCHEM PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00613/AM15/  

RLA File 
:05/24/040/00191/AM14/  

Lic.No/Date:0510389447 
08.07.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o C&PC forwarded vide U.O.No.14010/18/2014-Ch-II dated 02.09.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

33 

Case No.:370/5/82-
ALC4/2015  

Party Name:HETERO 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00510/AM16/  

RLA File 
:09/24/040/00193/AM15/  

Lic.No/Date:0910060634 
09.07.2014 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the    D/o 
Pharmaceuticals  vide O.M.35011/452/2015PI-(Norms)  dt. 17.11.2015, uploaded along with these 
minutes decided to call for information from the firm and deferred the case. 

 

3
4 

Case No.:88/9/82-
ALC4/2014  

Party 
Name:MAC CHEM PRODUCTS (INDIA) PRIV
ATE LIMITED 

Meet 
No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:C
ase 
Rejected 

HQ File 
:01/82/050/00885/
AM15/  

RLA File :03/95/040/00302/AM15/  Lic.No/Date:03107
86782 
14.07.2014 

Defer 
Date: 

Decision : The Committee noted that information has been called for from the firm by NC but  
reply has not  been received so far despite repeated reminders.  The Committee accordingly 
decided to reject the case.  RA concerned may take further necessary action as per decision of 
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NC. 

 

35 

Case No.:36/8/82-
ALC4/2014  

Party Name:RA CHEM 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00700/AM15/  

RLA File 
:09/24/040/00198/AM15/  

Lic.No/Date:0910060661 
14.07.2014 

Defer Date:  

Decision : The Committee noted that information has been called for from the firm by NC but  
reply has not  been received so far despite repeated reminders.  The Committee accordingly 
decided to reject the case.  RA concerned may take further necessary action as per decision of 
NC. 

 

36 

Case No.:108/9/82-
ALC4/2014  

Party Name:NECTAR 
LIFESCIENCES LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00905/AM15/  

RLA File 
:22/24/040/00083/AM14/  

Lic.No/Date:2210015019 
15.07.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC but  
reply has not  been received so far despite repeated reminders.  The Committee accordingly 
decided to reject the case.  RA concerned may take further necessary action as per decision of 
NC. 

 

37 

Case No.:94/5/82-
ALC4/2015  

Party Name:SHREE 
BANKEY BEHARI LAL 
BOARD MILLS 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00234/AM16/  

RLA File 
:05/24/040/00126/AM15/  

Lic.No/Date:0510389737 
16.07.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC, U.O.No.14010/28/2012-Ch-II dated 30.09.2015, uploaded along 
with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.  RA 
concerned may take necessary action as per decision of NC. 

 

38 

Case No.:248/13/82-
ALC4/2014  

Party Name:REANNON 
PHARMACEUTICALS 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/01251/AM15/  

RLA File 
:03/95/040/00325/AM15/  

Lic.No/Date:0310786993 
17.07.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC but  
reply has not  been received so far despite repeated reminders.  The Committee accordingly 
decided to reject the case.  RA concerned may take further necessary action as per decision of 
NC. 

 

39 

Case No.:1/6/82-
ALC4/2014  

Party Name:ARJUN 
CHEMICALS PVT. LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00403/AM15/  

RLA File 
:04/24/040/00061/AM15/  

Lic.No/Date:0410159021 
18.07.2014 

Defer Date: 
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Decision : The Committee decided to reject the case as information called for from the firm by 
C&PC vide U.O. No..14010/150/2011-Ch-II dated 25th March 2015, uploaded along with these 
minutes, has not received so far.  RA concerned may take necessary action as per decision of 
NC. 

 

40 

Case No.:79/9/82-
ALC4/2014  

Party 
Name:METROPOLITAN 
EXIMCHEM LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00876/AM15/  

RLA File 
:03/95/040/00337/AM15/  

Lic.No/Date:0310787073 
18.07.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

41 

Case No.:24/9/82-
ALC4/2014  

Party Name:BRUNDAVAN 
LABORATORIES 
PRIVATE LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00821/AM15/  

RLA File 
:09/24/040/00104/AM15/  

Lic.No/Date:0910060703 
22.07.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms.  It has been observed 
that hard copy of application has not been received by DGFT.  The Committee decided to call for 
a copy application from RA under intimation to firm.  Accordingly, a letter has been sent to RA as 
well as to firm  on 01.12.2015 for furnishing copy of application. 

 

42 

Case No.:78/9/82-
ALC4/2014  

Party Name:PACE 
PHARMATECH PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00875/AM15/  

RLA File 
:03/95/040/00347/AM15/  

Lic.No/Date:0310787160 
22.07.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.8/82 dated 16.09.2015 but  reply has not  been received so far despite repeated 
reminders.  The Committee accordingly decided to reject the case.  RA concerned may take 
further necessary action as per decision of NC. 

 

43 

Case No.:396/5/82-
ALC4/2015  

Party Name:ESTEEM 
INDUSTRIES PVT. LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00536/AM16/  

RLA File 
:17/24/040/00047/AM15/  

Lic.No/Date:1710005887 
24.07.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

44 

Case No.:8/6/82-
ALC4/2014  

Party Name:V & V 
PHARMA INDUSTRIES 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00410/AM15/  

RLA File 
:03/95/040/00331/AM15/  

Lic.No/Date:0310787382 
28.07.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
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of application to DCPC. 

 

 

45 

Case No.:209/13/82-
ALC4/2014  

Party Name:AVA 
CHEMICALS PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01212/AM15/  

RLA File 
:03/94/040/00379/AM15/  

Lic.No/Date:0310787473 
31.07.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

46 

Case No.:58/9/82-
ALC4/2014  

Party Name:G AMPHRAY 
LABORATORIES, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00855/AM15/  

RLA File 
:03/94/040/00171/AM15/  

Lic.No/Date:0310787536 
01.08.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms.  It has been observed 
that hard copy of application has not been received by DGFT.  The Committee decided to call for 
a copy application from RA under intimation to firm.  Accordingly, a letter has been sent to RA as 
well as to firm  on 01.12.2015 for furnishing copy of application. 

 

47 

Case No.:49/9/82-
ALC4/2014  

Party Name:SANMAR 
SPECIALITY 
CHEMICALS LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00846/AM15/  

RLA File 
:04/24/040/00106/AM15/  

Lic.No/Date:0410159125 
01.08.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

48 

Case No.:31/9/82-
ALC4/2014  

Party Name:AMBERNATH 
ORGANICS PVT. LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00828/AM15/  

RLA File 
:03/94/040/00074/AM15/  

Lic.No/Date:0310787610 
04.08.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

49 

Case No.:44/9/82-
ALC4/2014  

Party Name:INTAS 
PHARMACEUTICALS 
LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00841/AM15/  

RLA File 
:08/24/040/00173/AM15/  

Lic.No/Date:0810132883 
04.08.2014 

Defer 
Date:16.12.2015 

Decision : The Committee  noted that information call for from the firm by NC in its meeting 
No.08/82 dated 16.9.2015 is awaited. The Committee accordingly deferred the case. 
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50 

Case No.:373/5/82-
ALC4/2015  

Party Name:NECTAR 
LIFESCIENCES LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00513/AM16/  

RLA File 
:22/24/040/00039/AM15/  

Lic.No/Date:2210015055 
06.08.2014 

Defer 
Date:16.12.2015 

Decision :The Committee considered the case for ratification of norms and deferred the case of 
want of  comments of DoP. 

 

51 

Case No.:203/5/82-
ALC4/2015  

Party Name:ALKALOIDS 
CORPORATION 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00343/AM16/  

RLA File 
:02/24/040/00080/AM15/  

Lic.No/Date:0210204732 
07.08.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of norms and deferred the case of 
want of  comments of DoP. 

 

52 

Case No.:105/9/82-
ALC4/2014  

Party Name:SCOTT-EDIL 
PHARMACIA LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00902/AM15/  

RLA File 
:22/24/040/00035/AM15/  

Lic.No/Date:2210015058 
07.08.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.3/82 dated 20.5.2015 but  reply has not  been received so far despite repeated 
reminders.  The Committee accordingly decided to reject the case.  RA concerned may take 
further necessary action as per decision of NC. 

 

53 

Case No.:23/9/82-
ALC4/2014  

Party Name:BIO-TECH 
OPHTHALMICS PVT. LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00820/AM15/  

RLA File 
:08/24/040/00176/AM15/  

Lic.No/Date:0810132955 
12.08.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.3/82 dated 20.5.2015 but  reply has not  been received so far despite repeated 
reminders.  The Committee accordingly decided to reject the case.  RA concerned may take 
further necessary action as per decision of NC. 

 

54 

Case No.:48/5/82-
ALC4/2015  

Party Name:VISION 
DRUGS PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00188/AM16/  

RLA File 
:09/24/040/00260/AM15/  

Lic.No/Date:0910060860 
18.08.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

55 

Case No.:378/5/82-
ALC4/2015  

Party Name:CATAPHARMA 
CHEMICALS PVT. LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00518/AM16/  

RLA File 
:31/83/040/00115/AM15/  

Lic.No/Date:3110064753 
19.08.2014 

Defer Date: 
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Decision :The import and export product is similar with the difference that export product 
mentions ‘Pharma grade’ which does not justifies wastage more than 2%. Accordingly, the 
Committee decided to ratify norms with 2% wastage under Para 4.7 of HBP.  RA concerned may 
take further necessary action as per decision of NC. 

 

56 

Case No.:240/5/82-
ALC4/2015  

Party Name:VIC 
INDUSTRIES, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00380/AM16/  

RLA File 
:17/24/040/00054/AM15/  

Lic.No/Date:1710005896 
22.08.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.5/82 dated 25.6.2015 but  reply has not  been received so far despite repeated 
reminders.  The Committee accordingly decided to reject the case.  RA concerned may take 
further necessary action as per decision of NC. 

 

57 

Case No.:215/13/82-
ALC4/2014  

Party Name:GOLD STAR 
CHEMICALS PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01218/AM15/  

RLA File 
:03/94/040/00358/AM15/  

Lic.No/Date:0310788338 
25.08.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

58 

Case No.:45/13/82-
ALC4/2014  

Party Name:HETERO 
DRUGS LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/01048/AM15/  

RLA File 
:09/24/040/00275/AM15/  

Lic.No/Date:0910060885 
25.08.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.3/82 dated 20.5.2015 but  reply has not  been received so far despite repeated 
reimnders.  The Committee accordingly decided to reject the case.  RA concerned may take 
further necessary action as per decision of NC. 

 

59 

Case No.:264/13/82-
ALC4/2014  

Party Name:BAYER 
CROPSCIENCE LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01267/AM15/  

RLA File 
:03/94/040/00405/AM15/  

Lic.No/Date:0310788397 
26.08.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

60 

Case No.:42/9/82-
ALC4/2014  

Party Name:CADILA 
PHARMACEUTICALS LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00839/AM15/  

RLA File 
:08/24/040/00197/AM15/  

Lic.No/Date:0810133103 
26.08.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
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meeting No.19/82 dated 18.3.2015 but  reply has not  been received so far despite repeated 
reimnders..  The Committee accordingly decided to reject the case.  RA concerned may take 
further necessary action as per decision of NC. 

 

61 

Case No.:255/13/82-
ALC4/2014  

Party Name:THE 
DHARAMSI MORARJI 
CHEMICAL CO LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01258/AM15/  

RLA File 
:03/95/040/00431/AM15/  

Lic.No/Date:0310788373 
26.08.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

62 

Case No.:382/5/82-
ALC4/2015  

Party Name:ALEMBIC 
PHARMACEUTICALS 
LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00522/AM16/  

RLA File 
:34/24/040/00129/AM15/  

Lic.No/Date:3410040491 
27.08.2014 

Defer 
Date:16.12.2015 

Decision :The Committee decided to defer the case for want of comments of DoP 
 

63 

Case No.:377/5/82-
ALC4/2015  

Party Name:ENCUBE 
ETHICALS PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00517/AM16/  

RLA File 
:03/94/040/00493/AM15/  

Lic.No/Date:0310788472 
27.08.2014 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

64 

Case No.:43/9/82-
ALC4/2014  

Party Name:SARV BIO 
LABS PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00840/AM15/  

RLA File 
:05/24/040/00203/AM15/  

Lic.No/Date:0510390783 
27.08.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.1/82 dated 15.04.2015 but  reply has not  been received so far despite repeated 
reimnders..  The Committee accordingly decided to reject the case.  RA concerned may take 
further necessary action as per decision of NC. 

 

65 

Case No.:456/5/82-
ALC4/2015  

Party Name:CLARION 
DRUGS LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00596/AM16/  

RLA File 
:50/24/040/00006/AM15/  

Lic.No/Date:5010002152 
28.08.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals  forwarded vide O.M.No.35011/463/2015-PI  dated 
24.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

66 

Case No.:224/13/82-
ALC4/2014  

Party Name:DELTA 
FINOCHEM PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File RLA File Lic.No/Date:0310788515 Defer 
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:01/82/050/01227/AM15/  :03/94/040/00391/AM15/  28.08.2014 Date:16.12.2015 
Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

67 

Case No.:225/13/82-
ALC4/2014  

Party Name:DELTA 
FINOCHEM PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01228/AM15/  

RLA File 
:03/94/040/00397/AM15/  

Lic.No/Date:0310788514 
28.08.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

68 

Case No.:256/13/82-
ALC4/2014  

Party Name:NAVIN 
FLUORINE 
INTERNATIONAL LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/01259/AM15/  

RLA File 
:03/95/040/00371/AM15/  

Lic.No/Date:0310788509 
28.08.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/92/2011-Ch-II dated 17.06.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

69 

Case No.:262/13/82-
ALC4/2014  

Party Name:ANTHEA 
AROMATICS PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01265/AM15/  

RLA File 
:03/94/040/00971/AM14/  

Lic.No/Date:0310788560 
01.09.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

70 

Case No.:263/13/82-
ALC4/2014  

Party Name:ANTHEA 
AROMATICS PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01266/AM15/  

RLA File 
:03/94/040/00962/AM14/  

Lic.No/Date:0310788558 
01.09.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

71 

Case No.:223/13/82-
ALC4/2014  

Party Name:KRISHNA 
ANTIOXIDANTS PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01226/AM15/  

RLA File 
:03/94/040/00508/AM15/  

Lic.No/Date:0310788647 
02.09.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

72 

Case No.:3/7/82-
ALC4/2014  

Party Name:S V CHEM 
INTERMEDIATES P LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00647/AM15/  

RLA File 
:04/24/040/00139/AM15/  

Lic.No/Date:0410159328 
02.09.2014 

Defer 
Date:16.12.2015 



15 
 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

73 

Case No.:75/9/82-
ALC4/2014  

Party Name:NEUTEC 
HEALTHCARE (P) LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00872/AM15/  

RLA File 
:05/24/040/00235/AM15/  

Lic.No/Date:0510390973 
04.09.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.3/82 dated 20.5.2015 but  reply has not  been received so far.  The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 

 

74 

Case No.:81/5/82-
ALC4/2015  

Party Name:RUCHI 
INFRASTRUCTURE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00221/AM16/  

RLA File 
:56/24/040/00034/AM15/  

Lic.No/Date:5610004407 
15.09.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.19/82 dated 18.03.2015 but  reply has not  been received so far.  The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 

 

75 

Case No.:391/5/82-
ALC4/2015  

Party Name:TIDE 
INDUSTRIES 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00531/AM16/  

RLA File 
:34/24/040/00138/AM15/  

Lic.No/Date:3410040551 
15.09.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.5/82 dated 25.06.2015 but  reply has not  been received so far.  The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 

 

76 

Case No.:400/5/82-
ALC4/2015  

Party Name:YASH 
RASAYAN & CHEMICALS 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00540/AM16/  

RLA File 
:34/24/040/00120/AM15/  

Lic.No/Date:3410040554 
15.09.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

77 

Case No.:12/15/82-
ALC4/2014  

Party Name:JINDAL 
DRUGS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01299/AM15/  

RLA File 
:03/94/040/00460/AM15/  

Lic.No/Date:0310789265 
16.09.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
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of application to DCPC. 

 
 

78 

Case No.:380/5/82-
ALC4/2015  

Party Name:THEON 
PHARMACEUTICALS 
LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00520/AM16/  

RLA File 
:22/24/040/00054/AM15/  

Lic.No/Date:2210015086 
16.09.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided to call for 
copy of DML and defer the case. 

 

79 

Case No.:399/5/82-
ALC4/2015  

Party Name:ALCHEM 
INTERNATIONAL LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00539/AM16/  

RLA File 
:05/23/040/00235/AM15/  

Lic.No/Date:0510391191 
18.09.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.5/82 dated 25.6.2015 but  reply has not  been received so far despite repeated 
reminders.  The Committee accordingly decided to reject the case.  RA concerned may take 
further necessary action as per decision of NC. 

 
 

80 

Case No.:381/5/82-
ALC4/2015  

Party Name:ASCENT 
FINECHEM PVT. LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00521/AM16/  

RLA File 
:08/24/040/00207/AM15/  

Lic.No/Date:0810133388 
19.09.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.8/82 dated 16.09.2015 but  reply has not  been received so far.  The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 

 
 

81 

Case No.:390/5/82-
ALC4/2015  

Party Name:ATUL LIMITED, Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00530/AM16/  

RLA File 
:08/24/040/00225/AM15/  

Lic.No/Date:0810133394 
19.09.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/16/2015-Ch-II dated 10.11.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

82 

Case No.:59/13/82-
ALC4/2014  

Party Name:HELLO 
PAINTS (P) LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01062/AM15/  

RLA File 
:05/23/040/00276/AM15/  

Lic.No/Date:0510391245 
19.09.2014 

Defer 
Date:16.12.2015 
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Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 
 

83 

Case No.:49/5/82-
ALC4/2015  

Party Name:VISION 
DRUGS PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00189/AM16/  

RLA File 
:09/24/040/00336/AM15/  

Lic.No/Date:0910061013 
23.09.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 
 

84 

Case No.:372/5/82-
ALC4/2015  

Party Name:DR J 
PHARMACHEM 
(INDIA)(PROP.ADITYA 
PRAMOD JOGDEO) 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00512/AM16/  

RLA File 
:31/83/040/00154/AM15/  

Lic.No/Date:3110064948 
08.10.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 
 

85 

Case No.:29/13/82-
ALC4/2014  

Party Name:JUBILANT 
LIFE SCIENCES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01032/AM15/  

RLA File 
:05/23/040/00268/AM15/  

Lic.No/Date:0510391490 
08.10.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 
 

86 

Case No.:356/5/82-
ALC4/2015  

Party Name:GLAND 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00496/AM16/  

RLA File 
:09/24/040/00350/AM15/  

Lic.No/Date:0910061069 
09.10.2014 

Defer 
Date:16.12.2015 

Decision :The Committee decided to defer the case for want of comments of DoP. 
 

 

87 

Case No.:46/15/82-
ALC4/2014  

Party Name:PORUS 
LABORATORIES PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/01333/AM15/  

RLA File 
:09/24/040/00372/AM15/  

Lic.No/Date:0910061072 
09.10.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.7/82 dated 24.7.2015 but  reply has not  been received so far despite repeated 
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reminders.  The Committee accordingly decided to reject the case.  RA concerned may take 
further necessary action as per decision of NC. 

 
 

88 

Case No.:350/5/82-
ALC4/2015  

Party Name:AMBE 
PHYTOEXTRACTS 
PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00490/AM16/  

RLA File 
:05/23/040/00238/AM15/  

Lic.No/Date:0510391555 
13.10.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

89 

Case No.:171/13/82-
ALC4/2014  

Party Name:PRASOL 
CHEMICALS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01174/AM15/  

RLA File 
:03/95/040/00588/AM15/  

Lic.No/Date:0310790482 
22.10.2014 

Defer 
Date:16.12.2015 

Decision : The Committee noted that information called for from the firm is awaited.  The 
Committee accordingly decided await the reply and deferred the case. 

 

90 

Case No.:352/5/82-
ALC4/2015  

Party Name:VIVIMED 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00492/AM16/  

RLA File 
:09/24/040/00398/AM15/  

Lic.No/Date:0910061128 
22.10.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

91 

Case No.:388/5/82-
ALC4/2015  

Party Name:MYLAN 
LABORATORIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00528/AM16/  

RLA File 
:09/24/040/00396/AM15/  

Lic.No/Date:0910061183 
05.11.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.8/82 dated 16.09.2015 but  reply has not  been received so far despite repeated 
reminders.  The Committee accordingly decided to reject the case.  RA concerned may take 
further necessary action as per decision of NC. 

 

92 

Case No.:359/5/82-
ALC4/2015  

Party Name:NECTAR 
LIFESCIENCES LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00499/AM16/  

RLA File 
:22/24/040/00067/AM15/  

Lic.No/Date:2210015119 
10.11.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation D/o Pharmaceuticals forwarded vide O.M. No.35011/341/2015-
PI(Norms) dated November 2015 , uploaded along with these minutes or as applied by 
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the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

93 

Case No.:393/5/82-
ALC4/2015  

Party Name:MYLAN 
LABORATORIES 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00533/AM16/  

RLA File 
:09/24/040/00387/AM15/  

Lic.No/Date:0910061210 
11.11.2014 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the  D/o 
Pharmaceuticals  vide O.M. 35011/484/2015-PI(Norms) dated November 2015   , 
uploaded along with these minutes decided to call for technical information from the 
firm and deferred the case.  

 

94 

Case No.:198/5/82-
ALC4/2015  

Party Name:SHASUN 
PHARMACEUTICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00338/AM16/  

RLA File 
:04/24/040/00205/AM15/  

Lic.No/Date:0410159704 
11.11.2014 

Defer 
Date:16.12.2015 

Decision :The Committee decided to defer the case for want of comments of DoP 
 

95 

Case No.:392/5/82-
ALC4/2015  

Party Name:VIVIMED LABS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00532/AM16/  

RLA File 
:09/24/040/00405/AM15/  

Lic.No/Date:0910061222 
13.11.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/138/2011-Ch-II dated 14.09.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

96 

Case No.:126/8/82-
ALC4/2015  

Party Name:BAYER 
CROPSCIENCE LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00922/AM16/  

RLA File 
:03/94/040/00710/AM15/  

Lic.No/Date:0310791177 
18.11.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a copy 
of application to DCPC. 

 

97 

Case No.:129/5/82-
ALC4/2015  

Party Name:INDOCO 
REMEDIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00269/AM16/  

RLA File 
:03/94/040/00740/AM15/  

Lic.No/Date:0310791183 
18.11.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals   forwarded vide O.M.No.35011/358/2015-PI(Norms) 
dated 16.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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98 

Case No.:355/5/82-
ALC4/2015  

Party Name:GRANULES 
INDIA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00495/AM16/  

RLA File 
:09/24/040/00433/AM15/  

Lic.No/Date:0910061297 
25.11.2014 

Defer 
Date:16.12.2015 

Decision :The Committee decided to defer the case for want of comments of DoP. 
 

99 

Case No.:94/13/82-
ALC4/2014  

Party Name:HETERO 
DRUGS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01097/AM15/  

RLA File 
:09/24/040/00469/AM15/  

Lic.No/Date:0910061300 
25.11.2014 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the    D/o 
Pharmaceuticals  vide O.M. 35011/143/2015-PI(Norms) dated October, 2015 , uploaded along 
with these minutes decided to call for technical information from the firm and deferred the case. 

 

100 

Case No.:126/5/82-
ALC4/2015  

Party Name:IND-SWIFT 
LABORATORIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00266/AM16/  

RLA File 
:22/24/040/00074/AM15/  

Lic.No/Date:2210015136 
28.11.2014 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP. 
 

101 

Case No.:362/5/82-
ALC4/2015  

Party Name:KLJ 
PLASTICIZERS LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00502/AM16/  

RLA File 
:05/23/040/00377/AM15/  

Lic.No/Date:0510392211 
28.11.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a 
copy of application to DCPC. 

 

102 

Case No.:247/5/82-
ALC4/2015  

Party Name:SHREEGEN 
PHARMA LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00387/AM16/  

RLA File 
:09/24/040/00467/AM15/  

Lic.No/Date:0910061323 
28.11.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No. 35011/227/2015-PI(Norms) 
dated Sept. 2015, uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

103 

Case No.:257/5/82-
ALC4/2015  

Party Name:STERLING 
AUXILIARIES PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00397/AM16/  

RLA File 
:03/95/040/00706/AM15/  

Lic.No/Date:0310791534 
28.11.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the earlier 
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decision taken by NC in its meeting No.11/82 dated26.11.2014 uploaded along with these 
minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned 
may take necessary action as per decision of NC. 

 

104 

Case No.:245/5/82-
ALC4/2015  

Party Name:GLAND 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00385/AM16/  

RLA File 
:09/24/040/00470/AM15/  

Lic.No/Date:0910061327 
02.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals forwarded vide O.M. No. 35011/164/2015-PI (Norms) 
dated 19.10.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

105 

Case No.:264/5/82-
ALC4/2015  

Party Name:GLAND 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00404/AM16/  

RLA File 
:09/24/040/00471/AM15/  

Lic.No/Date:0910061328 
02.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals forwarded vide O.M. No. 35011/164/2015-PI (Norms) 
dated 19.10.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

106 

Case No.:128/5/82-
ALC4/2015  

Party Name:STERLING 
AUXILIARIES PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved   

HQ File 
:01/82/050/00268/AM16/  

RLA File 
:03/95/040/00733/AM15/  

Lic.No/Date:0310791625 
02.12.2014 

Defer 
Date:  

Decision : The Committee decided to ratify norms for the export product  based on the basis of 
earlier decision taken by NC in its meeting No.9/82 dated 20.10.2014 , uploaded along with these 
minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned 
may take necessary action as per decision of NC. 

 

107 

Case No.:68/18/82-
ALC4/2014  

Party Name:CROWN 
CHEMICALS PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/01434/AM15/  

RLA File 
:03/94/040/00838/AM15/  

Lic.No/Date:0310791657 
03.12.2014 

Defer Date: 

Decision : Committee considered the case as per agenda and in the light of earlier decision 
taken by NC in its 4/82 meeting dated 12.06.2015, it was decided to ratify norms under Para 4.7 
of HBP v1 as per details given below or as applied by the firm, whichever is less: 
  

Export product Exp. 
Qty. 

Sl.No. Import items Qty. 
allowed 

Piperonal Min. Purity 
98% 
  
  
  

1 kg 
  
  
  
  

1. Catechol (Min. Purity 99%) 0.862 kg 
2. Dichloromethane (Min. Purity 

99%) 
0.703 kg 

3. Dimethylsulfoxide (Min. Purity 
99%) 

0.875 kg 
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  4. Hexamine (Min. Purity 96%) 1.000 kg 
5. Toluene (Min. Purity 97%) 0.430 kg 
6. Isopropyl Alcohol (Min. Purity 

99%) 
0.220 kg 

RA may take appropriate action as per the decision of Norms Committee. 
 

10
8 

Case No.:261/5/82-
ALC4/2015  

Party 
Name:SMILAX LABORATORIES LIMI
TED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Ca
se 
Approved 

HQ File 
:01/82/050/00401/AM
16/  

RLA File :09/24/040/00493/AM15/  Lic.No/Date:0910061
345 
04.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation D/o Pharmaceuticals forwarded vide O.M. No.35011/488/2015-
PI(Norms) dated November 2015 , uploaded along with these minutes or as applied by 
the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

109 

Case No.:207/5/82-
ALC4/2015  

Party Name:SRINI 
PHARMACEUTICALS 
LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00347/AM16/  

RLA File 
:09/24/040/00474/AM15/  

Lic.No/Date:0910061343 
04.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation D/o Pharmaceuticals forwarded vide O.M. No.35011/446/2015-
PI(Norms) dated October 2015 , uploaded along with these minutes or as applied by the 
firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take necessary 
action as per decision of NC. 

 

110 

Case No.:385/5/82-
ALC4/2015  

Party Name:AMI 
ORGANICS PVT LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00525/AM16/  

RLA File 
:52/24/040/00044/AM15/  

Lic.No/Date:5210041339 
05.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC   forwarded U.O.No.14010/2/2014-Ch-II dated 21.10.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

111 

Case No.:154/5/82-
ALC4/2015  

Party Name:SHALINA 
LABORATORIES PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00294/AM16/  

RLA File 
:03/95/040/00740/AM15/  

Lic.No/Date:0310791735 
05.12.2014 

Defer 
Date:16.12.2015 

Decision : The Committee decided to call for information  based on the recommendation of  D/o 
Pharmaceuticals   forwarded vide 35011/330/2015-PI(Norms) dated 05.11.2015 , uploaded along 
with these minutes.  Information may be sent with in a period of 15 days from the date of 
uploading of these minutes of DGFT website.    

 
112 Case No.:244/5/82- Party Name:VIVIN Meet No/Date:12/82- Status:Case 
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ALC4/2015  LABORATORIES PRIVATE 
LIMITED 

ALC4/2015 
18.11.2015 

Approved 

HQ File 
:01/82/050/00384/AM16/  

RLA File 
:09/24/040/00420/AM15/  

Lic.No/Date:0910061353 
05.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals,   forwarded vide O.M.No.35011/459/2015-PI(Norms) 
dated 17.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

113 

Case No.:248/5/82-
ALC4/2015  

Party Name:VIVIN 
LABORATORIES PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00388/AM16/  

RLA File 
:09/24/040/00483/AM15/  

Lic.No/Date:0910061354 
05.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation D/o Pharmaceuticals forwarded vide O.M. No.35011/482/2015-
PI(Norms) dated November 2015 , uploaded along with these minutes or as applied by 
the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

114 

Case No.:279/13/82-
ALC4/2014  

Party Name:HONOUR LAB 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/01282/AM15/  

RLA File 
:09/24/040/00510/AM15/  

Lic.No/Date:0910061362 
09.12.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.3/82 dated 20.5.2015 but  reply has not  been received so far.  The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 

 

115 

Case No.:146/5/82-
ALC4/2015  

Party Name:IPCA 
LABORATORIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00286/AM16/  

RLA File 
:03/94/040/00852/AM15/  

Lic.No/Date:0310791848 
09.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation D/o Pharmaceuticals forwarded vide O.M. No.35011/443/2015-
PI(Norms) dated October 2015 , uploaded along with these minutes or as applied by the 
firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take necessary 
action as per decision of NC. 

 

116 

Case No.:139/5/82-
ALC4/2015  

Party Name:J.B. 
CHEMICALS & 
PHARMACEUTICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00279/AM16/  

RLA File 
:03/94/040/00872/AM15/  

Lic.No/Date:0310791890 
10.12.2014 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the D/o 
Pharmaceuticals  vide O.M. 35011/356/2015-PI (Norms)  dt.  16.11.2015, uploaded along with 
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these minutes decided to call for technical information from the firm and deferred the case. 
 

117 

Case No.:153/5/82-
ALC4/2015  

Party Name:ALEMBIC 
PHARMACEUTICALS LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00293/AM16/  

RLA File 
:34/24/040/00244/AM15/  

Lic.No/Date:3410040785 
12.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals,   forwarded vide O.M.No.35011/104/2015-PI(Norms) 
dated Sept.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

118 

Case No.:260/5/82-
ALC4/2015  

Party Name:MYLAN 
LABORATORIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00400/AM16/  

RLA File 
:09/24/040/00488/AM15/  

Lic.No/Date:0910061381 
12.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation D/o Pharmaceuticals forwarded vide O.M. No.35011/486/2015-
PI(Norms) dated November 2015 , uploaded along with these minutes or as applied by 
the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

119 

Case No.:206/5/82-
ALC4/2015  

Party Name:SUVEN LIFE 
SCIENCES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00346/AM16/  

RLA File 
:09/24/040/00511/AM15/  

Lic.No/Date:0910061382 
12.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation D/o Pharmaceuticals forwarded vide O.M. No.35011/483/2015-
PI(Norms) dated 18th November 2015 , uploaded along with these minutes or as applied 
by the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

120 

Case No.:145/5/82-
ALC4/2015  

Party Name:JINDAL 
DRUGS PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00285/AM16/  

RLA File 
:03/94/040/00877/AM15/  

Lic.No/Date:0310792112 
17.12.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a 
copy of application to DCPC. 

 

121 

Case No.:130/5/82-
ALC4/2015  

Party Name:NAVIN 
FLUORINE 
INTERNATIONAL LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00270/AM16/  

RLA File 
:03/95/040/00652/AM15/  

Lic.No/Date:0310792103 
17.12.2014 

Defer Date: 
16.12.2015 

Decision : The Committee decided to call for information  based on the recommendation of D/o 
C&PC   forwarded vide letter No.14010/92/2011-Ch-II dated 20.10.2015 , uploaded along with 
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these.  Information may be furnished within a period of 15 days from the date of uploading of 
these minutes on DGFT website. 

 

122 

Case No.:104/18/82-
ALC4/2014  

Party Name:SHREE 
GANESH REMEDIES 
PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/01470/AM15/  

RLA File 
:34/24/040/00245/AM15/  

Lic.No/Date:3410040803 
17.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC   forwarded vide U.O.No.14010/75/2013-Ch-II dated 19.11.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

123 

Case No.:127/5/82-
ALC4/2015  

Party Name:EMAMI 
LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00267/AM16/  

RLA File 
:02/24/040/00183/AM15/  

Lic.No/Date:0210205355 
18.12.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a 
copy of application to DoP. 

 

124 

Case No.:133/5/82-
ALC4/2015  

Party Name:AARTI 
INDUSTRIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00273/AM16/  

RLA File 
:03/94/040/00883/AM15/  

Lic.No/Date:0310792178 
19.12.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a 
copy of application to DoP. 

 

125 

Case No.:143/5/82-
ALC4/2015  

Party Name:FDC LTD Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00283/AM16/  

RLA File 
:03/94/040/00834/AM15/  

Lic.No/Date:0310792175 
19.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
comments of representative of DOP present in the meeting. Subsequently, DGFT has recevied 
written comments and wastage is as per recommendation of DOP forwarded vide 
O.M.No.35011/372/2015-PI (Norms) dated 02.12.2015, uploaded along with these minutes or as 
applied by the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

126 

Case No.:205/5/82-
ALC4/2015  

Party Name:SALICYLATES 
& CHEMICALS PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00345/AM16/  

RLA File 
:09/24/040/00517/AM15/  

Lic.No/Date:0910061414 
19.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC   forwarded vide U.O.No.14010/34/2011-CH-II  dated 10.11.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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127 

Case No.:123/5/82-
ALC4/2015  

Party Name:CADILA 
HEALTHCARE LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00263/AM16/  

RLA File 
:08/24/040/00347/AM15/  

Lic.No/Date:0810134112 
22.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/306/2015-PI(Norms) 
dated 08 October 2015, uploaded along with these minutes or as applied by the firm whichever is 
less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of 
NC. 

 

128 

Case No.:144/5/82-
ALC4/2015  

Party Name:INDOCO 
REMEDIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00284/AM16/  

RLA File 
:03/94/040/00892/AM15/  

Lic.No/Date:0310792262 
22.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  as per SION A-412 or 
as applied by the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

129 

Case No.:224/5/82-
ALC4/2015  

Party Name:SUVEN LIFE 
SCIENCES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00364/AM16/  

RLA File 
:09/24/040/00531/AM15/  

Lic.No/Date:0910061427 
22.12.2014 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the    D/o 
Pharmaceuticals  vide O.M. 35011/412/2015-PI(Norms) dated October, 2015   , uploaded along 
with these minutes decided to call for technical information from the firm and deferred the case. 

 

130 

Case No.:136/5/82-
ALC4/2015  

Party Name:AVIGNON 
EXIM PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00276/AM16/  

RLA File 
:03/94/040/00843/AM15/  

Lic.No/Date:0310792314 
23.12.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a 
copy of application to DCPC.  

 

131 

Case No.:96/5/82-
ALC4/2015  

Party Name:J.B. 
CHEMICALS & 
PHARMACEUTICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00236/AM16/  

RLA File 
:03/94/040/00912/AM15/  

Lic.No/Date:0310792310 
23.12.2014 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the D/o 
Pharmaceuticals  vide O.M. 35011/356/2015-PI (Norms)  dt.  16.11.2015, uploaded along with 
these minutes decided to call for technical information from the firm and deferred the case. 
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132 

Case No.:221/5/82-
ALC4/2015  

Party Name:VIVIMED 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00361/AM16/  

RLA File 
:09/24/040/00537/AM15/  

Lic.No/Date:0910061442 
23.12.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a 
copy of application to DCPC. 

 
 

133 

Case No.:329/5/82-
ALC4/2015  

Party Name:CAMPHOR & 
ALLIED PRODUCTS 
LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00469/AM16/  

RLA File 
:03/94/040/00899/AM15/  

Lic.No/Date:0310792365 
24.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/47/2014—CH-II dated 
10.11.2015 uploaded along with these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

134 

Case No.:114/5/82-
ALC4/2015  

Party Name:NATIONAL 
TUBE INDUSTRIES, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00254/AM16/  

RLA File 
:03/95/040/00756/AM15/  

Lic.No/Date:0310792363 
24.12.2014 

Defer 
Date:16.12.2015 

Decision : The Committee noted that requisite information has been received and sent to DCPC.   

 

135 

Case No.:113/5/82-
ALC4/2015  

Party Name:VEXTA 
LABORATORIES PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00253/AM16/  

RLA File 
:03/95/040/00792/AM15/  

Lic.No/Date:0310792352 
24.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals forwarded vide O.M. No.35011/344/2015-
PI(Norms) dated November 2015, uploaded along with these minutes or as applied by 
the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

136 

Case No.:115/5/82-
ALC4/2015  

Party Name:YASHO 
INDUSTRIES PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00255/AM16/  

RLA File 
:03/95/040/00816/AM15/  

Lic.No/Date:0310792387 
26.12.2014 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/95/2011 CH-II dated 11.09.2015 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

137 Case No.:271/5/82-
ALC4/2015  

Party Name:AARTI 
INDUSTRIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 

Status:Case 
Rejected 
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18.11.2015 
HQ File 
:01/82/050/00411/AM16/  

RLA File 
:03/94/040/00882/AM15/  

Lic.No/Date:0310792412 
29.12.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.8/82 dated 16.09.2015 but  reply has not  been received so far.  The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 

 

138 

Case No.:241/5/82-
ALC4/2015  

Party Name:ASTRIX 
LABORATORIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00381/AM16/  

RLA File 
:09/24/040/00516/AM15/  

Lic.No/Date:0910061461 
29.12.2014 

Defer Date: 

Decision : The Committee noted import item no.1 and export item are same.   The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 

 

139 

Case No.:90/5/82-
ALC4/2015  

Party Name:BEST 
VALUE CHEM PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Approved  

HQ File 
:01/82/050/00230/AM16/  

RLA File 
:34/24/040/00254/AM15/  

Lic.No/Date:3410040841 
29.12.2014 

Defer 
Date:16.12.2015 

Decision : It was noted that import item no.1 (mentioned as chemical name) is same as the 
export item. It appears to be an attempt to mislead the committee. The case was approved with 
zero wastage. 

 

140 

Case No.:218/5/82-
ALC4/2015  

Party Name:VIVIMED 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00358/AM16/  

RLA File 
:09/24/040/00552/AM15/  

Lic.No/Date:0910061462 
29.12.2014 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a 
copy of application to DCPC. 

 
 

141 

Case No.:65/5/82-
ALC4/2015  

Party Name:CLEAN 
SCIENCE AND 
TECHNOLOGY PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00205/AM16/  

RLA File 
:31/83/040/00204/AM15/  

Lic.No/Date:3110065167 
31.12.2014 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.5/82 dated 25.6.2015 but  reply has not  been received so far.  The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 
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142 

Case No.:134/5/82-
ALC4/2015  

Party Name:BDR 
PHARMACEUTICALS 
INTERNATIONAL PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00274/AM16/  

RLA File 
:03/94/040/00712/AM15/  

Lic.No/Date:0310792545 
01.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP. 
 

143 

Case No.:226/5/82-
ALC4/2015  

Party Name:EYTAN LABS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00366/AM16/  

RLA File 
:09/24/040/00554/AM15/  

Lic.No/Date:0910061471 
01.01.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals forwarded vide O.M. No.35011/472/2015-
PI(Norms) dated November 2015, uploaded along with these minutes or as applied by 
the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

144 

Case No.:137/5/82-
ALC4/2015  

Party Name:J.B. 
CHEMICALS & 
PHARMACEUTICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00277/AM16/  

RLA File 
:03/94/040/00931/AM15/  

Lic.No/Date:0310792547 
01.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by D/o Pharmaceuticals  
vide O.M.35011/383/2015-PI(Norms)   dt. 17.11.2015, uploaded along with these minutes 
decided to call for technical information from the firm and deferred the case. 

 

145 

Case No.:138/5/82-
ALC4/2015  

Party Name:J.B. 
CHEMICALS & 
PHARMACEUTICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00278/AM16/  

RLA File 
:03/94/040/00920/AM15/  

Lic.No/Date:0310792544 
01.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by,  D/o Pharmaceuticals  
vide O.M.35011/383/2015-PI(Norms)   dt. 17.11.2015, uploaded along with these minutes 
decided to call for technical information from the firm and deferred the case. 

 

146 

Case No.:69/5/82-
ALC4/2015  

Party Name:LUPIN 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00209/AM16/  

RLA File 
:03/95/040/00807/AM15/  

Lic.No/Date:0310792533 
01.01.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals   forwarded vide  35011/589/2015-PI(Norms) dated 
November 2015 uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

147 Case No.:70/5/82-
ALC4/2015  

Party Name:LUPIN 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 

Status:Case 
Approved 
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18.11.2015 
HQ File 
:01/82/050/00210/AM16/  

RLA File 
:03/95/040/00606/AM15/  

Lic.No/Date:0310792532 
01.01.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals   forwarded vide  35011/589/2015-PI(Norms) dated 
November 2015 uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

148 

Case No.:105/5/82-
ALC4/2015  

Party Name:CROWN 
CHEMICALS PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Approved 

HQ File 
:01/82/050/00245/AM16/  

RLA File 
:03/94/040/00864/AM15/  

Lic.No/Date:0310792569 
02.01.2015 

Defer Date: 
 

Decision : Committee considered the case as per agenda and in the light of earlier decision 
taken by NC in its 4/82 meeting dated 12.06.2015, it was decided to ratify norms under Para 4.7 
of HBP v1 as per details given below or as applied by the firm, whichever is less: 
  

Export product Exp. 
Qty. 

Sl.No. Import items Qty. 
allowed 

Piperonal Min. Purity 
98% 
  
  
  
  
  

1 kg 
  
  
  
  
  

1. Catechol (Min. Purity 99%) 0.862 kg 
2. Dichloromethane (Min. Purity 

99%) 
0.703 kg 

3. Dimethylsulfoxide (Min. Purity 
99%) 

0.875 kg 

4. Hexamine (Min. Purity 96%) 1.000 kg 
5. Toluene (Min. Purity 97%) 0.430 kg 
6. Isopropyl Alcohol (Min. Purity 

99%) 
0.220 kg 

RA may take appropriate action as per the decision of Norms Committee. 

 

149 

Case No.:106/5/82-
ALC4/2015  

Party Name:CROWN 
CHEMICALS PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/00246/AM16/  

RLA File 
:03/94/040/00863/AM15/  

Lic.No/Date:0310792568 
02.01.2015 

Defer 
Date: 

Decision : Committee considered the case as per agenda and in the light of earlier decision 
taken by NC in its 4/82 meeting dated 12.06.2015, it was decided to ratify norms under Para 4.7 
of HBP v1 as per details given below or as applied by the firm, whichever is less: 
  

Export product Exp. 
Qty. 

Sl.No. Import items Qty. 
allowed 

Piperonal Min. Purity 
98% 
  
  
  
  
  

1 kg 
  
  
  
  
  

1. Catechol (Min. Purity 99%) 0.862 kg 
2. Dichloromethane (Min. Purity 

99%) 
0.703 kg 

3. Dimethylsulfoxide (Min. Purity 
99%) 

0.875 kg 

4. Hexamine (Min. Purity 96%) 1.000 kg 
5. Toluene (Min. Purity 97%) 0.430 kg 
6. Isopropyl Alcohol (Min. Purity 

99%) 
0.220 kg 

RA may take appropriate action as per the decision of Norms Committee. 
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150 

Case No.:45/5/82-
ALC4/2015  

Party Name:SUVEN LIFE 
SCIENCES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00185/AM16/  

RLA File 
:09/24/040/00558/AM15/  

Lic.No/Date:0910061483 
05.01.2015 

Defer 
Date:16.12.2015 

Decision :Information called for from the firm is awaited the Committee accordingly decided to 
defer the case. 

 

151 

Case No.:102/5/82-
ALC4/2015  

Party Name:ALTA 
LABORATORIES LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00242/AM16/  

RLA File 
:03/94/040/00836/AM15/  

Lic.No/Date:0310792635 
07.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a 
copy of application to DCPC. 

 
 

152 

Case No.:74/5/82-
ALC4/2015  

Party Name:NEW 
ALLIANCE DYE-CHEM 
PVT. LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00214/AM16/  

RLA File 
:03/95/040/00833/AM15/  

Lic.No/Date:0310792647 
07.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a 
copy of application to DCPC. 

 
 

153 

Case No.:149/5/82-
ALC4/2015  

Party Name:ALCHEMIE 
LABORATORIES 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00289/AM16/  

RLA File 
:03/94/040/00813/AM15/  

Lic.No/Date:0310792673 
08.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a 
copy of application to DCPC. 

 
 

154 

Case No.:62/5/82-
ALC4/2015  

Party Name:INDO AMINES 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00202/AM16/  

RLA File 
:03/94/040/00928/AM15/  

Lic.No/Date:0310792678 
08.01.2015 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.5/82 dated 25.6.2015 but  reply has not  been received so far.  The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 

 
 
155 Case No.:63/5/82- Party Name:INDOCO Meet No/Date:12/82- Status:Case 
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ALC4/2015  REMEDIES LIMITED ALC4/2015 
18.11.2015 

Approved 

HQ File 
:01/82/050/00203/AM16/  

RLA File 
:03/94/040/00936/AM15/  

Lic.No/Date:0310792676 
08.01.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals   forwarded vide  35011/353/2015-PI(Norms) dated 
17.11. 2015 uploaded along with these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

156 

Case No.:121/5/82-
ALC4/2015  

Party Name:UNIJULES 
LIFE SCIENCES LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00261/AM16/  

RLA File 
:03/95/040/00835/AM15/  

Lic.No/Date:0310792685 
08.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

157 

Case No.:219/5/82-
ALC4/2015  

Party 
Name:BHAGIRADHA 
CHEMICALS & 
INDUSTRIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00359/AM16/  

RLA File 
:09/24/040/00549/AM15/  

Lic.No/Date:0910061517 
09.01.2015 

Defer 
Date:16.12.2015 

Decision :The Committee decided to defer the case for want of comments of DCPC 
 

158 

Case No.:78/18/82-
ALC4/2014  

Party Name:GREEN 
SIGNAL BIO PHARMA 
PRIVATE LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/01444/AM15/  

RLA File 
:04/24/040/00220/AM15/  

Lic.No/Date:0410159999 
09.01.2015 

Defer Date: 

Decision :The Committee decided to ratify norms as per packing policy or as applied by the firm 
whichever is less.  RA concerned may take further necessary action as per decision of NC. 

 

159 

Case No.:239/5/82-
ALC4/2015  

Party Name:MYLAN 
LABORATORIES 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00379/AM16/  

RLA File 
:09/24/040/00555/AM15/  

Lic.No/Date:0910061520 
09.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the D/o 
Pharmaceuticals  vide O.M. No.35011/485/2015-PI(Norms) dated November 2015, 
uploaded along with these minutes decided to call for technical information from the 
firm and deferred the case. 

 

160 

Case No.:150/5/82-
ALC4/2015  

Party Name:ALKYL 
AMINES CHEMICALS LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00290/AM16/  

RLA File 
:03/94/040/00866/AM15/  

Lic.No/Date:0310792839 
12.01.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC   forwarded vide  U.O.No.14010/85/2012-Ch-II dated 18.6.2015 
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uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

161 

Case No.:141/5/82-
ALC4/2015  

Party Name:AARTI 
INDUSTRIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00281/AM16/  

RLA File 
:03/94/040/00746/AM15/  

Lic.No/Date:0310792870 
13.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a 
copy of application to DoP. 

 

162 

Case No.:151/5/82-
ALC4/2015  

Party Name:AGIO 
PHARMACEUTICALS 
LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00291/AM16/  

RLA File 
:03/94/040/00902/AM15/  

Lic.No/Date:0310792875 
13.01.2015 

Defer 
Date:16.12.2015 

Decision : The committee decided to defer the case for want of comments of DoP 
 

163 

Case No.:119/5/82-
ALC4/2015  

Party Name:SHALINA 
LABORATORIES PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00259/AM16/  

RLA File 
:03/95/040/00843/AM15/  

Lic.No/Date:0310792869 
13.01.2015 

Defer 
Date:16.12.2015 

Decision :The committee decided to defer the case for want of comments of DoP 
 

164 

Case No.:92/5/82-
ALC4/2015  

Party Name:ALKALOIDS 
CORPORATION 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00232/AM16/  

RLA File 
:02/24/040/00203/AM15/  

Lic.No/Date:0210205448 
14.01.2015 

Defer Date: 
30.12.2015 

Decision : The Committee decided to defer the case for want of comments of DOP. 

 

165 

Case No.:59/5/82-
ALC4/2015  

Party Name:ANTHEA 
AROMATICS PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00199/AM16/  

RLA File 
:03/94/040/00793/AM15/  

Lic.No/Date:0310792911 
14.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the D/o C&PC,  Vide 
letter No.14010/55/2012-Ch-II   dt. 28.10.2015, uploaded along with these minutes decided to 
call for technical information from the firm and deferred the case. 

 

166 

Case No.:64/5/82-
ALC4/2015  

Party Name:CLEAN 
SCIENCE AND 
TECHNOLOGY PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00204/AM16/  

RLA File 
:31/83/040/00200/AM15/  

Lic.No/Date:3110065202 
14.01.2015 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.5/82 dated 25.6.2015 but  reply has not  been received so far.  The Committee 
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accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 

 

167 

Case No.:66/5/82-
ALC4/2015  

Party Name:EMCURE 
PHARMACEUTICALS LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00206/AM16/  

RLA File 
:31/83/040/00219/AM15/  

Lic.No/Date:3110065206 
14.01.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals   forwarded vide  O.M.No.35011/614/2014-PI(Norms)  
dated 27.3.2015 uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

168 

Case No.:243/5/82-
ALC4/2015  

Party Name:SUVEN LIFE 
SCIENCES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00383/AM16/  

RLA File 
:09/24/040/00589/AM15/  

Lic.No/Date:0910061530 
14.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the    D/o 
Pharmaceuticals  vide O.M.  35011/412/2015-PI(Norms) dated October 2015  , uploaded along 
with these minutes decided to call for technical information from the firm and deferred the case. 

 
 

169 

Case No.:72/5/82-
ALC4/2015  

Party Name:MICRO INKS 
PRIVATE LIMITED. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00212/AM16/  

RLA File 
:03/95/040/00658/AM15/  

Lic.No/Date:0310793017 
16.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a 
copy of application to DCPC. 

 

170 

Case No.:111/5/82-
ALC4/2015  

Party Name:MICRO INKS 
PRIVATE LIMITED. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00251/AM16/  

RLA File 
:03/95/040/00648/AM15/  

Lic.No/Date:0310792988 
16.01.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide   No. U.O.No.14010/24/2013-Ch-II dated 
19.10.2015, uploaded along with these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

171 

Case No.:89/5/82-
ALC4/2015  

Party Name:CADILA 
HEALTHCARE LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00229/AM16/  

RLA File 
:08/24/040/00253/AM15/  

Lic.No/Date:0810134341 
19.01.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No35011/324/2015-PI(Norms) 
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Dated 5.11.2015, uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 
 

172 

Case No.:79/5/82-
ALC4/2015  

Party Name:UNIJULES 
LIFE SCIENCES LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00219/AM16/  

RLA File 
:03/95/040/00877/AM15/  

Lic.No/Date:0310793058 
19.01.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of  D/o Pharmaceuticals forwarded vide O.M. No. 35011/360/2015-PI(Norms) 
dated 16.11.2015, uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

173 

Case No.:52/5/82-
ALC4/2015  

Party Name:INDOCO 
REMEDIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00192/AM16/  

RLA File 
:03/94/040/00953/AM15/  

Lic.No/Date:0310793104 
20.01.2015 

Defer 
Date:16.12.2015 

Decision :The committee decided to defer the case for want of comments of DoP 
 

174 

Case No.:147/5/82-
ALC4/2015  

Party Name:INDOCO 
REMEDIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00287/AM16/  

RLA File 
:03/94/040/00964/AM15/  

Lic.No/Date:0310793105 
20.01.2015 

Defer 
Date:16.12.2015 

Decision : The committee decided to defer the case for want of comments of DoP 
 

175 

Case No.:55/5/82-
ALC4/2015  

Party Name:IPCA 
LABORATORIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00195/AM16/  

RLA File 
:03/94/040/00975/AM15/  

Lic.No/Date:0310793123 
20.01.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals forwarded vide O.M. No.35011/469/2015-
PI(Norms) dated November 2015, uploaded along with these minutes or as applied by 
the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

176 

Case No.:88/5/82-
ALC4/2015  

Party Name:ABEERS 
PHARMACEUTICALS 
PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00228/AM16/  

RLA File 
:05/23/040/00486/AM15/  

Lic.No/Date:0510392949 
21.01.2015 

Defer 
Date:16.12.2015 

Decision : The committee deferred the case for want of comments from AYUSH 
 
177 Case No.:131/5/82- Party Name:J.B. Meet No/Date:12/82- Status:Case 
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ALC4/2015  CHEMICALS & 
PHARMACEUTICALS 
LIMITED 

ALC4/2015 
18.11.2015 

Deferred 

HQ File 
:01/82/050/00271/AM16/  

RLA File 
:03/94/040/00988/AM15/  

Lic.No/Date:0310793181 
21.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for comments of DOP. 
 

178 

Case No.:87/5/82-
ALC4/2015  

Party Name:SHREE 
BANKEY BEHARI LAL 
BOARD MILLS 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00227/AM16/  

RLA File 
:05/24/040/00454/AM15/  

Lic.No/Date:0510392955 
21.01.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC, U.O.No.14010/28/2012-Ch-II dated 30.09.2015, uploaded along 
with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.  RA 
concerned may take necessary action as per decision of NC. 

 

179 

Case No.:86/5/82-
ALC4/2015  

Party Name:SENTISS 
PHARMA PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred 

HQ File 
:01/82/050/00226/AM16/  

RLA File 
:05/24/040/00489/AM15/  

Lic.No/Date:0510392966 
22.01.2015 

Defer Date: 

Decision : The Committee decided to defer the case for comments of DOP. 
 

180 

Case No.:71/5/82-
ALC4/2015  

Party Name:MELOG 
SPECIALITY CHEMICALS 
PVT. LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00211/AM16/  

RLA File 
:03/95/040/00868/AM15/  

Lic.No/Date:0310793254 
23.01.2015 

Defer Date: 
16.12.2015 

Decision : The Committee noted that advance authorisation issued on repeat basis. Therefore is 
decided to withdraw the case. 

 

181 

Case No.:76/5/82-
ALC4/2015  

Party Name:MELOG 
SPECIALITY 
CHEMICALS PVT. LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00216/AM16/  

RLA File 
:03/95/040/00891/AM15/  

Lic.No/Date:0310793255 
23.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to deferred the case for want of comment of DCPC. 
 

182 

Case No.:204/5/82-
ALC4/2015  

Party Name:VIVIMED 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00344/AM16/  

RLA File 
:09/24/040/00596/AM15/  

Lic.No/Date:0910061555 
23.01.2015 

Defer 
Date:16.12.2015 

Decision :The Committee decided to send a copy of application to DCPC. 
 

183 

Case No.:229/5/82-
ALC4/2015  

Party Name:ATUL 
LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00369/AM16/  

RLA File 
:08/24/040/00391/AM15/  

Lic.No/Date:0810134402 
27.01.2015 

Defer Date: 
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Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/16/2015-Ch-II dated 10.11.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

184 

Case No.:269/5/82-
ALC4/2015  

Party Name:J.B. 
CHEMICALS & 
PHARMACEUTICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00409/AM16/  

RLA File 
:03/94/040/01006/AM15/  

Lic.No/Date:0310793301 
27.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by,  D/o Pharmaceuticals  
vide O.M.35011/383/2015-PI(Norms)   dt. 17.11.2015, uploaded along with these minutes 
decided to call for technical information from the firm and deferred the case. 

 

185 

Case No.:1/18/82-
ALC4/2014  

Party Name:JODAS 
EXPOIM PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01367/AM15/  

RLA File 
:09/24/040/00601/AM15/  

Lic.No/Date:0910061562 
27.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the D/o C&PC,  D/o 
Pharmaceuticals  vide O.M.35011/295/2015-PI(Norms)   dt. October 2015, uploaded along with 
these minutes decided to call for technical information from the firm and deferred the case. 

 

186 

Case No.:85/5/82-
ALC4/2015  

Party Name:V.D.H. 
ORGANICS PVT. LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00225/AM16/  

RLA File 
:05/24/040/00500/AM15/  

Lic.No/Date:0510392989 
27.01.2015 

Defer 
Date:16.12.2015 

Decision :The committee deferred the case for want of comments of DCPC. 
 

187 

Case No.:58/5/82-
ALC4/2015  

Party Name:JINDAL 
DRUGS PRIVATE LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00198/AM16/  

RLA File 
:03/94/040/00980/AM15/  

Lic.No/Date:0310793360 
28.01.2015 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.5/82 dated 25.6.2015 but  reply has not  been received so far.  The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 

 

188 

Case No.:163/5/82-
ALC4/2015  

Party Name:RANBAXY 
LABORATORIES LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00303/AM16/  

RLA File 
:05/24/040/00503/AM15/  

Lic.No/Date:0510393026 
29.01.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the  D/o 
Pharmaceuticals  vide O.M.35011/338/2015-PI(Norms) dated November 2015 uploaded 
along with these minutes decided to call for technical information from the firm and 
deferred the case. 
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Case No.:166/5/82-
ALC4/2015  

Party Name:CADILA 
PHARMACEUTICALS LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00306/AM16/  

RLA File 
:08/24/040/00386/AM15/  

Lic.No/Date:0810134454 
30.01.2015 

Defer Date: 

Decision The Committee based on the written comments forwarded by the  D/o 
Pharmaceuticals  vide O.M.35011/450/2015-PI(Norms) dated 16th November 2015 
uploaded along with these minutes decided to call for technical information from the 
firm and deferred the case. 
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Case No.:138/8/82-
ALC4/2015  

Party Name:HEMMO 
PHARMACEUTICALS 
PRIVATE LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00934/AM16/  

RLA File 
:03/94/040/01099/AM14/  

Lic.No/Date:0310793426 
30.01.2015 

Defer 
Date:16.12.2015 

Decision : The committee deferred the case for want of comments of DoP 
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Case No.:209/5/82-
ALC4/2015  

Party Name:TRIMAX BIO 
SCIENCES PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00349/AM16/  

RLA File 
:09/24/040/00442/AM15/  

Lic.No/Date:0910061573 
02.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/460/2015-
PI(Norms) dated November 2015 , uploaded along with these minutes or as applied by 
the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 
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Case No.:208/5/82-
ALC4/2015  

Party Name:ASTRIX 
LABORATORIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00348/AM16/  

RLA File 
:09/24/040/00534/AM15/  

Lic.No/Date:0910061583 
03.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/474/2015-
PI(Norms) dated November 2015 , uploaded along with these minutes or as applied by 
the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

193 
Case No.:275/5/82-
ALC4/2015  

Party Name:BAYER 
CROPSCIENCE LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 
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HQ File 
:01/82/050/00415/AM16/  

RLA File 
:03/94/040/00930/AM15/  

Lic.No/Date:0310793539 
03.02.2015 

Defer 
Date:16.12.2015 

Decision :The Committee decided to send a copy of application to DCPC 
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Case No.:158/5/82-
ALC4/2015  

Party Name:DYNAMIC 
SPECIALITY CHEMICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00298/AM16/  

RLA File 
:30/24/040/00051/AM15/  

Lic.No/Date:3010103361 
03.02.2015 

Defer Date: 

Decision :The Committee noted that export and import items  are more or less the same.  It was 
decided to approved the norms net to net basis (without wastage).  RA concerned may take 
further necessary action as per decision of NC. 
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Case No.:234/5/82-
ALC4/2015  

Party Name:MOREPEN 
LABORATORIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00374/AM16/  

RLA File 
:05/24/040/00526/AM15/  

Lic.No/Date:0510393080 
04.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals forwarded vide O.M. No.35011/453/2015-PI(Norms) 
dated 16.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

196 

Case No.:164/5/82-
ALC4/2015  

Party Name:SENTISS 
PHARMA PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00304/AM16/  

RLA File 
:05/24/040/00513/AM15/  

Lic.No/Date:0510393078 
04.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals forwarded vide O.M. No.35011/335/2015-PI(Norms) 
dated 16.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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Case No.:157/5/82-
ALC4/2015  

Party Name:IND-SWIFT 
LABORATORIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00297/AM16/  

RLA File 
:22/24/040/00100/AM15/  

Lic.No/Date:2210015187 
05.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No. 35011/468/2015-
PI(Norms) dated November 2015, uploaded along with these minutes or as applied by 
the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 
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Case No.:284/5/82-
ALC4/2015  

Party Name:J.B. 
CHEMICALS & 
PHARMACEUTICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 
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HQ File 
:01/82/050/00424/AM16/  

RLA File 
:03/94/040/01053/AM15/  

Lic.No/Date:0310793620 
05.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by,  D/o Pharmaceuticals  
vide O.M.35011/383/2015-PI(Norms)   dt. 17.11.2015, uploaded along with these minutes 
decided to call for technical information from the firm and deferred the case. 
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Case No.:238/5/82-
ALC4/2015  

Party Name:KLJ 
PLASTICIZERS LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00378/AM16/  

RLA File 
:05/23/040/00504/AM15/  

Lic.No/Date:0510393099 
05.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/36/2011-Ch-II dated 19.10.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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Case No.:169/5/82-
ALC4/2015  

Party Name:TIDE 
INDUSTRIES 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00309/AM16/  

RLA File 
:34/24/040/00290/AM15/  

Lic.No/Date:3410040927 
05.02.2015 

Defer 
Date:16.12.2015 

Decision :The Committee decided to send a copy of application to DCPC 
 

201 

Case No.:268/5/82-
ALC4/2015  

Party 
Name:CATAPHARMA 
CHEMICALS PVT. LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00408/AM16/  

RLA File 
:31/83/040/00209/AM15/  

Lic.No/Date:3110065261 
06.02.2015 

Defer Date: 

Decision : The import and export product is similar with the difference that export product 
mentions ‘Pharma grade’ which does not justifies wastage more than 2%. Accordingly, the 
Committee decided to ratify norms with 2% wastage under Para 4.7 of HBP.  RA concerned may 
take further necessary action as per decision of NC. 
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Case No.:7/1/82-
ALC4/2015  

Party Name:BDR 
PHARMACEUTICALS 
INTERNATIONAL PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00007/AM16/  

RLA File 
:03/94/040/00971/AM15/  

Lic.No/Date:0310793727 
09.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals forwarded vide O.M. No. 35011/114/2015-PI(Norms) 
dated Sept. 2015, uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

203 
Case No.:227/5/82-
ALC4/2015  

Party Name:MICRO LABS 
LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 
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HQ File 
:01/82/050/00367/AM16/  

RLA File 
:07/24/040/00378/AM15/  

Lic.No/Date:0710107574 
09.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms  on repeat basis for the export product  based 
on the recommendation of D/o Pharmaceuticals forwarded vide O.M. No. 35011/52/2015-
PI(Norms) dated Sept. 2015, uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as 
per decision of NC. 
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Case No.:342/5/82-
ALC4/2015  

Party Name:NAVIN 
FLUORINE 
INTERNATIONAL 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00482/AM16/  

RLA File 
:03/95/040/00585/AM15/  

Lic.No/Date:0310793707 
09.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to call for information  based on the recommendation of D/o 
C&PC   forwarded vide letter No.14010/92/2011-Ch-II dated 20.10.2015 , uploaded along with 
these.  Information may be furnished within a period of 15 days from the date of uploading of 
these minutes on DGFT website. 
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Case No.:344/5/82-
ALC4/2015  

Party Name:NAVIN 
FLUORINE 
INTERNATIONAL 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00484/AM16/  

RLA File 
:03/95/040/00445/AM15/  

Lic.No/Date:0310793706 
09.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided defer the case for want to comments from DCPC 
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Case No.:161/5/82-
ALC4/2015  

Party Name:PAYAL 
PETROCHEM PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00301/AM16/  

RLA File 
:05/24/040/00472/AM15/  

Lic.No/Date:0510393118 
09.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o C&PC forwarded vide U.O.No.14010/18/2014-Ch-II dated 02.09.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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Case No.:319/5/82-
ALC4/2015  

Party Name:EXEMED 
PHARMACEUTICALS 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00459/AM16/  

RLA File 
:34/24/040/00297/AM15/  

Lic.No/Date:3410040950 
10.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M.no.35011/432/2015-PI(Norms)  
dated October 2015 , uploaded along with these minutes or as applied by the firm whichever is 
less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of 
NC. 

 

208 
Case No.:290/5/82-
ALC4/2015  

Party Name:IND-SWIFT 
LABORATORIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 
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HQ File 
:01/82/050/00430/AM16/  

RLA File 
:22/24/040/00098/AM15/  

Lic.No/Date:2210015190 
10.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the    D/o 
Pharmaceuticals  vide O.M.35011/429/2015-PI(Norms) dated October, 2015 , uploaded along 
with these minutes decided to call for technical information from the firm and deferred the case. 
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Case No.:231/5/82-
ALC4/2015  

Party Name:MAHARSHI 
PHARMA CHEM PVT.LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00371/AM16/  

RLA File 
:08/24/040/00403/AM15/  

Lic.No/Date:0810134561 
10.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/475/2015-PI(Norms) 
dated 17.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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Case No.:167/5/82-
ALC4/2015  

Party Name:FRESENIUS 
KABI ONCOLOGY 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00307/AM16/  

RLA File 
:05/23/040/00435/AM15/  

Lic.No/Date:0510393162 
11.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/440/2015-
PI(Norms) dated October 2015 , uploaded along with these minutes or as applied by the 
firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take necessary 
action as per decision of NC. 
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Case No.:171/5/82-
ALC4/2015  

Party Name:FRESENIUS 
KABI ONCOLOGY 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00311/AM16/  

RLA File 
:05/23/040/00434/AM15/  

Lic.No/Date:0510393163 
11.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/439/2015-
PI(Norms) dated October 2015 , uploaded along with these minutes or as applied by the 
firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take necessary 
action as per decision of NC. 
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Case No.:159/5/82-
ALC4/2015  

Party Name:PAYAL 
PETROCHEM PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00299/AM16/  

RLA File 
:05/24/040/00484/AM15/  

Lic.No/Date:0510393136 
11.02.2015 

Defer Date: 
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Decision : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o C&PC forwarded vide U.O.No.14010/18/2014-Ch-II dated 02.09.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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Case No.:160/5/82-
ALC4/2015  

Party Name:PCL OIL & 
SOLVENTS LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00300/AM16/  

RLA File 
:05/24/040/00389/AM15/  

Lic.No/Date:0510393132 
11.02.2015 

Defer Date: 

Decision : Committee considered case as per agenda and  decided to ratify norms under para 
4.7 of HBP as per  earlier decision taken by NC in its meeting No.3/82 dated 8.5.2014 or as 
applied by the firm whichever is less. 
  

Export product Exp. 
Qty. 

Sl.No. Import items Qty. 
allowed 

PVC Plasticizer 1 kg 1. Phthalic Anhydride 0.400 kg 
    2. 2 Ethylhexanol (Octaonol) 0.700 kg 

RA may take appropriate action as per the decision of Norms Committee. 
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Case No.:127/8/82-
ALC4/2015  

Party Name:CAMPHOR & 
ALLIED PRODUCTS 
LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00923/AM16/  

RLA File 
:03/94/040/01056/AM15/  

Lic.No/Date:0310793858 
12.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/47/2014—CH-II dated 
10.11.2015 uploaded along with these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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Case No.:333/5/82-
ALC4/2015  

Party Name:MEHTA API 
PVT LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00473/AM16/  

RLA File 
:03/95/040/00903/AM15/  

Lic.No/Date:0310793861 
12.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the    D/o 
Pharmaceuticals  vide O.M. 35011/430/2015-PI(Norms) dated October 2015   , uploaded along 
with these minutes decided to call for technical information from the firm and deferred the case. 
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Case No.:345/5/82-
ALC4/2015  

Party Name:NAVIN 
FLUORINE 
INTERNATIONAL LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00485/AM16/  

RLA File 
:03/95/040/00909/AM15/  

Lic.No/Date:0310793856 
12.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/92/2011-Ch-II dated 20.10.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 
217 Case No.:347/5/82- Party Name:ROYAL Meet No/Date:12/82- Status:Case 
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ALC4/2015  PHARMA ALC4/2015 
18.11.2015 

Deferred 

HQ File 
:01/82/050/00487/AM16/  

RLA File 
:03/95/040/00958/AM15/  

Lic.No/Date:0310793866 
12.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the D/o C&PC,  D/o 
Pharmaceuticals  vide O.M35011/457/2015-PI(Norms)    dt. 17.11. 2015, uploaded along with 
these minutes decided to call for technical information from the firm and deferred the case. 
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Case No.:201/5/82-
ALC4/2015  

Party Name:AKZO NOBEL 
INDIA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00341/AM16/  

RLA File 
:02/24/040/00178/AM15/  

Lic.No/Date:0210205557 
13.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/55/2010/-Ch-II dated 21.10.2015 
, uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 
of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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Case No.:330/5/82-
ALC4/2015  

Party Name:SURVIVAL 
TECHNOLOGIES 
PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00470/AM16/  

RLA File 
:03/95/040/00901/AM15/  

Lic.No/Date:0310793891 
16.02.2015 

Defer 
Date:16.12.2015 

Decision :The committee decided to defer the case for want of comments of DCPC 
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Case No.:235/5/82-
ALC4/2015  

Party Name:AMANTA 
HEALTHCARE LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00375/AM16/  

RLA File 
:08/24/040/00413/AM15/  

Lic.No/Date:0810134610 
18.02.2015 

Defer 
Date:16.12.2015 

Decision : The committee decided to defer the case for want of comments of DoP 
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Case No.:11/1/82-
ALC4/2015  

Party Name:INDOCO 
REMEDIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00011/AM16/  

RLA File 
:03/94/040/01070/AM15/  

Lic.No/Date:0310793939 
18.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/290/2015-PI(Norms) 
dated 16.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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Case No.:283/5/82-
ALC4/2015  

Party Name:J.B. 
CHEMICALS & 
PHARMACEUTICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00423/AM16/  

RLA File 
:03/94/040/01084/AM15/  

Lic.No/Date:0310793953 
18.02.2015 

Defer 
Date:16.12.2015 
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Decision : The Committee based on the written comments forwarded by the D/o C&PC,  D/o 
Pharmaceuticals  vide O.M.35011/383/2015-PI(Norms)   dt. 17.11.2015, uploaded along with 
these minutes decided to call for technical information from the firm and deferred the case. 
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Case No.:8/1/82-
ALC4/2015  

Party Name:BDR 
PHARMACEUTICALS 
INTERNATIONAL PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00008/AM16/  

RLA File 
:03/94/040/00917/AM15/  

Lic.No/Date:0310793987 
19.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/175(i)/2015-PI(Norms) 
dated October 2015 , uploaded along with these minutes or as applied by the firm whichever is 
less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of 
NC. 

 

224 

Case No.:285/5/82-
ALC4/2015  

Party Name:CAMPHOR 
& ALLIED PRODUCTS 
LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred   

HQ File 
:01/82/050/00425/AM16/  

RLA File 
:03/94/040/01092/AM15/  

Lic.No/Date:0310793985 
19.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee noted that information called for from the firm in Meeting No.08 dated 
16.9.2015 is awaited.  The Committee accordingly decided await the reply and deferred the case. 

 

225 

Case No.:279/5/82-
ALC4/2015  

Party Name:CROWN 
CHEMICALS PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00419/AM16/  

RLA File 
:03/94/040/01088/AM15/  

Lic.No/Date:0310793983 
19.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comment from DCPC 
 

226 

Case No.:288/5/82-
ALC4/2015  

Party Name:CROWN 
CHEMICALS PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00428/AM16/  

RLA File 
:03/94/040/01089/AM15/  

Lic.No/Date:0310793982 
19.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comment from DCPC 
 

227 

Case No.:237/5/82-
ALC4/2015  

Party Name:INTAS 
PHARMACEUTICALS 
LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00377/AM16/  

RLA File 
:08/24/040/00423/AM15/  

Lic.No/Date:0810134636 
19.02.2015 

Defer 
Date:16.12.2015 

Decision :The Committee decided to defer the case for want of comment from DoP 
 

228 

Case No.:332/5/82-
ALC4/2015  

Party Name:O C 
SPECIALITIES PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00472/AM16/  

RLA File 
:03/95/040/00991/AM15/  

Lic.No/Date:0310794000 
19.02.2015 

Defer 
Date:16.12.2015 
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Decision : The Committee decided to defer the case for want of comment from DoP 
 

229 

Case No.:2/19/82-
ALC4/2014  

Party Name:SUN 
PHARMACEUTICAL 
INDUSTRIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/01490/AM15/  

RLA File 
:03/95/040/00916/AM15/  

Lic.No/Date:0310793988 
19.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/355/2015-FPI(Norms) 
dated 16.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

230 

Case No.:335/5/82-
ALC4/2015  

Party Name:PRIVI 
ORGANICS LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00475/AM16/  

RLA File 
:03/95/040/00978/AM15/  

Lic.No/Date:0310794038 
20.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comment from DoP 
 

231 

Case No.:318/5/82-
ALC4/2015  

Party Name:TIDE 
INDUSTRIES 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00458/AM16/  

RLA File 
:34/24/040/00310/AM15/  

Lic.No/Date:3410040978 
23.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comment from DCPC 
 

232 

Case No.:280/5/82-
ALC4/2015  

Party Name:FERMENTA 
BIOTECH LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00420/AM16/  

RLA File 
:03/94/040/01110/AM15/  

Lic.No/Date:0310794101 
24.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comment from DOP 
 

233 

Case No.:293/5/82-
ALC4/2015  

Party Name:MAHARSHI 
PHARMA CHEM 
PVT.LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00433/AM16/  

RLA File 
:08/24/040/00426/AM15/  

Lic.No/Date:0810134657 
24.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to call for information based on the recommendation of   D/o 
Pharmaceuticals forwarded vide O.M. No.35011/448/2015-FPI(Norms) dated 16.11.2015, 
uploaded along with these from the firm and deferred the case. 

 

234 

Case No.:232/5/82-
ALC4/2015  

Party Name:RANBAXY 
LABORATORIES LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00372/AM16/  

RLA File 
:05/24/040/00560/AM15/  

Lic.No/Date:0510393348 
24.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comment from DoP 
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235 

Case No.:334/5/82-
ALC4/2015  

Party Name:UPL 
LTD.(FORMERLY 
UNITED PHOSPHORUS 
LTD.) 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00474/AM16/  

RLA File 
:03/95/040/00862/AM15/  

Lic.No/Date:0310794100 
24.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comment from DCPC 
 

236 

Case No.:277/5/82-
ALC4/2015  

Party Name:INDO 
AMINES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Rejected 

HQ File 
:01/82/050/00417/AM16/  

RLA File 
:03/94/040/01024/AM15/  

Lic.No/Date:0310794134 
25.02.2015 

Defer Date:  

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.5/82 dated 25.6.2015 but  reply has not  been received so far.  The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 

 

237 

Case No.:308/5/82-
ALC4/2015  

Party Name:PAYAL 
PETROCHEM PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00448/AM16/  

RLA File 
:05/24/040/00511/AM15/  

Lic.No/Date:0510393355 
25.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product   based on the 
recommendation of   D/o C&PC forwarded vide U.O.No.14010/18/2014-Ch-II dated 02.09.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

238 

Case No.:309/5/82-
ALC4/2015  

Party Name:SHREE 
VALLABH CHEMICAL 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00449/AM16/  

RLA File 
:08/24/040/00417/AM15/  

Lic.No/Date:0810134670 
25.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
 

239 

Case No.:259/5/82-
ALC4/2015  

Party Name:VIRDEV 
INTERMEDIATES PVT 
LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Rejected 

HQ File 
:01/82/050/00399/AM16/  

RLA File 
:52/24/040/00067/AM15/  

Lic.No/Date:5210041437 
25.02.2015 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.5/82 dated 25.6.2015 but  reply has not  been received so far.  The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 

 

240 
Case No.:46/19/82-
ALC4/2014  

Party Name:CADILA 
HEALTHCARE LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 
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HQ File 
:01/82/050/01534/AM15/  

RLA File 
:08/24/040/00442/AM15/  

Lic.No/Date:0810134680 
26.02.2015 

Defer Date: 

Decision : In the light of earlier decision taken in meeting no. 15/82 dated 12.1.2015, it was 
decided to ratify norms under Para 4.7 of HBP v1 as per details given below or as applied by the 
firm, whichever is less: 
 

Export Product Export 
Qty. 

Sl.No.   import items Quantity 
allowed 

Tamsulosin Hcl 
0.4 mg 
Capsule 

1 No. 1. Tamsulosin Hydrochloride 0.408 mg 
2. Methacrylic Acid Copolymer 

Dispersion NF 
170.012 mg 

3. Microcrystalline Cellulose (Acicel 
PH 102) 

233 mg 

4. Import items at Sl. No.4 to 10 As per packing 
policy 

RA may take appropriate action as per the decision of Norms Committee. 
 

241 

Case No.:41/5/82-
ALC4/2015  

Party Name:DR REDDYS 
LABORATORIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00181/AM16/  

RLA File 
:09/24/040/00657/AM15/  

Lic.No/Date:0910061651 
26.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/328/2015-PI(Norms) 
dated 16.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 
 

242 

Case No.:314/5/82-
ALC4/2015  

Party Name:R L FINE 
CHEM 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00454/AM16/  

RLA File 
:07/24/040/00416/AM15/  

Lic.No/Date:0710107713 
26.02.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/449/2015-PI(Norms) 
dated 16.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 
 

243 

Case No.:325/5/82-
ALC4/2015  

Party Name:SWISS 
EXPORTS PVT. LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00465/AM16/  

RLA File 
:08/24/040/00401/AM15/  

Lic.No/Date:0810134676 
26.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

244 

Case No.:273/5/82-
ALC4/2015  

Party Name:BHARAT 
SERUMS & VACCINES 
LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00413/AM16/  

RLA File 
:03/94/040/01055/AM15/  

Lic.No/Date:0310794262 
27.02.2015 

Defer 
Date:16.12.2015 
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Decision : The Committee decided to defer the case for want of comments of DBT 
 

245 

Case No.:452/5/82-
ALC4/2015  

Party Name:BLUE 
CIRCLE ORGANICS 
PVT. LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00592/AM16/  

RLA File 
:03/94/040/01091/AM15/  

Lic.No/Date:0310794261 
27.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
 

246 

Case No.:298/5/82-
ALC4/2015  

Party Name:MEDICEF 
PHARMA, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00438/AM16/  

RLA File 
:22/24/040/00095/AM15/  

Lic.No/Date:2210015200 
27.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

247 

Case No.:47/19/82-
ALC4/2014  

Party Name:RUBY 
FRAGRANCE PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/01535/AM15/  

RLA File 
:35/24/040/00006/AM15/  

Lic.No/Date:3510044692 
27.02.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
 

248 

Case No.:414/5/82-
ALC4/2015  

Party Name:KRISHNA 
ANTIOXIDANTS PVT. LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00554/AM16/  

RLA File 
:03/94/040/01090/AM15/  

Lic.No/Date:0310794291 
02.03.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   DCPC forwarded vide O.M. No.14010/100/2012-CH-II dated 10.11.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC 

 

249 

Case No.:316/5/82-
ALC4/2015  

Party Name:ALEMBIC 
PHARMACEUTICALS 
LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00456/AM16/  

RLA File 
:34/24/040/00280/AM15/  

Lic.No/Date:3410041005 
03.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

250 

Case No.:295/5/82-
ALC4/2015  

Party Name:PROLIFE 
INDUSTRIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00435/AM16/  

RLA File 
:08/24/040/00395/AM15/  

Lic.No/Date:0810134703 
03.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
 

251 
Case No.:294/5/82-
ALC4/2015  

Party Name:ATUL 
INTERMEDIATES 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 
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HQ File 
:01/82/050/00434/AM16/  

RLA File 
:08/24/040/00264/AM15/  

Lic.No/Date:0810134727 
04.03.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/16/2015-Ch-II dated 10.11.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

252 

Case No.:326/5/82-
ALC4/2015  

Party Name:ATUL 
INTERMEDIATES 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00466/AM16/  

RLA File 
:08/24/040/00429/AM15/  

Lic.No/Date:0810134726 
04.03.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/16/2015-Ch-II dated 10.11.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

253 

Case No.:415/5/82-
ALC4/2015  

Party Name:BDR 
PHARMACEUTICALS 
INTERNATIONAL PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00555/AM16/  

RLA File 
:03/94/040/01111/AM15/  

Lic.No/Date:0310794368 
04.03.2015 

Defer Date: 
30.12.2015 

Decision : The Committee decided to call for information based on the recommendation of   D/o 
Pharmaceuticals forwarded vide O.M. No.35011/295/2015-FPI(Norms) dated October 2015, 
uploaded along with these from the firm and deferred the case. 

 

254 

Case No.:422/5/82-
ALC4/2015  

Party Name:ENCUBE 
ETHICALS PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00562/AM16/  

RLA File 
:03/94/040/01120/AM15/  

Lic.No/Date:0310794347 
04.03.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/216/2015-PI(Norms) 
dated 17.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

255 

Case No.:451/5/82-
ALC4/2015  

Party Name:J.B. 
CHEMICALS & 
PHARMACEUTICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00591/AM16/  

RLA File 
:03/94/040/01097/AM15/  

Lic.No/Date:0310794354 
04.03.2015 

Defer Date: 
16.12.2015 

Decision : The Committee based on the written comments forwarded by the D/o 
Pharmaceuticals  vide O.M.35011/383/2015-PI(Norms)   dt. 17.11.2015, uploaded along with 
these minutes decided to call for technical information from the firm and deferred the case. 

 

256 

Case No.:324/5/82-
ALC4/2015  

Party Name:SWISS 
PARENTERALS PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File RLA File Lic.No/Date:0810134729 Defer Date: 
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:01/82/050/00464/AM16/  :08/24/040/00439/AM15/  04.03.2015 
Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals forwarded vide O.M. No.35011/363/2015-PI(Norms) 
dated 19.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

257 

Case No.:303/5/82-
ALC4/2015  

Party 
Name:ASSOCIATED 
DYESTUFF PVT. LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00443/AM16/  

RLA File 
:08/24/040/00422/AM15/  

Lic.No/Date:0810134739 
05.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
 

258 

Case No.:323/5/82-
ALC4/2015  

Party Name:ADCOCK 
INGRAM LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00463/AM16/  

RLA File 
:07/24/040/00444/AM15/  

Lic.No/Date:0710107772 
09.03.2015 

Defer Date: 
16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP. 
 

259 

Case No.:6/1/82-
ALC4/2015  

Party Name:MICRO 
LABS LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00006/AM16/  

RLA File 
:07/24/040/00446/AM15/  

Lic.No/Date:0710107776 
10.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

260 

Case No.:434/5/82-
ALC4/2015  

Party Name:POLYDRUG 
LABORATORIES 
PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00574/AM16/  

RLA File 
:03/95/040/01025/AM15/  

Lic.No/Date:0310794472 
10.03.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/479/2015-
PI(Norms) dated November 2015 , uploaded along with these minutes or as applied by 
the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

261 

Case No.:300/5/82-
ALC4/2015  

Party Name:ADVANCE 
PETROCHEMICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00440/AM16/  

RLA File 
:08/24/040/00448/AM15/  

Lic.No/Date:0810134768 
11.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC. 
 

262 Case No.:450/5/82-
ALC4/2015  

Party Name:J.B. 
CHEMICALS & 

Meet No/Date:12/82-
ALC4/2015 

Status:Case 
Deferred 



52 
 

PHARMACEUTICALS 
LIMITED 

18.11.2015 

HQ File 
:01/82/050/00590/AM16/  

RLA File 
:03/94/040/01114/AM15/  

Lic.No/Date:0310794517 
11.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the D/o 
Pharmaceuticals  vide O.M.35011/383/2015-PI(Norms)   dt. 17.11.2015, uploaded along with 
these minutes decided to call for technical information from the firm and deferred the case. 
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Case No.:447/5/82-
ALC4/2015  

Party Name:AARTI 
INDUSTRIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00587/AM16/  

RLA File 
:03/94/040/01131/AM15/  

Lic.No/Date:0310794543 
12.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP. 
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Case No.:412/5/82-
ALC4/2015  

Party Name:BDR 
PHARMACEUTICALS 
INTERNATIONAL PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred 

HQ File 
:01/82/050/00552/AM16/  

RLA File 
:03/94/040/00983/AM15/  

Lic.No/Date:0310794539 
12.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
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Case No.:301/5/82-
ALC4/2015  

Party Name:CADILA 
HEALTHCARE LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00441/AM16/  

RLA File 
:08/24/040/00460/AM15/  

Lic.No/Date:0810134780 
12.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
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Case No.:413/5/82-
ALC4/2015  

Party Name:INDO 
AMINES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00553/AM16/  

RLA File 
:03/94/040/01145/AM15/  

Lic.No/Date:0310794545 
12.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC 
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Case No.:34/5/82-
ALC4/2015  

Party Name:ASCENT 
FINECHEM PVT. LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Rejected 

HQ File 
:01/82/050/00174/AM16/  

RLA File 
:08/24/040/00397/AM15/  

Lic.No/Date:0810134800 
13.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.5/82 dated 25.6.2015 but  reply has not  been received so far.  The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 
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Case No.:425/5/82-
ALC4/2015  

Party Name:BENZO 
CHEM INDUSTRIES 
PRIVATE LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File RLA File Lic.No/Date:0310794611 Defer 
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:01/82/050/00565/AM16/  :03/94/040/01126/AM15/  16.03.2015 Date:16.12.2015 
Decision : The Committee decided to defer the case for want of comments of DCPC. 
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Case No.:33/5/82-
ALC4/2015  

Party Name:CADILA 
HEALTHCARE LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00173/AM16/  

RLA File 
:08/24/040/00466/AM15/  

Lic.No/Date:0810134816 
16.03.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/306/2015-PI(Norms) 
dated October 2015 , uploaded along with these minutes or as applied by the firm whichever is 
less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of 
NC. 
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Case No.:409/5/82-
ALC4/2015  

Party Name:NOCIL 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00549/AM16/  

RLA File 
:03/95/040/00974/AM15/  

Lic.No/Date:0310794587 
16.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
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Case No.:302/5/82-
ALC4/2015  

Party Name:STERILE 
INDIA PRIVATE LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00442/AM16/  

RLA File 
:05/24/040/00589/AM15/  

Lic.No/Date:0510393585 
16.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the D/o 
Pharmaceuticals  vide O.M. 35011/416/2015-PI(Norms) dated October 2015   , uploaded along 
with these minutes decided to call for technical information from the firm and deferred the case. 
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Case No.:45/4/82-
ALC4/2015  

Party Name:TIDE 
INDUSTRIES 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00084/AM16/  

RLA File 
:34/24/040/00325/AM15/  

Lic.No/Date:3410041050 
16.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
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Case No.:6/8/82-
ALC4/2015  

Party Name:YELURI 
FORMULATIONS 
PRIVATE LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00802/AM16/  

RLA File 
:09/24/040/00690/AM15/  

Lic.No/Date:0910061710 
16.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

274 

Case No.:291/5/82-
ALC4/2015  

Party Name:JUBILANT 
LIFE SCIENCES 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File RLA File Lic.No/Date:0510393616 Defer 
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:01/82/050/00431/AM16/  :05/23/040/00544/AM15/  18.03.2015 Date:16.12.2015 
Decision : The Committee decided to defer the case for want of comments of DC&PC 
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Case No.:426/5/82-
ALC4/2015  

Party Name:ENCUBE 
ETHICALS PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00566/AM16/  

RLA File 
:03/94/040/01162/AM15/  

Lic.No/Date:0310794710 
19.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP. 
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Case No.:420/5/82-
ALC4/2015  

Party Name:KUSUMA 
PHARMA 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
approved 

HQ File 
:01/82/050/00560/AM16/  

RLA File 
:03/94/040/01175/AM15/  

Lic.No/Date:0310794718 
19.03.2015 

Defer 
Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide  U.O.No.14010/31/2009-Ch-II dated 11.9.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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Case No.:192/5/82-
ALC4/2015  

Party Name:MALLADI 
DRUGS & 
PHARMACEUTICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00332/AM16/  

RLA File 
:04/24/040/00009/AM15/  

Lic.No/Date:0410160310 
19.03.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/445/2015-
PI(Norms) dated October 2015 , uploaded along with these minutes or as applied by the 
firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take necessary 
action as per decision of NC. 
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Case No.:407/5/82-
ALC4/2015  

Party Name:WANBURY 
LIMITED(FORMERLY 
PEARL ORGANICS LTD) 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00547/AM16/  

RLA File 
:03/95/040/00934/AM15/  

Lic.No/Date:0310794735 
20.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
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Case No.:183/5/82-
ALC4/2015  

Party Name:SPAK 
ORGOCHEM (INDIA) 
PVT. LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00323/AM16/  

RLA File 
:03/95/040/00964/AM15/  

Lic.No/Date:0310794811 
23.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
 
280 Case No.:410/5/82- Party Name:INDO Meet No/Date:12/82- Status:Case 
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ALC4/2015  AMINES LIMITED ALC4/2015 
18.11.2015 

Deferred 

HQ File 
:01/82/050/00550/AM16/  

RLA File 
:03/94/040/01184/AM15/  

Lic.No/Date:0310794835 
24.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
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Case No.:191/5/82-
ALC4/2015  

Party Name:MALLADI 
DRUGS & 
PHARMACEUTICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00331/AM16/  

RLA File 
:04/24/040/00309/AM15/  

Lic.No/Date:0410160331 
24.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the    D/o 
Pharmaceuticals  vide O.M.35011/425/2015-PI(Norms) dated October 2015    , uploaded along 
with these minutes decided to call for technical information from the firm and deferred the case. 
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Case No.:193/5/82-
ALC4/2015  

Party Name:MALLADI 
DRUGS & 
PHARMACEUTICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00333/AM16/  

RLA File 
:04/24/040/00310/AM15/  

Lic.No/Date:0410160332 
24.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the    D/o 
Pharmaceuticals  vide O.M. 35011/444/2015-PI(Norms) dated October 2015   , 
uploaded along with these minutes decided to call for technical information from the 
firm and deferred the case. 
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Case No.:178/5/82-
ALC4/2015  

Party Name:WINTAC 
LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00318/AM16/  

RLA File 
:07/24/040/00437/AM15/  

Lic.No/Date:0710107914 
24.03.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of, D/o Pharmaceuticals forwarded vide O.M. No.35011/307/2015-PI(Norms) 
dated October 2015 , uploaded along with these minutes or as applied by the firm whichever is 
less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of 
NC. 
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Case No.:29/5/82-
ALC4/2015  

Party 
Name:ASSOCIATED 
DYESTUFF PVT. LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00169/AM16/  

RLA File 
:08/24/040/00483/AM15/  

Lic.No/Date:0810134917 
25.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC 
 

285 Case No.:28/1/82-
ALC4/2015  

Party Name:DHANUKA 
LABORATORIES LTD. 

Meet No/Date:12/82-
ALC4/2015 

Status:Case 
Approved 
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18.11.2015 
HQ File 
:01/82/050/01554/AM15/  

RLA File 
:05/23/040/00556/AM15/  

Lic.No/Date:0510393745 
26.03.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of  D/o Pharmaceuticals forwarded vide O.M. No.35011/424/2015-PI(Norms) 
dated 05 October 2015, uploaded along with these minutes or as applied by the firm whichever is 
less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of 
NC. 
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Case No.:427/5/82-
ALC4/2015  

Party Name:SHALINA 
LABORATORIES PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00567/AM16/  

RLA File 
:03/95/040/01071/AM15/  

Lic.No/Date:0310794916 
26.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the  D/o 
Pharmaceuticals  vide O.M. 35011/337/2015-PI(Norms) dated November 2015   , 
uploaded along with these minutes decided to call for technical information from the 
firm and deferred the case. 
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Case No.:431/5/82-
ALC4/2015  

Party Name:EUROLIFE 
HEALTHCARE PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00571/AM16/  

RLA File 
:03/94/040/01086/AM15/  

Lic.No/Date:0310794964 
27.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP. 
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Case No.:448/5/82-
ALC4/2015  

Party Name:AARTI 
INDUSTRIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred 

HQ File 
:01/82/050/00588/AM16/  

RLA File 
:03/94/040/01211/AM15/  

Lic.No/Date:0310795048 
31.03.2015 

Defer Date: 

Decision : The Committee decided to defer the case for want of comments of DoP. 
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Case No.:16/5/82-
ALC4/2015  

Party Name:ARENE LIFE 
SCIENCES LIMITED. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00156/AM16/  

RLA File 
:09/24/040/00736/AM15/  

Lic.No/Date:0910061856 
31.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the    D/o 
Pharmaceuticals  vide O.M. No.35011/243/2015-PI(Norms dated Sept 2015   , uploaded along 
with these minutes decided to call for technical information from the firm and deferred the case. 
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Case No.:405/5/82-
ALC4/2015  

Party Name:CTX 
LIFESCIENCES PVT 
LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 
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HQ File 
:01/82/050/00545/AM16/  

RLA File 
:03/94/040/00521/AM15/  

Lic.No/Date:0310795052 
31.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the    D/o 
Pharmaceuticals  vide O.M. No.35011/413/2015-PI(Norms dated Sept 2015   , uploaded along 
with these minutes decided to call for technical information from the firm and deferred the case. 
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Case No.:438/5/82-
ALC4/2015  

Party Name:ENCUBE 
ETHICALS PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00578/AM16/  

RLA File 
:03/94/040/01196/AM15/  

Lic.No/Date:0310795049 
31.03.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/130/2015-PI(Norms) 
dated 11.09.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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Case No.:14/4/82-
ALC4/2015  

Party Name:METROCHEM 
API PVT. LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00053/AM16/  

RLA File 
:09/24/040/00698/AM15/  

Lic.No/Date:0910061803 
31.03.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/169/2015-PI(Norms) 
dated 16.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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Case No.:15/4/82-
ALC4/2015  

Party Name:METROCHEM 
API PVT. LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
approved  

HQ File 
:01/82/050/00054/AM16/  

RLA File 
:09/24/040/00697/AM15/  

Lic.No/Date:0910061802 
31.03.2015 

Defer 
Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/169/2015-PI(Norms) 
dated 16.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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Case No.:27/5/82-
ALC4/2015  

Party Name:POSY 
PHARMACHEM PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Rejected  

HQ File 
:01/82/050/00167/AM16/  

RLA File 
:08/24/040/00449/AM15/  

Lic.No/Date:0810134978 
31.03.2015 

Defer Date: 

Decision : The Committee noted that information has been called for from the firm by NC in its 
meeting No.5/82 dated 25.6.2015 but  reply has not  been received so far.  The Committee 
accordingly decided to reject the case.  RA concerned may take further necessary action as per 
decision of NC. 

 
295 Case No.:28/5/82- Party Name:RUCHI Meet No/Date:12/82- Status:Case 
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ALC4/2015  SOYA INDUSTRIES LTD ALC4/2015 
18.11.2015 

Deferred 

HQ File 
:01/82/050/00168/AM16/  

RLA File 
:56/24/040/00064/AM15/  

Lic.No/Date:5610004573 
31.03.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
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Case No.:432/5/82-
ALC4/2015  

Party Name:AVA 
CHEMICALS PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00572/AM16/  

RLA File 
:03/94/040/01212/AM15/  

Lic.No/Date:0310795110 
06.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
 

297 

Case No.:419/5/82-
ALC4/2015  

Party Name:FDC LTD Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00559/AM16/  

RLA File 
:03/94/040/01173/AM15/  

Lic.No/Date:0310795100 
06.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DOP. 
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Case No.:449/5/82-
ALC4/2015  

Party Name:INDOFIL 
INDUSTRIES LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00589/AM16/  

RLA File 
:03/94/040/01208/AM15/  

Lic.No/Date:0310795116 
06.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
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Case No.:416/5/82-
ALC4/2015  

Party Name:BLUE 
CIRCLE ORGANICS 
PVT. LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00556/AM16/  

RLA File 
:03/94/040/01197/AM15/  

Lic.No/Date:0310795139 
07.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
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Case No.:26/5/82-
ALC4/2015  

Party 
Name:CONTINENTAL 
CHEMICALS 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00166/AM16/  

RLA File 
:08/24/040/00470/AM15/  

Lic.No/Date:0810134992 
07.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
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Case No.:411/5/82-
ALC4/2015  

Party Name:SHALINA 
LABORATORIES PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00551/AM16/  

RLA File 
:03/95/040/01033/AM15/  

Lic.No/Date:0310795186 
08.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 
302 Case No.:406/5/82- Party Name:ENCUBE Meet No/Date:12/82- Status:Case 
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ALC4/2015  ETHICALS PVT LTD ALC4/2015 
18.11.2015 

Approved 

HQ File 
:01/82/050/00546/AM16/  

RLA File 
:03/94/040/01225/AM15/  

Lic.No/Date:0310795279 
13.04.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/216/2015-PI(Norms) 
dated 17.11.2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 
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Case No.:139/8/82-
ALC4/2015  

Party Name:S.M. 
CHEMICALS 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00935/AM16/  

RLA File 
:03/95/040/01120/AM15/  

Lic.No/Date:0310795271 
13.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the D/o C&PC,     vide 
O.M.14010/64/2010-CH-II   dt. 19.10.2015, uploaded along with these minutes decided to call for 
technical information from the firm and deferred the case. 

 

304 

Case No.:5/5/82-
ALC4/2015  

Party Name:MAHARSHI 
PHARMA CHEM 
PVT.LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Deferred   

HQ File 
:01/82/050/00145/AM16/  

RLA File 
:08/24/040/00003/AM16/  

Lic.No/Date:0810135051 
17.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to call for information based on the recommendation of   D/o 
Pharmaceuticals forwarded vide O.M. No.35011/448/2015-FPI(Norms) dated 16.11.2015, 
uploaded along with these from the firm and deferred the case. 

 

305 

Case No.:35/5/82-
ALC4/2015  

Party Name:VIVIMED 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00175/AM16/  

RLA File 
:09/24/040/00739/AM15/  

Lic.No/Date:0910061891 
17.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee considered the case for ratification of Norms and decided send a 
copy of application to DoP 

 

306 

Case No.:132/7/82-
ALC4/2015  

Party Name:GLOBE 
TROTTERS PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00737/AM16/  

RLA File 
:03/94/040/00024/AM16/  

Lic.No/Date:0310795429 
20.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DOP. 
 

307 

Case No.:32/5/82-
ALC4/2015  

Party Name:LANTECH 
PHARMACEUTICALS 
LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00172/AM16/  

RLA File 
:09/24/040/00011/AM16/  

Lic.No/Date:0910061900 
20.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the  D/o 
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Pharmaceuticals  vide O.M. 35011/259/2015-PI(Norms) dated 08 Sept 2015   , uploaded along 
with these minutes decided to call for technical information from the firm and deferred the case. 

 

308 

Case No.:22/5/82-
ALC4/2015  

Party Name:KLJ 
PLASTICIZERS LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/00162/AM16/  

RLA File 
:05/23/040/00587/AM15/  

Lic.No/Date:0510393920 
23.04.2015 

Defer 
Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/36/2011-Ch-II dated 10.09.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

309 

Case No.:36/5/82-
ALC4/2015  

Party Name:KLJ 
PLASTICIZERS LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Approved 

HQ File 
:01/82/050/00176/AM16/  

RLA File 
:05/23/040/00597/AM15/  

Lic.No/Date:0510393894 
23.04.2015 

Defer Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/36/2011-Ch-II dated 19.10.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

310 

Case No.:153/7/82-
ALC4/2015  

Party Name:DR. 
ACHARYA 
LABORATORIES PVT. 
LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00758/AM16/  

RLA File 
:03/94/040/00039/AM16/  

Lic.No/Date:0310795534 
24.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

311 

Case No.:115/7/82-
ALC4/2015  

Party Name:YASHO 
INDUSTRIES PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00720/AM16/  

RLA File 
:03/95/040/00042/AM16/  

Lic.No/Date:0310795524 
24.04.2015 

Defer Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/95/2011-Ch-II dated 11.09.2015. 
, uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 
of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

312 

Case No.:150/7/82-
ALC4/2015  

Party Name:AVA 
CHEMICALS PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00755/AM16/  

RLA File 
:03/94/040/00046/AM16/  

Lic.No/Date:0310795563 
27.04.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
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recommendation of D/o C&PC,   forwarded vide U.O.No.14010/67/2011-Ch-II dated 02.09.2015. 
, uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 
of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

313 

Case No.:40/8/82-
ALC4/2015  

Party Name:SYNTHO 
CHIRALS PVT. LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00836/AM16/  

RLA File 
:09/24/040/00042/AM16/  

Lic.No/Date:0910061937 
27.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of 
DC&PC(Chemicals) 

 

314 

Case No.:35/8/82-
ALC4/2015  

Party Name:EYTAN 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00831/AM16/  

RLA File 
:09/24/040/00068/AM16/  

Lic.No/Date:0910061940 
28.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

315 

Case No.:36/8/82-
ALC4/2015  

Party Name:EYTAN 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00832/AM16/  

RLA File 
:09/24/040/00067/AM16/  

Lic.No/Date:0910061939 
28.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

316 

Case No.:17/5/82-
ALC4/2015  

Party Name:SUN 
PHARMACEUTICAL 
INDUSTRIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00157/AM16/  

RLA File 
:05/24/040/00030/AM16/  

Lic.No/Date:0510394006 
28.04.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

317 

Case No.:174/5/82-
ALC4/2015  

Party Name:GLOBAL 
CALCIUM PRIVATE 
LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00314/AM16/  

RLA File 
:07/24/040/00393/AM15/  

Lic.No/Date:0710108142 
01.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of 
DC&PC(Chemicals) 

 

318 

Case No.:176/5/82-
ALC4/2015  

Party Name:GLOBAL 
CALCIUM PRIVATE 
LIMITED, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00316/AM16/  

RLA File 
:07/24/040/00389/AM15/  

Lic.No/Date:0710108141 
01.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of 
DC&PC(Chemicals) 

 
319 Case No.:177/5/82- Party Name:GLOBAL Meet No/Date:12/82- Status:Case 
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ALC4/2015  CALCIUM PRIVATE 
LIMITED, 

ALC4/2015 
18.11.2015 

Deferred 

HQ File 
:01/82/050/00317/AM16/  

RLA File 
:07/24/040/00390/AM15/  

Lic.No/Date:0710108143 
01.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of 
DC&PC(Chemicals) 

 

320 

Case No.:62/8/82-
ALC4/2015  

Party Name:OPTIMUS 
DRUGS PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00858/AM16/  

RLA File 
:09/24/040/00028/AM16/  

Lic.No/Date:0910061955 
01.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

321 

Case No.:61/8/82-
ALC4/2015  

Party Name:RA CHEM 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00857/AM16/  

RLA File 
:09/24/040/00045/AM16/  

Lic.No/Date:0910061970 
01.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

322 

Case No.:20/5/82-
ALC4/2015  

Party Name:MOREPEN 
LABORATORIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00160/AM16/  

RLA File 
:05/24/040/00040/AM16/  

Lic.No/Date:0510394095 
05.05.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/453/2015-
PI(Norms) dated November 2015 , uploaded along with these minutes or as applied by 
the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

323 

Case No.:37/5/82-
ALC4/2015  

Party Name:MOREPEN 
LABORATORIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00177/AM16/  

RLA File 
:05/24/040/00039/AM16/  

Lic.No/Date:0510394094 
05.05.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/451/2015-
PI(Norms) dated November 2015 , uploaded along with these minutes or as applied by 
the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

324 

Case No.:111/7/82-
ALC4/2015  

Party Name:ZIM 
LABORATORIES LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File RLA File Lic.No/Date:0310795699 Defer 
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:01/82/050/00716/AM16/  :03/95/040/00058/AM16/  05.05.2015 Date:16.12.2015 
Decision : The Committee decided to defer the case for want of comments of DoP 

 

325 

Case No.:77/8/82-
ALC4/2015  

Party Name:GRANULES 
INDIA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00873/AM16/  

RLA File 
:09/24/040/00022/AM16/  

Lic.No/Date:0910061978 
06.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

326 

Case No.:78/8/82-
ALC4/2015  

Party Name:GRANULES 
INDIA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00874/AM16/  

RLA File 
:09/24/040/00021/AM16/  

Lic.No/Date:0910061977 
06.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

327 

Case No.:75/8/82-
ALC4/2015  

Party Name:PORUS 
LABORATORIES PVT 
LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00871/AM16/  

RLA File 
:09/24/040/00051/AM16/  

Lic.No/Date:0910061986 
06.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

328 

Case No.:65/8/82-
ALC4/2015  

Party Name:VIRCHOW 
BIOTECH PV T LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00861/AM16/  

RLA File 
:09/24/040/00052/AM16/  

Lic.No/Date:0910061973 
06.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the   D/o 
Pharmaceuticals  vide O.M. 35011/123/2015-PI(Norms)  dt.17.11.2015, uploaded along with 
these minutes decided to call for technical information from the firm and deferred the case. 

 

329 

Case No.:19/7/82-
ALC4/2015  

Party Name:MAHARSHI 
PHARMA CHEM 
PVT.LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00624/AM16/  

RLA File 
:08/24/040/00036/AM16/  

Lic.No/Date:0810135218 
07.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

330 

Case No.:20/7/82-
ALC4/2015  

Party Name:MAHARSHI 
PHARMA CHEM PVT.LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00625/AM16/  

RLA File 
:08/24/040/00035/AM16/  

Lic.No/Date:0810135219 
07.05.2015 

Defer Date: 

Decision : The Committee decided to defer the case for want of comment of DOP. 
 
331 Case No.:3/5/82- Party Name:S.M. Meet No/Date:12/82- Status:Case 
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ALC4/2015  HERBALS PVT.LTD. ALC4/2015 
18.11.2015 

Deferred 

HQ File 
:01/82/050/00143/AM16/  

RLA File 
:05/24/040/00014/AM16/  

Lic.No/Date:0510394126 
07.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comment of DOP. 
 

332 

Case No.:7/5/82-
ALC4/2015  

Party Name:JODAS 
EXPOIM PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00147/AM16/  

RLA File 
:05/23/040/00037/AM16/  

Lic.No/Date:0510394177 
08.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the D/o C&PC,  
D/o Pharmaceuticals  vide O.M. 35011/339/2015-PI(Norms) dated November 2015, 
uploaded along with these minutes decided to call for technical information from the 
firm and deferred the case. 

 

333 

Case No.:38/8/82-
ALC4/2015  

Party Name:OPTIMUS 
DRUGS PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00834/AM16/  

RLA File 
:09/24/040/00060/AM16/  

Lic.No/Date:0910061998 
08.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP. 
 

334 

Case No.:69/8/82-
ALC4/2015  

Party Name:SRINI 
PHARMACEUTICALS 
LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Deferred 

HQ File 
:01/82/050/00865/AM16/  

RLA File 
:09/24/040/00742/AM15/  

Lic.No/Date:0910061999 
08.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

335 

Case No.:2/5/82-
ALC4/2015  

Party Name:UNITED 
BIOTECH PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00142/AM16/  

RLA File 
:05/24/040/00009/AM16/  

Lic.No/Date:0510394187 
11.05.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/334/2015-PI(Norms) 
dated 5.11.2015, uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

336 

Case No.:76/8/82-
ALC4/2015  

Party Name:AKTINOS 
PHARMA PVT LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00872/AM16/  

RLA File 
:09/24/040/00062/AM16/  

Lic.No/Date:0910062007 
12.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
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337 

Case No.:91/8/82-
ALC4/2015  

Party Name:MEDREICH 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00887/AM16/  

RLA File 
:07/24/040/00025/AM16/  

Lic.No/Date:0710108182 
12.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 
 

338 

Case No.:94/8/82-
ALC4/2015  

Party Name:PI 
INDUSTRIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Approved 

HQ File 
:01/82/050/00890/AM16/  

RLA File 
:13/24/040/00005/AM16/  

Lic.No/Date:1310047866 
12.05.2015 

Defer Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.15022/28/2012-Ch-II dated 10.11.2015. 
, uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 
of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

339 

Case No.:95/8/82-
ALC4/2015  

Party Name:PI 
INDUSTRIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Approved 

HQ File 
:01/82/050/00891/AM16/  

RLA File 
:13/24/040/00004/AM16/  

Lic.No/Date:1310047865 
12.05.2015 

Defer Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.15022/28/2012-Ch-II dated 10.11.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

340 

Case No.:141/7/82-
ALC4/2015  

Party Name:SANOFI 
INDIA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00746/AM16/  

RLA File 
:03/95/040/00056/AM16/  

Lic.No/Date:0310795833 
12.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

341 

Case No.:130/7/82-
ALC4/2015  

Party Name:POLYDRUG 
LABORATORIES 
PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Approved  

HQ File 
:01/82/050/00735/AM16/  

RLA File 
:03/95/040/00045/AM16/  

Lic.No/Date:0310795873 
13.05.2015 

Defer Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o  D/o Pharmaceuticals forwarded vide O.M. No.35011/415/2015-
PI(Norms) dated October 2015 , uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as 
per decision of NC.  

 

342 Case No.:119/7/82-
ALC4/2015  

Party Name:RELIANCE 
INDUSTRIES LTD. 

Meet No/Date:12/82-
ALC4/2015 

Status:Deferred   
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18.11.2015 
HQ File 
:01/82/050/00724/AM16/  

RLA File 
:03/95/040/00017/AM16/  

Lic.No/Date:0310795866 
13.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC 
 
 

343 

Case No.:120/7/82-
ALC4/2015  

Party Name:UNICHEM 
LABORATORIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/00725/AM16/  

RLA File 
:03/95/040/00032/AM16/  

Lic.No/Date:0310795877 
13.05.2015 

Defer 
Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No. 
35011/336/AM2015-PI(Norms) dated November 2015, uploaded along with these 
minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.  RA 
concerned may take necessary action as per decision of NC. 

 

344 

Case No.:32/8/82-
ALC4/2015  

Party Name:ARENE LIFE 
SCIENCES LIMITED. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00828/AM16/  

RLA File 
:09/24/040/00040/AM16/  

Lic.No/Date:0910062015 
14.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

345 

Case No.:30/8/82-
ALC4/2015  

Party Name:AUROBINDO 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status 
Approved 

HQ File 
:01/82/050/00826/AM16/  

RLA File 
:09/24/040/00058/AM16/  

Lic.No/Date:0910062018 
14.05.2015 

Defer 
Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/250/2014-PI(Norms) 
dated October 2014 , uploaded along with these minutes or as applied by the firm whichever is 
less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of 
NC. 

 

346 

Case No.:41/8/82-
ALC4/2015  

Party 
Name:AUROBINDO 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00837/AM16/  

RLA File 
:09/24/040/00074/AM16/  

Lic.No/Date:0910062016 
14.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

347 

Case No.:4/3/82-ALC4/2015  Party Name:HETERO LABS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/00034/AM16/  

RLA File 
:09/24/040/00082/AM16/  

Lic.No/Date:0910062020 
14.05.2015 

Defer 
Date: 
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Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/535/2014-PI(Norms) 
dated March 2015 , uploaded along with these minutes or as applied by the firm whichever is 
less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of 
NC. 

 

348 

Case No.:160/7/82-
ALC4/2015  

Party Name:GUJARAT 
ORGANICS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred   

HQ File 
:01/82/050/00765/AM16/  

RLA File 
:03/94/040/00121/AM16/  

Lic.No/Date:0310796029 
19.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC 
 
 

349 

Case No.:42/8/82-
ALC4/2015  

Party Name:RA CHEM 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred   

HQ File 
:01/82/050/00838/AM16/  

RLA File 
:09/24/040/00097/AM16/  

Lic.No/Date:0910062057 
21.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 
 

350 

Case No.:199/5/82-
ALC4/2015  

Party Name:SHASUN 
PHARMACEUTICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred   

HQ File 
:01/82/050/00339/AM16/  

RLA File 
:04/24/040/00040/AM16/  

Lic.No/Date:0410160570 
21.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the  D/o 
Pharmaceuticals  vide O.M.35011/342/2015-PI(Norms) dated November2015 uploaded 
along with these minutes decided to call for technical information from the firm and 
deferred the case. 

 
 

351 

Case No.:200/5/82-
ALC4/2015  

Party Name:SHASUN 
PHARMACEUTICALS 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00340/AM16/  

RLA File 
:04/24/040/00038/AM16/  

Lic.No/Date:0410160569 
21.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the  D/o 
Pharmaceuticals  vide O.M.35011/342/2015-PI(Norms) dated November 2015 uploaded 
along with these minutes decided to call for technical information from the firm and 
deferred the case. 

 
 

352 
Case No.:97/8/82-
ALC4/2015  

Party Name:ASCENT 
FINECHEM PVT. LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred   
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HQ File 
:01/82/050/00893/AM16/  

RLA File 
:08/24/040/00051/AM16/  

Lic.No/Date:0810135338 
22.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 
 

353 

Case No.:168/7/82-
ALC4/2015  

Party 
Name:DANOPHARM 
CHEMICALS PRIVATE 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Approved 

HQ File 
:01/82/050/00773/AM16/  

RLA File 
:03/94/040/00102/AM16/  

Lic.No/Date:0310796163 
22.05.2015 

Defer Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals forwarded vide O.M. No.35011/96/2015-PI(Norms) 
dated July 2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

354 

Case No.:140/8/82-
ALC4/2015  

Party Name:SAIBABA 
SURFACTANTS (P) LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/00936/AM16/  

RLA File 
:08/24/040/00015/AM16/  

Lic.No/Date:0810135345 
22.05.2015 

Defer 
Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC, forwarded vide U.O.No.14010/56/2013-Ch-II dated 21.10.2015 , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

355 

Case No.:29/8/82-
ALC4/2015  

Party Name:COVALENT 
LABORATORIES 
PRIVATE LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred   

HQ File 
:01/82/050/00825/AM16/  

RLA File 
:09/24/040/00734/AM15/  

Lic.No/Date:0910062067 
25.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
 

356 

Case No.:10/7/82-
ALC4/2015  

Party Name:DHANUKA 
LABORATORIES LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Approved 

HQ File 
:01/82/050/00615/AM16/  

RLA File 
:05/23/040/00057/AM16/  

Lic.No/Date:0510394341 
25.05.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals forwarded vide O.M. No.35011/403/2014-PI(Norms) 
dated Sept. 2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

357 

Case No.:45/8/82-
ALC4/2015  

Party Name:MOREPEN 
LABORATORIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00841/AM16/  

RLA File 
:05/24/040/00073/AM16/  

Lic.No/Date:0510394342 
25.05.2015 

Defer 
Date:16.12.2015 
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Decision : The Committee decided to defer the case for want of comments of DoP 
 
 

358 

Case No.:136/8/82-
ALC4/2015  

Party Name:SEBACIC 
INDIA LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00932/AM16/  

RLA File 
:34/24/040/00049/AM16/  

Lic.No/Date:3410041253 
28.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
 

359 

Case No.:113/7/82-
ALC4/2015  

Party Name:S.M. 
CHEMICALS 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00718/AM16/  

RLA File 
:03/95/040/00115/AM16/  

Lic.No/Date:0310796312 
29.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
 

360 

Case No.:86/8/82-
ALC4/2015  

Party Name:VIVIMED 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00882/AM16/  

RLA File 
:09/24/040/00131/AM16/  

Lic.No/Date:0910062091 
29.05.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
 

361 

Case No.:90/8/82-
ALC4/2015  

Party Name:UNITED 
BIOTECH PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred   

HQ File 
:01/82/050/00886/AM16/  

RLA File 
:05/24/040/00072/AM16/  

Lic.No/Date:0510394446 
04.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comment of DOP. 
 

362 

Case No.:63/7/82-
ALC4/2015  

Party Name:EYTAN 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred   

HQ File 
:01/82/050/00668/AM16/  

RLA File 
:09/24/040/00740/AM15/  

Lic.No/Date:0910062136 
05.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comment of DOP. 
 

363 

Case No.:158/7/82-
ALC4/2015  

Party Name:INDOCO 
REMEDIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Deferred 

HQ File 
:01/82/050/00763/AM16/  

RLA File 
:03/94/040/00158/AM16/  

Lic.No/Date:0310796470 
05.06.2015 

Defer 
Date: 
16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

364 
Case No.:7/8/82-
ALC4/2015  

Party Name:RAMPEX 
LABS PVT. LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  
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HQ File 
:01/82/050/00803/AM16/  

RLA File 
:09/24/040/00139/AM16/  

Lic.No/Date:0910062135 
05.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

365 

Case No.:59/7/82-
ALC4/2015  

Party Name:GRANULES 
INDIA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00664/AM16/  

RLA File 
:09/24/040/00149/AM16/  

Lic.No/Date:0910062152 
10.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

366 

Case No.:59/8/82-
ALC4/2015  

Party Name:GRANULES 
INDIA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00855/AM16/  

RLA File 
:09/24/040/00140/AM16/  

Lic.No/Date:0910062148 
10.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

367 

Case No.:68/8/82-
ALC4/2015  

Party Name:GRANULES 
INDIA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00864/AM16/  

RLA File 
:09/24/040/00156/AM16/  

Lic.No/Date:0910062147 
10.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

368 

Case No.:74/8/82-
ALC4/2015  

Party Name:GRANULES 
INDIA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00870/AM16/  

RLA File 
:09/24/040/00127/AM16/  

Lic.No/Date:0910062151 
10.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

369 

Case No.:88/7/82-
ALC4/2015  

Party Name:S M S 
PHARMACEUTICALS LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/00693/AM16/  

RLA File 
:09/24/040/00152/AM16/  

Lic.No/Date:0910062179 
12.06.2015 

Defer 
Date: 

Decision : The committee decided to ratify the norms based on the earlier decision taken by NC 
in its meeting No.5/82 dated 25.6.2015, uploaded along with these minutes, as per details given 
below or as applied by the firm whichever is less:-   

Export product Qty. Import items Qty.kg/kg 
Efavirenz KG (s)-5-Chloro-Alpha-(Cyclopropylethnyl)-2-

Amino-Alpha(Trifluoromethyl)Benzene 
Methanol 

0.987 

Triphosgene 0.431 

RA may take further action accordingly. 
 

370 Case No.:189/7/82-
ALC4/2015  

Party Name:MOREPEN 
LABORATORIES LTD., 

Meet No/Date:12/82-
ALC4/2015 

Status: 
Approved 
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18.11.2015 
HQ File 
:01/82/050/00794/AM16/  

RLA File 
:05/24/040/00116/AM16/  

Lic.No/Date:0510394560 
15.06.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of  D/o Pharmaceuticals forwarded vide O.M. No. 35011/141/2015-PI(Norms) 
dated October 2015, uploaded along with these minutes or as applied by the firm whichever is 
less under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of 
NC. 

 

371 

Case No.:88/8/82-
ALC4/2015  

Party Name:CLEAN 
SCIENCE AND 
TECHNOLOGY 
PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred   

HQ File 
:01/82/050/00884/AM16/  

RLA File 
:31/83/040/00005/AM16/  

Lic.No/Date:3110065476 
16.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DC&PC 
 

372 

Case No.:186/5/82-
ALC4/2015  

Party Name:DR REDDYS 
LABORATORIES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Case 
Approved 

HQ File 
:01/82/050/00326/AM16/  

RLA File 
:09/24/040/00150/AM16/  

Lic.No/Date:0910062206 
17.06.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/530/2015-PI(Norms) 
dated 19.11.2015, uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

373 

Case No.:43/7/82-
ALC4/2015  

Party Name:LEE PHARMA 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/00648/AM16/  

RLA File 
:09/24/040/00142/AM16/  

Lic.No/Date:0910062210 
18.06.2015 

Defer 
Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of  D/o Pharmaceuticals forwarded vide O.M. No.35011/274/2015-PI(Norms) 
dated Sept. 2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

374 

Case No.:189/5/82-
ALC4/2015  

Party 
Name:AUROBINDO 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00329/AM16/  

RLA File 
:09/24/040/00163/AM16/  

Lic.No/Date:0910062218 
19.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 
 
 

375 Case No.:108/8/82-
ALC4/2015  

Party 
Name:METROPOLITAN 

Meet No/Date:12/82-
ALC4/2015 

Status:Deferred  



72 
 

EXIMCHEM LTD. 18.11.2015 
HQ File 
:01/82/050/00904/AM16/  

RLA File 
:03/95/040/00041/AM16/  

Lic.No/Date:0310796749 
22.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

376 

Case No.:1/6/82-
ALC4/2015  

Party 
Name:HERBOCHEM 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00597/AM16/  

RLA File 
:09/24/040/00148/AM16/  

Lic.No/Date:0910062238 
23.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DOP. 
 

377 

Case No.:121/8/82-
ALC4/2015  

Party Name:NEW 
ALLIANCE DYE-CHEM 
PVT. LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00917/AM16/  

RLA File 
:03/95/040/00190/AM16/  

Lic.No/Date:0310796766 
23.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC 
 

378 

Case No.:84/7/82-
ALC4/2015  

Party Name:SUVEN LIFE 
SCIENCES LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:  
Approved 

HQ File 
:01/82/050/00689/AM16/  

RLA File 
:09/24/040/00169/AM16/  

Lic.No/Date:0910062232 
23.06.2015 

Defer 
Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/490/2015-
PI(Norms) dated November 2015 , uploaded along with these minutes or as applied by 
the firm whichever is less under para 4.07 of HBP Vol.1.  RA concerned may take 
necessary action as per decision of NC. 

 

37
9 

Case 
No.:110/8/82-
ALC4/2015  

Party 
Name:MAC CHEM PRODUCTS (INDIA) PRI
VATE LIMITED 

Meet 
No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Deferred  

HQ File 
:01/82/050/00906/
AM16/  

RLA File :03/95/040/00205/AM16/  Lic.No/Date:03107
96822 
24.06.2015 

Defer 
Date:16.12.
2015 

Decision : The Committee decided to defer the case for want of comment of DOP. 
 

380 

Case No.:107/8/82-
ALC4/2015  

Party Name:NAVIN 
FLUORINE 
INTERNATIONAL 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00903/AM16/  

RLA File 
:03/95/040/00084/AM16/  

Lic.No/Date:0310796841 
24.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC 
 
381 Case No.:111/8/82- Party Name:NEW Meet No/Date:12/82- Status:Deferred  
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ALC4/2015  ALLIANCE DYE-CHEM 
PVT. LTD., 

ALC4/2015 
18.11.2015 

HQ File 
:01/82/050/00907/AM16/  

RLA File 
:03/95/040/00184/AM16/  

Lic.No/Date:0310796820 
24.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC 
 

382 

Case No.:56/8/82-
ALC4/2015  

Party Name:TRIMAX BIO 
SCIENCES PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00852/AM16/  

RLA File 
:09/24/040/00718/AM15/  

Lic.No/Date:0910062245 
24.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

383 

Case No.:4/6/82-
ALC4/2015  

Party Name:HETERO 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00600/AM16/  

RLA File 
:09/24/040/00188/AM16/  

Lic.No/Date:0910062261 
30.06.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

384 

Case No.:89/8/82-
ALC4/2015  

Party 
Name:CATAPHARMA 
CHEMICALS PVT. LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00885/AM16/  

RLA File 
:31/83/040/00027/AM16/  

Lic.No/Date:3110065523 
01.07.2015 

Defer 
Date:16.12.2015 

Decision : The import and export product is similar with the difference that export product 
mentions ‘Pharma grade’ which does not justifies wastage more than 2%. Accordingly, the 
Committee decided to ratify norms with 2% wastage under Para 4.7 of HBP.  RA concerned may 
take further necessary action as per decision of NC. 

 

385 

Case No.:5/6/82-
ALC4/2015  

Party 
Name:GULBRANDSEN 
CHEMICALS PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00601/AM16/  

RLA File 
:34/24/040/00091/AM16/  

Lic.No/Date:3410041336 
01.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC 
 

386 

Case No.:109/8/82-
ALC4/2015  

Party Name:SHALINA 
LABORATORIES PVT. 
LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00905/AM16/  

RLA File 
:03/95/040/00038/AM16/  

Lic.No/Date:0310796997 
01.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

387 

Case No.:9/6/82-
ALC4/2015  

Party 
Name:AUROBINDO 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00605/AM16/  

RLA File 
:09/24/040/00176/AM16/  

Lic.No/Date:0910062314 
07.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
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388 

Case No.:98/8/82-
ALC4/2015  

Party Name:HONEST 
BIO-VET PVT. LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00894/AM16/  

RLA File 
:08/24/040/00109/AM16/  

Lic.No/Date:0810135630 
07.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

389 

Case No.:129/8/82-
ALC4/2015  

Party Name:SUPREET 
CHEMICALS PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00925/AM16/  

RLA File 
:03/95/040/00237/AM16/  

Lic.No/Date:0310797113 
08.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee based on the written comments forwarded by the D/o C&PC,  
U.O.No.14010/81/2012-Ch-II dated 17.11.2015 uploaded along with these minutes decided to 
call for technical information from the firm and deferred the case. 

 

390 

Case No.:54/8/82-
ALC4/2015  

Party Name:JODAS 
EXPOIM PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00850/AM16/  

RLA File 
:05/23/040/00150/AM16/  

Lic.No/Date:0510394862 
09.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

391 

Case No.:50/8/82-
ALC4/2015  

Party Name:PUSILIN 
BIOTECHNOLOGY 
PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00846/AM16/  

RLA File 
:06/24/040/00014/AM16/  

Lic.No/Date:0610038189 
09.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DBT. 
 

392 

Case No.:106/8/82-
ALC4/2015  

Party Name:LUPIN 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Approved  

HQ File 
:01/82/050/00902/AM16/  

RLA File 
:03/95/040/00149/AM16/  

Lic.No/Date:0310797161 
10.07.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of DOP forwarded vide U.O.No.35011/589/2015-PI (Norms) dated 17.11.2015, 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

393 

Case No.:58/8/82-
ALC4/2015  

Party Name:INDO 
PHYTO CHEMICALS 
PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Deferred  

HQ File 
:01/82/050/00854/AM16/  

RLA File 
:05/23/040/00069/AM16/  

Lic.No/Date:0510394892 
14.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DOP. 
 

394 Case No.:72/8/82-ALC4/2015  Party Name:INDO PHYTO 
CHEMICALS PVT LTD 

Meet No/Date:12/82-
ALC4/2015 

Status: 
Deferred  
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18.11.2015 
HQ File 
:01/82/050/00868/AM16/  

RLA File 
:05/23/040/00068/AM16/  

Lic.No/Date:0510394891 
14.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DOP. 
 

395 

Case No.:85/8/82-
ALC4/2015  

Party Name:SUN 
PHARMACEUTICAL 
INDUSTRIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00881/AM16/  

RLA File 
:05/24/040/00167/AM16/  

Lic.No/Date:0510394902 
15.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

396 

Case No.:113/8/82-
ALC4/2015  

Party Name:UNIJULES 
LIFE SCIENCES LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00909/AM16/  

RLA File 
:03/95/040/00299/AM16/  

Lic.No/Date:0310797251 
15.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

397 

Case No.:70/8/82-
ALC4/2015  

Party Name:ZEISS 
PHARMACEUTICALS 
PVT.LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00866/AM16/  

RLA File 
:22/24/040/00024/AM16/  

Lic.No/Date:2210015267 
15.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP  
 

398 

Case No.:52/8/82-
ALC4/2015  

Party Name:AMI 
ORGANICS PVT LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/00848/AM16/  

RLA File 
:52/24/040/00026/AM16/  

Lic.No/Date:5210041581 
16.07.2015 

Defer   

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.No.14010/2/2014-Ch-II dated 21.10.2015, 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

399 

Case No.:3/7/82-
ALC4/2015  

Party Name:DR REDDYS 
LABORATORIES 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00608/AM16/  

RLA File 
:09/24/040/00202/AM16/  

Lic.No/Date:0910062341 
16.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 
 
 
 
 
 

400 Case No.:49/8/82-
ALC4/2015  

Party Name:M.L.A. 
INDUSTRIES 

Meet No/Date:12/82-
ALC4/2015 

Status:Deferred  
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18.11.2015 
HQ File 
:01/82/050/00845/AM16/  

RLA File 
:06/24/040/00015/AM16/  

Lic.No/Date:0610038193 
16.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

401 

Case No.:120/8/82-
ALC4/2015  

Party Name:PERFECT 
VITAMINS PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Deferred  

HQ File 
:01/82/050/00916/AM16/  

RLA File 
:03/95/040/00304/AM16/  

Lic.No/Date:0310797293 
16.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

402 

Case No.:116/8/82-
ALC4/2015  

Party Name:PRASOL 
CHEMICALS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Deferred  

HQ File 
:01/82/050/00912/AM16/  

RLA File 
:03/95/040/00216/AM16/  

Lic.No/Date:0310797284 
16.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC 
 

403 

Case No.:93/8/82-
ALC4/2015  

Party Name:DR J 
PHARMACHEM 
(INDIA)(PROP.ADITYA 
PRAMOD JOGDEO) 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Deferred  

HQ File 
:01/82/050/00889/AM16/  

RLA File 
:31/83/040/00050/AM16/  

Lic.No/Date:3110065541 
17.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to send the application to DCPC and to defer the case. 
 

404 

Case No.:55/8/82-
ALC4/2015  

Party Name:JUBILANT 
LIFE SCIENCES 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Deferred  

HQ File 
:01/82/050/00851/AM16/  

RLA File 
:05/23/040/00142/AM16/  

Lic.No/Date:0510394969 
17.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC 
 

405 

Case No.:44/8/82-
ALC4/2015  

Party Name:SUBHASH 
CHEMICAL INDUSTRIES 
PVT LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Deferred  

HQ File 
:01/82/050/00840/AM16/  

RLA File 
:31/83/040/00057/AM16/  

Lic.No/Date:3110065540 
17.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC 
 

406 

Case No.:84/8/82-
ALC4/2015  

Party Name:SUN 
PHARMACEUTICAL 
INDUSTRIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00880/AM16/  

RLA File 
:05/24/040/00121/AM16/  

Lic.No/Date:0510394909 
17.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

407 Case No.:102/8/82-
ALC4/2015  

Party Name:LUPIN 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 

Status:Approved  
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18.11.2015 
HQ File 
:01/82/050/00898/AM16/  

RLA File 
:03/95/040/00297/AM16/  

Lic.No/Date:0310797490 
21.07.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of DOP forwarded vide U.O.No.35011/589/2015-PI (Norms) dated 17.11.2015, 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

408 

Case No.:122/8/82-
ALC4/2015  

Party Name:LUPIN LIMITED Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/00918/AM16/  

RLA File 
:03/95/040/00300/AM16/  

Lic.No/Date:0310797471 
21.07.2015 

Defer 
Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of DOP forwarded vide U.O.No.35011/589/2015-PI (Norms) dated 17.11.2015, 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

409 

Case No.:123/8/82-
ALC4/2015  

Party Name:LUPIN LIMITED Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/00919/AM16/  

RLA File 
:03/95/040/00298/AM16/  

Lic.No/Date:0310797489 
21.07.2015 

Defer 
Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of DOP forwarded vide U.O.No.35011/589/2015-PI (Norms) dated 17.11.2015, 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

410 

Case No.:71/8/82-
ALC4/2015  

Party Name:KLJ 
PLASTICIZERS LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00867/AM16/  

RLA File 
:05/23/040/00161/AM16/  

Lic.No/Date:0510395027 
22.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC. 
 

411 

Case No.:83/8/82-
ALC4/2015  

Party Name:VARUN 
MEDIMPEX INC. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Rejected  

HQ File 
:01/82/050/00879/AM16/  

RLA File 
:05/24/040/00195/AM16/  

Lic.No/Date:0510395044 
22.07.2015 

Defer 
Date:  

Decision : In this case firm vide letter dated 19.10.2015 has informed that norms for export 
product Dettol medicated Fabric plaster Size 19mm x 65mm has already been ratified by NC in 
its meeting No.09/82 dated20.10.2014.  Aforesaid authorisation has been issued on repeat basis 
and no need to re-fix the norms.  Therefore it has been decided to withdraw the case. 

 

412 

Case No.:1/8/82-
ALC4/2015  

Party Name:HETERO 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Deffered  

HQ File 
:01/82/050/00797/AM16/  

RLA File 
:09/24/040/00236/AM16/  

Lic.No/Date:0910062367 
23.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
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413 

Case No.:2/8/82-
ALC4/2015  

Party Name:HETERO 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00798/AM16/  

RLA File 
:09/24/040/00246/AM16/  

Lic.No/Date:0910062368 
23.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

414 

Case No.:3/8/82-
ALC4/2015  

Party Name:HETERO 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00799/AM16/  

RLA File 
:09/24/040/00235/AM16/  

Lic.No/Date:0910062369 
23.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

415 

Case No.:4/8/82-
ALC4/2015  

Party Name:HETERO 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00800/AM16/  

RLA File 
:09/24/040/00237/AM16/  

Lic.No/Date:0910062370 
23.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

416 

Case No.:79/8/82-
ALC4/2015  

Party Name:SUN 
PHARMACEUTICAL 
INDUSTRIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00875/AM16/  

RLA File 
:05/24/040/00110/AM16/  

Lic.No/Date:0510395084 
24.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

417 

Case No.:10/8/82-
ALC4/2015  

Party 
Name:AUROBINDO 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00806/AM16/  

RLA File 
:09/24/040/00215/AM16/  

Lic.No/Date:0910062383 
27.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

418 

Case No.:115/8/82-
ALC4/2015  

Party Name:MERCK 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00911/AM16/  

RLA File 
:03/95/040/00321/AM16/  

Lic.No/Date:0310797685 
27.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

419 

Case No.:117/8/82-
ALC4/2015  

Party Name:PRASOL 
CHEMICALS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00913/AM16/  

RLA File 
:03/95/040/00250/AM16/  

Lic.No/Date:0310797677 
27.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC 
 
420 Case No.:11/8/82- Party Name:INTER LABS Meet No/Date:12/82- Status:Deferred  
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ALC4/2015  (INDIA)PVT LTD. ALC4/2015 
18.11.2015 

HQ File 
:01/82/050/00807/AM16/  

RLA File 
:09/24/040/00249/AM16/  

Lic.No/Date:0910062391 
28.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

421 

Case No.:118/8/82-
ALC4/2015  

Party Name:ORION 
CHEM PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Approved  

HQ File 
:01/82/050/00914/AM16/  

RLA File 
:03/95/040/00337/AM16/  

Lic.No/Date:0310797764 
28.07.2015 

Defer Date: 

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of DCPC forwarded vide U.O.No.14010/10/2013-CH-II dated 21.10.2015, 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

422 

Case No.:73/8/82-
ALC4/2015  

Party Name:RECKITT 
BENCKISER 
HEALTHCARE INDIA 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00869/AM16/  

RLA File 
:05/24/040/00213/AM16/  

Lic.No/Date:0510395102 
28.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

423 

Case No.:1/10/82-
ALC4/2015  

Party 
Name:SALICYLATES & 
CHEMICALS PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00957/AM16/  

RLA File 
:09/24/040/00211/AM16/  

Lic.No/Date:0910062393 
28.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

424 

Case No.:12/8/82-
ALC4/2015  

Party Name:COVALENT 
LABORATORIES 
PRIVATE LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00808/AM16/  

RLA File 
:09/24/040/00250/AM16/  

Lic.No/Date:0910062397 
29.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

425 

Case No.:13/8/82-
ALC4/2015  

Party Name:HETERO 
DRUGS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00809/AM16/  

RLA File 
:09/24/040/00243/AM16/  

Lic.No/Date:0910062398 
29.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

426 

Case No.:14/8/82-
ALC4/2015  

Party Name:HETERO 
DRUGS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00810/AM16/  

RLA File 
:09/24/040/00241/AM16/  

Lic.No/Date:0910062399 
29.07.2015 

Defer 
Date:16.12.2015 
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Decision : The Committee decided to defer the case for want of comments of DoP 
 

427 

Case No.:15/8/82-
ALC4/2015  

Party Name:HETERO 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00811/AM16/  

RLA File 
:09/24/040/00261/AM16/  

Lic.No/Date:0910062400 
29.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

428 

Case No.:99/8/82-
ALC4/2015  

Party Name:SURVIVAL 
TECHNOLOGIES PVT.LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/00895/AM16/  

RLA File 
:03/95/040/00313/AM16/  

Lic.No/Date:0310797796 
29.07.2015 

Defer 
Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o C&PC,   forwarded vide U.O.no.14010/62/2010Ch-II dated 19.10.2015. , 
uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 of 
HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 
 

429 

Case No.:16/8/82-
ALC4/2015  

Party Name:AKTINOS 
PHARMA PVT LTD, 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00812/AM16/  

RLA File 
:09/24/040/00229/AM16/  

Lic.No/Date:0910062415 
30.07.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

430 

Case No.:17/8/82-
ALC4/2015  

Party Name:VIVIMED 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00813/AM16/  

RLA File 
:09/24/040/00251/AM16/  

Lic.No/Date:0910062426 
03.08.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DCPC 
 

431 

Case No.:96/8/82-
ALC4/2015  

Party Name:OTSUKA 
CHEMICAL (INDIA) 
PRIVATE LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00892/AM16/  

RLA File 
:05/24/040/00216/AM16/  

Lic.No/Date:0510395233 
06.08.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

432 

Case No.:19/8/82-
ALC4/2015  

Party Name:HETERO 
DRUGS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00815/AM16/  

RLA File 
:09/24/040/00267/AM16/  

Lic.No/Date:0910062455 
07.08.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 
433 Case No.:18/8/82- Party Name:HONOUR Meet No/Date:12/82- Status:Deferred  
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ALC4/2015  LAB LIMITED ALC4/2015 
18.11.2015 

HQ File 
:01/82/050/00814/AM16/  

RLA File 
:09/24/040/00270/AM16/  

Lic.No/Date:0910062454 
07.08.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP. 
 

434 

Case No.:23/8/82-
ALC4/2015  

Party Name:ALPHAMED 
FORMULATIONS P LTD. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00819/AM16/  

RLA File 
:09/24/040/00091/AM16/  

Lic.No/Date:0910062478 
11.08.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

435 

Case No.:22/8/82-
ALC4/2015  

Party Name:GRANULES 
INDIA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00818/AM16/  

RLA File 
:09/24/040/00287/AM16/  

Lic.No/Date:0910062467 
11.08.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

436 

Case No.:25/8/82-
ALC4/2015  

Party Name:ARENE LIFE 
SCIENCES LIMITED. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00821/AM16/  

RLA File 
:09/24/040/00112/AM16/  

Lic.No/Date:0910062498 
13.08.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

437 

Case No.:24/8/82-
ALC4/2015  

Party Name:AUROBINDO 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/00820/AM16/  

RLA File 
:09/24/040/00262/AM16/  

Lic.No/Date:0910062490 
13.08.2015 

Defer 
Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of   D/o Pharmaceuticals forwarded vide O.M. No.35011/328/2013-PI(Norms) 
dated 24.6.2013 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 
 

438 

Case No.:27/8/82-
ALC4/2015  

Party 
Name:AUROBINDO 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Deferred 

HQ File 
:01/82/050/00823/AM16/  

RLA File 
:09/24/040/00271/AM16/  

Lic.No/Date:0910062515 
18.08.2015 

Defer 
Date:30.11.2015  

Decision : The Committee decided to defer the case for want of comments of DoP. 

 

439 
Case No.:26/8/82-
ALC4/2015  

Party Name:HONOUR 
LAB LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  
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HQ File 
:01/82/050/00822/AM16/  

RLA File 
:09/24/040/00292/AM16/  

Lic.No/Date:0910062510 
18.08.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

440 

Case No.:28/8/82-
ALC4/2015  

Party Name:HETERO 
DRUGS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00824/AM16/  

RLA File 
:09/24/040/00313/AM16/  

Lic.No/Date:0910062532 
25.08.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

441 

Case No.:133/8/82-
ALC4/2015  

Party Name:AKTINOS 
HEALTHCARE PRIVATE 
LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00929/AM16/  

RLA File 
:09/24/040/00227/AM16/  

Lic.No/Date:0910062545 
28.08.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

442 

Case No.:131/8/82-
ALC4/2015  

Party Name:HETERO 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00927/AM16/  

RLA File 
:09/24/040/00324/AM16/  

Lic.No/Date:0910062542 
28.08.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

443 

Case No.:132/8/82-
ALC4/2015  

Party Name:HETERO 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00928/AM16/  

RLA File 
:09/24/040/00325/AM16/  

Lic.No/Date:0910062543 
28.08.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

444 

Case No.:134/8/82-
ALC4/2015  

Party Name:HETERO 
DRUGS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00930/AM16/  

RLA File 
:09/24/040/00336/AM16/  

Lic.No/Date:0910062550 
03.09.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

445 

Case No.:6/9/82-ALC4/2015  Party Name:AUROBINDO 
PHARMA LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/00942/AM16/  

RLA File 
:09/24/040/00318/AM16/  

Lic.No/Date:0910062572 
08.09.2015 

Defer 
Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals forwarded vide O.M. No.35011/196/2015-PI(Norms) 
dated June 2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 
446 Case No.:9/9/82-ALC4/2015  Party Name:DIVIS Meet No/Date:12/82- Status: 
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PHARMACEUTICALS 
PRIVATE LIMITED 

ALC4/2015 
18.11.2015 

Approved 

HQ File 
:01/82/050/00945/AM16/  

RLA File 
:09/24/040/00354/AM16/  

Lic.No/Date:0910062585 
10.09.2015 

Defer 
Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals forwarded vide O.M. No.35011/82/2015-PI(Norms) 
dated June 2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

447 

Case No.:11/9/82-
ALC4/2015  

Party Name:DIVIS 
LABORATORIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status: 
Approved 

HQ File 
:01/82/050/00947/AM16/  

RLA File 
:09/24/040/00348/AM16/  

Lic.No/Date:0910062620 
14.09.2015 

Defer 
Date:  

Decision : The Committee decided to ratify norms for the export product  based on the 
recommendation of D/o Pharmaceuticals forwarded vide O.M. No.35011/81/2015-PI(Norms) 
dated June 2015 , uploaded along with these minutes or as applied by the firm whichever is less 
under para 4.07 of HBP Vol.1.  RA concerned may take necessary action as per decision of NC. 

 

448 

Case No.:4/10/82-
ALC4/2015  

Party Name:HETERO 
DRUGS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00960/AM16/  

RLA File 
:09/24/040/00385/AM16/  

Lic.No/Date:0910062662 
24.09.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

449 

Case No.:3/10/82-
ALC4/2015  

Party Name:HETERO 
LABS LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00959/AM16/  

RLA File 
:09/24/040/00378/AM16/  

Lic.No/Date:0910062661 
24.09.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

450 

Case No.:2/10/82-
ALC4/2015  

Party Name:HONOUR 
LAB LIMITED 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00958/AM16/  

RLA File 
:09/24/040/00377/AM16/  

Lic.No/Date:0910062660 
24.09.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP. 
 

451 

Case No.:5/10/82-
ALC4/2015  

Party Name:CONCORD 
BIOTECH LTD 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00961/AM16/  

RLA File 
:08/24/040/00181/AM16/  

Lic.No/Date:0810136115 
28.09.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

452 
Case No.:6/10/82-
ALC4/2015  

Party 
Name:ARCHIMEDIS 
LABORATORIES PVT. 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  
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LTD. 
HQ File 
:01/82/050/00962/AM16/  

RLA File 
:09/24/040/00321/AM16/  

Lic.No/Date:0910062670 
30.09.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 

453 

Case No.:7/10/82-
ALC4/2015  

Party Name:DIVIS 
LABORATORIES LTD., 

Meet No/Date:12/82-
ALC4/2015 
18.11.2015 

Status:Deferred  

HQ File 
:01/82/050/00963/AM16/  

RLA File 
:09/24/040/00384/AM16/  

Lic.No/Date:0910062684 
07.10.2015 

Defer 
Date:16.12.2015 

Decision : The Committee decided to defer the case for want of comments of DoP 
 
 
 

   

 
 

      Manual Agenda of NC Meeting No. 12/82/2015 
Scheduled to be held on 18.11.2015 but actually held on 23.11.2015 

 
Case No. B- 01 
M.No.12AM/16 
Date 18.11.2015 
 

M/s. Organica Aromatics Pvt Ltd 
File No. 01/82/050/01612/AM 09 
RLA No.07/24/040/00564/AM 09 
Adv.Auth. No. 0710062745 dt. 04.02.2009 
 

Decision: The Committee considered the case for revision of Norms as per agenda.  The Committee was 
not convinced with request of the firm, accordingly decided to maintain status quo.  RA concerned may 
taken further necessary action as per decision of NC. 
 
 

Case No. B- 02 
M.No.12AM/16 
Date 18.11.2015 
 

M/s. S.M. Herbals Pvt Ltd 
File No. 01/85/171/00022/AM 15 
RLA No.05/24/040/00199/AM 12 
Adv.Auth. No. 0510302808 dt. 19.09.2011 
 

Decision: Committee noted that the license was issued on 19.09.2011. The firm has completed the import 
and export. The request of the firm is for the purpose of EODC/regularisation. It was also noticed by the 
Committee that the purity indicated in both export and import items is mentioned as “not less than”, which is 
not correct. Only the item of export should have purity in terms of “not less than”. It was decided that the 
firm should submit the details indicating percentage purity based on COA alongwith a copy of COA of the 
import product against this advance authorisation. The corresponding quantity of export may also be 
furnished with the corresponding consumption of raw material duly certified by CA. After receipt of this, 
Committee will take decision on merit. 
 
 

Case No. B- 03 
M.No.12AM/16 
Date 18.11.2015 
 

M/s. S.M. Herbals Pvt Ltd 
File No. 01/82/162/00240/AM 12 
RLA No.05/24/040/00626/AM 08 
Adv.Auth. No. 0510212663 dt. 27.11.2007 
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Decision: Committee noted that the license was issued on 19.09.2011. The firm has completed the import 
and export. The request of the firm is for the purpose of EODC/regularisation. It was also noticed by the 
Committee that the purity indicated in both export and import items is mentioned as “not less than”, which is 
not correct. Only the item of export should have purity in terms of “not less than”. It was decided that the 
firm should submit the details indicating percentage purity based on COA alongwith a copy of COA of the 
import product against this advance authorisation. The corresponding quantity of export may also be 
furnished with the corresponding consumption of raw material duly certified by CA. After receipt of this, 
Committee will take decision on merit. 
 
 

Case No. B- 04 
M.No.12AM/16 
Date 18.11.2015 
 

M/s. Deepak Nitrite Ltd 
File No. 01/82/050/01000/AM 12 
RLA No.31/83/040/00137/AM 12 
Adv.Auth. No. 3110052056 dt. 22.12.2011 

Decision: The Committee considered the case for ratification of norms as per agenda under para 4.7 of 
HBP and decided to ratify norms on the basis of written comments forwarded  by DC&PC vide 
U.O.no.14010/36/2012-Ch-II dated 19.10.2015, uploaded along with these minutes or as applied by the firm 
whichever is less: 
  
RA concerned may take further necessary action as per decision of NC. 
 

Case No. B- 05 
M.No.12AM/16 
Date 18.11.2015 
 

M/s. Parenteral Drugs (India) Ltd 
File No. 01/82/050/00206/AM 15 
RLA No.56/24/040/00041/AM 14 
Adv.Auth. No. 5610003580 dt. 16.01.2014 
 

Decision: The Committee considered the case for enhancement of norms as per agenda.  The Committee 
was not convinced with request of the firm and accordingly decided to maintain status quo.  RA concerned 
may taken further necessary action as per decision of NC. 
 
 

Case No. B- 06 
M.No.12AM/16 
Date 18.11.2015 
 

M/s. Thinq Pharma-Cro Ltd 
File No. 01/82/050/00736/AM 14 
RLA No.03/95/040/00432/AM 14 
Adv.Auth. No. 0310749651 dt. 16.09.2013 
 

Decision: The Committee considered the case for ratification of norms as per agenda under para 4.7 of 
HBP.  
 
 The Committee decided to ratify norms on the basis of written comments forwarded  by the DoP vide 
O.M.No.35011/105/2015-PI (Norms) dated October 2015, uploaded along with these minutes or as applied 
by the firm whichever is less: 
  
RA concerned may take further necessary action as per decision of NC. 
 
 

Case No. B- 07 
M.No.12AM/16 
Date 18.11.2015 
 

M/s. Thinq Pharma-Cro Ltd 
File No. 01/82/050/01242/AM 14 
RLA No.03/95/040/00987/AM 14 
Adv.Auth. No. 0310774773 dt. 18.03.2014 
 

Decision:  The Committee considered the case for ratification of norms as per agenda under para 4.7 of 
HBP and decided to ratify norms on the basis of written comments forwarded  by the DoP vide 
O.M.No.35011/105/2015-PI (Norms) dated October 2015, uploaded along with these minutes or as applied 
by the firm whichever is less: 
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RA concerned may take further necessary action as per decision of NC. 
 
 

Case No. B- 08 
M.No.12AM/16 
Date 18.11.2015 
 

M/s. Paramount Aromachem Pvt Ltd 
File No. 01/82/050/00698/AM 14 
RLA No.05/24/040/00488/AM 13 
Adv.Auth. No. 0510350269 dt. 26.03.2013 
 

Decision:  The Committee considered the case for ratification of norms on repeat basis as per agenda.  The 
committee decided to advise RA to take decision as per policy for issue of authorisations on repeat basis. 
 
 

Case No. B- 09 
M.No.12AM/16 
Date 18.11.2015 
 

M/s. Makson Industries Pvt Ltd 
File No. 01/82/050/00889/AM 13 
RLA No.03/95/040/00394/AM 13 
Adv.Auth. No. 0310710561 dt. 26.09.2012 
 

Decision: The Committee considered the case for amendment in the norms as per agenda under para 4.7 
of HBP and decided to amend the norms on the basis of written comments forwarded  by the O/o the 
Development Commissioner (MSME) (Chemical division)vide their O.M.No.23/(2)2004-Chem dated 
8.10.2015 , uploaded along with these minutes or as applied by the firm whichever is less: 
  
RA concerned may take further necessary action as per decision of NC. 
 
 

*********** 
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F No 35011′ 124′2015-Pl(Norms)
Government oflnd a

Ministry of Chem cal&Fert‖ zers

Department of Pharmaceut cals
Shastri Bhawan. New Delhi

Dated the 16th October. 2O'15

Otfice l\,4emorandum

Subject: - Fixation of norms under para 4.7 of Hand Book of Procedures (Vol.l) 2009-14 Case of
M/s Gland Pharma. Ltd.

The undersigned is directed to refer to DGFT U.O. No O1/82150/1028/ANI'-15/DES-3i 1156 dated

16-01-2014 vide which an application from N,l/s. Gland Pharma Pvt Ltd was forwarded to this
Department for fixation of norms under para: 4Tlorlhe export of various pre-filled syringes (PFS)

containing different quantities of Dalteparin Sodium.

2 Subsequently dunng November 2014, the applicant approached DGFT for amendment ln the
export product against advance authonzations granted during 2013 as referred above The reason for

the request was delay in getting US FDA marketing approval for Dalteparin based PFS ln place of 3
different formulations initially proposed to be exported, the applicant requested the Government to

replace the export products with Enoxaparin 40 mg PFS against these applications so that the
export obligation could be timely fulfilled.

3 Based on the information available through various submissions from M/s Gland Pharma Ltd.

the matter has been examlned and norms for Enoxaparln 40 mg PFS have been worked out as

follows-
SI No

4

2

3

木

Quantty recommended
Per40 mg Enoxaparn PFS

01?堕m
l l150 Nos

Needle shields                        l l193 Nos
1 1186 Nos

1 0240 Nos

1 0309 Nos

ヘ

４

５

６

Plunger Stoppers
Plunger rod plaslrc
Preventis rubber

4 As per the Forergn Trade Policy Advance Authorization rs rssued to allow duty free import of
inputs, which are physically incorporated in export products (making formal allowance for
wastage). ln addition fuel, oil, catalyst used/ utilized in the process of production of export
products may also be allowed Based upon this basic policy only Heparin Sodium powder, barrel

syringes, needle shields, plunger stoppers, plunger rods and preventis, rubber are the only inputs

eligible to be allowed against the export of Enoxaparin 40 mg Pre filled syringes.

5 This issues with the approval of competent authorrty flCff^*
(Barnali Khastgir)

Under Secretary to the Government of lndia
Phone 23385765

Directorate General of Foreign Trade
Department of Commerce,
(Shri MV Srngh, FTDo).
Udyog Bhawan. New Delhi
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Government of lndia
Ministry oI Chemicals and Fertilizers

Department of Chemicals and Petrochemicals

Subiect: Advance Authorization application from M/s. Deepak Nitrite Ltd for the import of

raw material against the export of Trifluoromethyl Aceto Phenone

(Advance Authorization No. 341003871 1 dated '19 '1 1 '2013 )

M/s. Deepak Nitrite Ltd have submitted present application for the import of raw material

against the export of Trifluoromethyl Aceto Phenone.

The application has been examined and the Department recommends the following norms for

the present Advance Authorization application.

4  1tem of Export Qty Item of lmport Qty

Trifluoromethyl
Phenone.

Aceto l kg 3 AMiNO BENZO TRIFLUORIDE 1 606 kg

Sod um Nlnte 0 708 kg

TOLUENE 0 730 kg

CAUSTIC SODA LYE 47% 1 028 kg

ACETALDOX ME 50%MIN SOLUT10N
IN WATER            _

1 178 kg

COPPER SULPHATE 0 455 kg

ACETIC ACID 0200k9

SULPHAMIC ACID 0 020 kg

SODA ASH 0 069 kg

This issues with the approval of competent authority.

Add1 lndust「ial Adviser

Tel No 014-23381430

lA'1晨%乖粛

“
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F. No.350l I /437201,1-PI (Norms)
Govemment of lndia

Ministry of Chemical & Fertilizers
Department of Pharmaceuticals

Udyog Bhawan,
New Delhi. the Februarv.20l5

Office Memorandum
Sub: Fixation of norms under para 4.7 of Hand Book of Procedures (Vol.l)

2009-14 Case ofN4/s. Unimax Chemicals Pvt l-td.

The undersigned is directed to rel'er to DGFT U.O.No.
01/82/50/370/AM15/DES-3/451 dated the 30/07/14 vide which an application
from M/s, Unimax Chemicals P!1 Ltd was sent to this Department for fixation of
norms under para: 4.7 lbr the export of Azithromycin Monohydrate USP. This
department has examined the mafter and the following comments are furnished
under para 4.7 of Hand Book of Procedures (Vol.l) 2009- l4:-

Import Item

ithromvcin Dihvdrate

'lhis issues with the approval ofDirector (PI).

(Raj Kumar)
Under Secretary to the Govemment oflndia

Phor,e- 23071 t 62
Directorate General of Foreign Trade,
I)epartment of Commerce,
(Shri M.V. Singh, FTDO),
tldyog Bhawan, New Delhi

Qty. Recommended kg/kg.[']q
I.05
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Government of lndia
[/inistry of Chemicals and Fertilizers

Department of Chenicals and Petrochemicals

Subject: Advance Authorization application from
import of raw material against the export of
peroxydiacarbonate(50%)

(Advance Authorization No. 0210205557 dated13.2.2015)
(Advance Authorization No. 0210200380 daled 21.2.2014)
(Advance Authorization No. 0210198392 daled 2.1.2014)

lvl/s. Akzo Nobel lndia Limited. have submitted present application for the import of raw

material against the export of Trigonox- EHP W50 bis(2 ethylhexyl peroxydiacarbonate(50%)

The application has been examined and the Department recommends the following

norms for the present Advance Authorization application.

l hem of ExpOrt Qty Item of lmport Qty

Trigonox- EHP W50 bis(2
ethylhexyl
peroxydiacarbonate(50%)

4 kg 1. 2- Ethylhexyl chloroformate 0 583 kg

2 Ethap。 IXS(emu sner) 0 083 kg

3. Antifoaming agent (Dequest) 0 0005 kg

4. HDPE container As per
packing
oolicv

5. Srewcap K60 with pregasket As per

Packing
oolicv

M′s Akzo Nobe

Tttgonox‐ EHP
India Limited fo「 the

W50 bis(2 ethylhexyl

This issues w th the approval of competent autho「 ty

ぃ K鰤
AddI IndustHal Adv ser

Tel No 011-23381430

Sh“ Mahender V kram S noh FTDO(DESJin O′ O DGFT Udvo● Bhawan New De hi-11

Dept1 0f C&PC U O No 14010′ 55/2010‐ CH ldated   2● 102015

ヘ
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[. No.350l t/4t712015-pt (Norms)
Covemment oflndia

Ministry ofChemicals & Fertilizers
Department of pharmaceuticals

Udyog Bhawan.New Delhi.
Dated the o? Ocrober- 2015

Oflice Memorandum
Subject: - Fixation of nor." *d". p.-I)-fH d BiiL of procedures (Vol.l) 2009-t4 Casc

of M/s RA Cheni pharma Lld

The undersigned is directed to rel'er ro DGF]'U.O.No. 01/82/50/363/AM- 16/DES_3/j08
dated the 02107115 vide which application from M/s. RA Chem pharma Lrd was senr to this
Department for fixation of norms under para: 4.7 for the export of Articrine Hydrochloridc.
This department has examined the mattcr and the following norms arc tilrnished under para ,1.7
oflland Book ofProcedures (Vol.l) 2009-14:-

S. No. lmport Itenl Qly. Reco,nmended kdlg.

1

3-Amino-4-Methyl-2-ThiopheDe Carboxylic Acid Melhyi
Ester 1 02

fA!-o"rlqi.r
I Bamali Khrsrgir)

Under Secretary to the Govemment oflndia
Phone:23071162

Directorate General ol lroreign Trade.
Dcparlment olComntcrcc.
(Shd M.V. Singh. I l l)O).
Udyog Bhawan. Neu [)elhi

tzf\ t<
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Government of lndia

へ   ⌒ ∝p∬‖:粽習淵潔
SfF層
1蝙 i硼sf多鋒

Sublecti    Advance AuthoHzauon applca‖ onfrom M′s Yashashvi Rasayan Pvt しtd forthe

mport of raw materia:s againstthe export Of THISA HAVVA

(Advance  Autho百 zat on  No 5210041040 dated 13 5 2014)

lAdvance  Authottzation  No 5210041389  dated 12 1 2015)

M/s. Yashashvi Rasayan Pvt. Ltd. has submitted present applications for the import of raw

materials against the export ofTHlSA HAWA

The application has been examined and the Department recommends the following
norms for lhe present Advance Authorization application.

1. ltem of Export Qty Item of lmport Qty

THISA HAVVA l  kg l METHYL2 CHLORO
PROP10NATE

123 Kg

2 METHYL MERCAPT0
PROP10NATE

123 K9

This issues with the approval of competent authority.

(A K ACARWAL)
Addl lndustrial Adviser

TeL No 011-23381430

Deptt of C&PC No 14010′ 36′2010-CH:l  datedぃ 11 2015

蟻
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Government of lndia
Ministry of Chemicals and Fertilizers

Department of Chemicals and Petrochemicals

SublectiAdvance AuthoHzatton app‖ calon f「 om M/s ASCENT FINECHEM PVT LTD forthe
import of raw matenal against the export of     RASPNERRY KETONE′ 4‐ (4-

HYDROXYPHYENYL)BUTANE‐ 2‐ ONE WHITE CRYSTALLlNE POWDER

Ref   UO No 01′ 82′ 050′ 174′AM16′DES―‖′122 dated 16 6 2015

U O No 01′ 82′050′ 1394/AM15′DES‐ ‖′1178 dated 26 2 2015

UO No 01′82′ 050′ 4194′AM15′DES―‖′1232 dated 3 3 2015

M′s ACENT FINECHEM PVT LTD have submitted present applcalons for the lmport of raw

matenalagainstthe export of RASPNERRY KETONE′ 4‐(4‐HYDROXYPHYENYL)BUTANE-2‐

ONE WHITE CRYSTALLINE POWDER

The app‖ caton have been examined based on the add tion informaton furnish by the frm The

Departmentrecommends the fo‖ owing norms forthe present Advance Autho「 zation applcat on

AdvanceAuthorizaton N0 0810134800

0

1. ltem of Export Qtv Item of lmport Qty

RASPNERRY KETONE′ 4-
(4‐HYDROXYPHYENYL)
BUTANE‐ 2‐ ONE WHITE
CRYSTALL NE PCIWDER

l k9 l P‐HYDROXY BENZALDEHYDE 169 kg
2 ACETONE 0 802 kg

Advance Authorzation N0 0810135338 Dated 22 5 2015

l  tem of ExpOrt Qtv Item of lmport Qty

N(3- AMINO PROPYL)
lMIDAZOLE

l kg IMIDAZOLE 0 809 kg

SODIUM METHOXlDE 4 214 kg

This issues with the approval of competent authority

(A K AGARWAL)
Addl industr al Adviser

Tel No 011-23384430

Deptt of C&PCU O No 14010/1′ 2042-CH I dated 10112015
r Vi D
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F. No.350l l/409/2014-PI (Norms)
Govemment of India

Ministry of Chemical & Fertilizers
Department of Pharmaceuticals

Udyog Bhawan,
New Delhi, the January, 2015

OfIice Memorandum
Sub: Fixation of norms under para 4.7 of Hand Book of Procedures (Vol.l)

2009-14 Case ofM/s. Emcure Pharma Ltd.

The undersigned is directed to refer to DGFT U.O.No.

01182150/349/AM!5/DES-3/414 dated the 08/05/14 vide which an application
fiom M/s. Emcure Pharma Ltd was sent to this Department for fixation of norms
under para: 4.7 lbr the export of Fomepizole Injection vial l.Sgm/ml. This
department has examined the matter and the following comments are fumished
under para 4.7 of Hand Book ol Procedures (Vol.l) 2009- l4:-

S No Import lteln Qty. Recommended.

l Fomepizole l.65gm/vial of l.5ml

0 'Ihis issues with the approval of Director (PI).

(Raj Kumar)
Under Secretary to the Govemment oflndia

Directorate General of Foreign Trade,

DepMment of Commerce,
(Shri M.V. Singh, FTDO),
Udyog Bhawan, New Delhi
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Government of lndia
Ministry of Chemicals and Fertilizers

Department of Chemicals and Petrochemicats

Sublect: Advance Autholzalon appicatOn from M′ s Ba ali Amines Pvt Ltd forthe import Of raw
matena againstthe expOrt of camma Butyro aclone

(Advance Authori2atOn No 3110065331 dated 13 32015)

(Advance AuthonzatiOn No 3110065381 dated 2,42015)

Ref: U.O. No. 01/821050/78/ AM-16/DES- U72. dated 16.6.20,t5

M/s. Balaji Amines Pvt Ltd. have submitted present application for the import of raw material against
the export of Gamma Butyrolactone

The applic€taon has been examined and the Department recommends the following norms for the
present Advance Althorization application.

This issues with the approvalof competent authority

shn Mahender Vik「 am Sinch FTDO (DES― ‖ Oヽ′o DGFT Udvo● Bhawan New Delhi-1,
Deptt Of C&PC u O No 14010′ 122r2011‐ CH―‖dated   5 10 2015

kν 金ヽ
m-1も

や

3. ltem of Export Qtv Item of lmport Qty
Gamma Eutyrolactone l kg 1,4 Butanediol 1 16 kg

GBL Cata yst 020 k9

(AK ACAMAL)
Add! Industlal Adviser

Tel No 0112338 1430
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l-. No.350 /5 u r2014-pt t\orms) C/./J"(-v_:-

Govemment ot lndia 
-'-Ministry ofChemical & Fenilizeis

Deparrment of Phannaceulicals

Offlce McmOrandum

Udyog Bhawan, New Delhi.
Datedr Fehruary 17. 2015

Sub: Fixation oflornx
Application of M/s

und€r para 4-7 ofHand Book ofprocedures (Vol.l) 2009_14.
Sofl gel Healthcare p!1 Ltd.

This issues with the approval ofDirector(pharma Indusrrv)

. The undersigned is directed ro refer 10 DGIT U.O.NI. O:/82/5AK){2/AM IS/DES_3/637dated the 17.9.2014 vide which an application from MA Softgel ff."fri""r" p* f.,O *as ibrwardedto this Depannenr for fixarion olnorms for rhe expo:r of softitati;;;;;;;; ;."s. Fish oit loooMg. This depanment has examined the matter and the following 
"Ltn-"n,. ur" recortunendedagainst expon ofSoftgelatin Capsules Omega tish Oil 1O0O Mg:

rttμ¨諄 ス

UndO s∝n型 o伍cG:Q驚」謂周肥
Phonc:23385765

Directorate General of Foreign Trade.
Depanment ofCommerce.
(Shri M V Singh, FTDO), Udyog Bhauan. New Delhi.

lmport ltem Qty. Recommended per capsule

“

a3日鋼 口dtt PA tt DHA罰
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Government of India
Ministry of Chemicats and Fertilizers

Department of Chemicals and petrochemicals

Ⅷ里1鮮鰹翻器重IM〕酬

f9f. U,O No. 01/8ZO5O/299, 3O1.g.t,72,jos4 j1OA, i 125,1126/AM16/DES_ U343, dated2.07.2015

M/s. Payal Petro Chemicals Ltd. have submitted present applications for the import of raw
materiat against the expo( of Di- Octyt phthatate (DOTP)/ Di-2EthytHexyt phthatate/Dop/
Di- ISO Butyl Phthalate

The applications have been examined and the Department recommends the followingnorms for the present Advance Authorization applications.

Petro Chem cals Pvt Ltd forthe

Phthalate(DOTP)/Di‐ 2EthylHexyl

♂

2  tem of ExpOrt Qtv Item of lmport Qty
P asucizerPVC(DI
2EthylHexyl
Phthalate′ DOP)

l kg l Phthanc Anhydrde 0400 kg

2. 2- Ethyt Hexanol (Octanol) 0 700 kg

3. ltem of Export Qtv Item of Import Ωty
υ   lSO  じutyl  Phthalate
(DIBP)

l kg '1. Phthalic Anhydride 0 560 kg

2 lso Butanol 0 560 kg
This issues with the approvat otaornpetent auttrorr.fy

r2\4M-16

1 腱em of Item of lmportDi- Octyl Teraphthatate l Pure Tera Phtha,c Acid

2 2-EthyI Hexanol

喝 ´
(A K AGARWAL)

Addl lndustHal Adviser
Tel No 011‐23381430
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F. No.350l l/45:/2015-Pl (Nonns) ,/ q >

Government ol India
Ministry of Chemical & Feltilizcrs

Department ol Pharmaceuticals

,. Udlog Bhau an.
Ne* Delhi. the ll' Novcmbcr'. l0 | 5

Olllce Memorandum
Subject: - Fixation o1' nonns undcr para 4.7 of Hand Book of procedures (Vol.l)

2009- l4 Case oi M/s Hetero Labs [.td.

The undersigned is directed to ret-er to DGFT U.O.No. 0llBZ/5Ol5lO/AM-
l6IDES-3/548 datcd tlte 09/07ll 5 vide which application from M/s. I letcro Labs
Ltd was sent to this Depanmenr lbr fixation of norms under para: 4.7 fbr thc
expon o['Lamivudine (Purity 99.3%). This deparlmenr has examined the matter
and it is requested that DGFT may call tbllowing technical details from the firrl
vtz,.-

(a)Cetillcate ol'Analysis (COA) of lmport ircm lionr
thlCOA ol l \lur1 ilenr liorn rhe llrrn.

Foreign Supplier.

Under Secretary to thc Governmcnt of India
Irhone:23071 162

Directorate General ol'Foreign Trade,
Deparltnent of Cotnmcrce,
(Shri M.V. Singh, f"l t)O),
Udyog Bhawan, New Delhi



Government of lndia
Ministry of Chemicals and Fertilizers

Department of Chemicals and Petrochemicals

P)fin-tb

ら1｀。

Subject:

Ref

Advance AuthoHza‖ on apprca10n from M′s SHRI BAKEY BEHAR:LAL BOAD
MILLS forthe import ofraw matena s aga nstthe export of MENTHOL

(Advance  Autho「izat on  No 0510389737 dated 16 7 2014)

(Advance  Authorizat on  No 0510395025 dated 21 7 2015)
Advance  Author zation  No 0510391926 dated ll l1 2014)

(Advance  Autho「izat on  No 0510392955 dated 21 1 2015)

UO No 01/82′ 050′234′AM16′DES I‖′596 dated 14 07 2015

M′S SHRI BAKEY BEHARI LAL BOAD M LLS has submitted present apprca10ns for the

import ofraw mate百als againstthe expOrt Of MENTHOL

The app‖caton has been examined and the Department recOmmends the fo‖
owing no「 ms fo「

the present Advance Autho日 zation applcation

1. ltem of Export Qty Item of lmport Qty

MENTHOL l  kg META‐ CRESOL ABOVE 98 5%
PURE

150 Kg

2. ISO PROPYL ALCOHOL 180 Kg

This issues with the approvat of competent authority.

Qダ電竿昌碩尽ゞ
(A K ACARWAL)

Addl lndustr al Adviser

Tel No 011_23381430



Tq                                        DatedttИ
arch.2"5

臨今出:鳳¶器ヽ。電
G N Chew Road.T Naga「 ,

Chennai-600017

Sublect:  Appicalon from M/s Attun Chemicals Ltd Mumba rorthe import ofraぃ matenal against

the expOrt Of  DYNASOL‐ Anion c Ros n Emulsion. COMPOSIZE―  Calon c Ros n

emu siOn and KEYDIME― AKD― Alky Ketene Dime「 Emulsion

I am directed to refer to your Advance Authorization application received through Office
of DGFT on the subject mentaoned above. ln this connection, you are requested to submit the
following information within 15 days of the issue of this letter.

2

3

4

5

1

1211Tnac

F No 14010/150/2011‐ CHJ
Goveinment of ndia

Ministry Of Chemicals and Fert]zers

Department oF Chemicals and Petrochemica s

Technical specifications, % composition (by weight), % total solid content etc. of
DYNASOL, COI\,IPOSIZE and KEYDIME-AKD emulsion to be exported along with
specific and use/application and copy of export order.
oetailed manufacturing process with justification for wastage if any at each stage of
manufacturing process
Compete material balance indicating input and output material at each slage ot
process.
Details of production of export products under reference i.e. DYNASOL, COMPOSIZE
and KEYDIME-AKD emulsion in lhe yeat 2012-13 and 2013-14 and corresponding
consumption Of raw materials duly certified by C.A.
Any other relevant information if any.

Yours faithfully,

(A,K, AGARWAL)
Addl lndustnal Adviser

Tel No 011-2338:430

CODV tO:

shn Mahender Vikram S ngh

"′

1169,dated 26 2 2015

FTOO (DES-@DGFT/UONo.-01 /82l050/686/ AM-1 5/DES-
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Qty. RcconlmeDdcd kg/k8.

1611l C

2     This issucs、vith thc approva1 0rconlpCt

Phonc:23071162

3::i器鳥:il∫:11:|:ICignTradc.
(ShrilV V Singh FTD())
Udyog Bhawan,Ncw Dcn■

旬、ι/

l. No.j50l I /463/2015-Pl (Nornls)
(iovcrnmcni oflndia

MinisrD ofChenlical & Fenilizers
f)cpaltnrent ol Irharmaceulicals

[]dYo8 Bhawan.
Ne$ I)elhi. the lf\o\errher. 20 l 5

Otflcc Memorandunr
Subjecl: - Fixarion ,rf n,r.,,, und", pu.il7 oEiii 6oni. oi procedures (VLrt.t) 2009-t4 Case

of M/s Clarion I)rugs Ltd.

The undersigned is direcred to rctbr ro DGFT tJ.o.No. 0 r /g2l50/596/AM- I6n)ras-i/{t5
tlated thc 8/07/15 r.idc which application from M/s. Clarion Drugs l_ld was scnr k) lhis
I)cpannlcnt tbr Iixation ol norms untler para: 4.7 lor the export of3-"Hydroxy. Acelrrphenonc
(99%,. Assy. Value). lhis departnlenl has examined the nrancr and rhe iirlli,r,uiug n,,.,rrs urc
lirrnished under para 4.7 ot Hand Book ofprocedures (Vol.l) 2009_l.l:_

同 ln.lport ltem
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Subject:Advance Authorization application from M/s. Navin Flourine lnternational Pvt Ltd' for the

import of raw material against the export of Z-1,1,1,4,4,4-Hexalluoro-2- Butene (HFO 1336

mzz(Adv Authorization No.031 0788509 dated 28.8.2014)

Refi U.O. No. 01/82/050/1289/AM'15/DES-|lU'1094 dated 13.1.2015

M/s. Navin Flourine lnternational Pvt. Ltd. have submitted present applications tor the import of
raw material against the expotl o'f Z-1,1,1, 4,4,4-Hezafluoro-2- butane (HFO 1336 mzz)

The application have been examined based on the addation information furnish by the
firm. The Department recommends the following norms for the present Advance Authorization
application.

Item of Export Qtv Item of lmoort Qty
Z‐ 1,1,1.4,4,4‐ Hexanuoro―
2- butene (HF0 1336
mzz)

l kg 1  1,1,dichlo「o-2,2,2t「 fluo「o ethane

rHCFC 123)
5 30 kg

2. N,N- Dimethyl formamide 4 30 kg

This issues with the approval of competent authority.

Addl indust「 al Adviser

Tel No 011-23381430

shn Mahender Vikram Sinoh FTDO rDES‐ ‖nO/O DGFT Udvoo Bhawan New Delhi-11
Deplt of C&PC U O No 14010/92/2011‐ CH―‖dated 、762015

1ル|lγ
へ̂iも

Government of lndia
Ministry of Chemicals and Fertilizers

Deparlment oI Chemicals and Petrochemicals

(AK AGバRWAL)

ヘ
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Subject:

―

ヘ

Government of lndia
Ministry of Chemicals and Fertilizers

Department of Chemicals and Petrochemicals

ン

1  1tem of ExpOrt Qtv Item of lmport Qtv
DEHYDRO  TH10-PARA  TOLUIDINE
SuLFONIC ACID

l kg l PARA TOLUIDINE 1 852 kg

ィダブ鼻́
Advance AuthoHzalon applcalon from M′s Atui Ltd fo「 the import of raw matelal
aga nstthe export of DEHYDRO TH10-PARA TOLUIDINE SULFONIC ACID― ―

M′s Atul Ltd have submitled present applcatons forthe import of「 aw materal against
the export DEHYDRO TH10-PARA TOLUIDINE SuLFONIC ACID

The applcaton has been examined and the Department recommends the fo‖ owing no「ms for
the present Advance Author zation app‖ cat ons

(Advance Authorizaton No 0810134726 dated 4 3 2015)
lAdvance Autho「 zation No 0810134727 dated 4 3 2015)

nce Authorzaton No 0810135421 dated 2 6 2015
1. ltem of Export Qtv Item of lmport Oty
4,4'‐D:AMiNO  DIPHENYL
SuLPHONE‐(HT 9664‐l NL)

l k9 1 4.4tDIAMINO DIPHENYL SuLPHoNE―
CRUDE

1 03 kg

This issues with the approval of competent authority

AddL industHal Adv ser
Tel No 011‐23381430

υ
/th“ Mahender Ⅵkram Snqh,FTDO(DESJ n O/。 DGFT Udvoq Bhawan New Ddn-11
Deptt Of C&PC U O No 14010′ 16′2015-CH ll dated(o l1 2015

(Advance Authorization No. 0810133394 dated 19.9.2014)/
vance Authorzaton No 0810135435 dated 5 6 2015

1. ltem of Export Qty Item of lmport Qty
LAPOX ARD 13 l kg l PALMEROL1214 LAURYL―MYRISTYL

ALCOHOL′ ECOROL 24 LAURYL MYRISTYL
ALCOHOL′ FAて 、ヽ 今t(Okoし こ1■―こ、4

0 812 kg

2 EPICHLOROHYDRIN 0 440 kg

Advance Authorization No 0810134402 dated 27 1 2045
1. ltem of Export Qty Item of lmport Qty
AROMATIC AMINES l kg l METHANOL 0 240 kg

2 ANIL NE 1 00 kg

lA K ACARWAL)
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F. No.350 I I /34 l/20 I 5-PI (Nonns)
Covcmment of lndia

Ministry ol'Chemical & Fertilizers
Depanment of Pharmaceuticals

9'・ レ́

[Jdyog Bhawan,
New Delhi. the Novembcr. 2015

OIlice Memorandum
Subject: - Fixation o1'nonns under para 4.7 of Hand llook of Procedures (Vol.l)

2009-14 Casc'olM/s Nectar Lifesciences Ltd.

1he undersigned is directed to reler to DGFT U.O.No. 0l182/50/499/ AM-
\6/DES-31222 dated thc 29106/15 vide which application fiom M/s. Ncctar
[,ilbsciences Ltd was sent to this l)epartment fbr fixation ofnonrs under para: .1.7

for the expofl of Imipenem and Cilastatin for Injection USP 500mg. This
department has exanrined the mattcr and the fbllowing norms arc tulnished under
para 4.7 of lland Book of Procedures (Vol.l) 2009-14:-

This issues r^, ith thc approvrl olcon)pctcnt authorit) .

(Rai Kurnar')
Under Secretary to the Covcrnment of lndia

I)hone:23071 162
Directorale General ol'Ioreign l'r'adc,
Depaftment of Comnrcrce.
(Shri M.V. Singh, tjl l)O).
[Jdyog Bhawan, Nov l)elhi

ipenem and Cilastatin Sodium for Injection

Qty. I{ccornme n(lccl.

I 106.25mg/vial

Ilnpon It!'r1'r

つ

一
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Ir. No.3501 I /484/201 5-PI (Norms)
(iovernnrent of lndia

Ministry of Chemical & l.ertilizers
Department ol' Pharmaceuticals

cヽ、 Dc hi thc

(ldyog llhauaD.
No\ enrber- 201 5

Ollicc Mcmora|dLml
Subject: - Fixation of norms under para .1.7 of lland Book of Procedurcs (Vol.l) 2009- l.l Casc

oIM/s Mylan Labs Ltd.

The undersigned is direclcd to reftr to DGFT U.O.No. 0l/li2/50/533/AM- l6lDllS-i/577
dated the l3/07/15 vidc which application from M/s. Mylan Labs l,td \\,as senl to this
Departnlent ior fixation of nonns under para: 4.7 for the cxport of Tolmetin Sodium
Dihydrate. 'Ihis dcpa(ntent has exanined the matter and it is rcquested that DGI.l nlay call
follo*ing technical details lionr the lirnr riz:-

(a) Complete technical details as per Appendix-i3 slrouing Mol.wr..7o Yield on molcr
basis and Solrcnt Recovery ctc.

(b) Past productiotl vis-a-vis Actual consumption ol all inlportcd inputs duly ceniflcd
h) Cenlrrl F\cise Aulhorilie.

2. This issues with tlre approval ol compelent authority.

(Ra.j Kumar)
[Jnder Secretary to the Govertunenl ol ll]dia

Phone:li07ll(rl
Directorale General of Forcign I rade.
l)epa(menl of Conlmerce.
(Shri M.V. Singh. IrTDO).
LJdyog tlhawan. New Delhi

S', Og

L
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Government of lndia

Ministry of Chemicals and Fertilizers
Department of Chemicals and Petrochemicals

Sublect Advance Authorzauon appicalon from M′s V vimed Labs

againstthe expOrt of ReVersacoI Pennine Creen

(AdvanceAuthonzatOn No 0910061222 dated 13 11 2014)

Ref   U O No 01732′ 50′532′AM16′DESI‖′303, daled 2 7 2015

M′s Vivimed Labs Ltd have submitted present appicatons for the

export of Reve「 Sacol Pennine Creen

Ltd,fO「 the import of raw material

import of raw material against the

The applicairon have been examrned and the Department recommends the following norms for
the presentAdvance Authorization applications.

llem of export Qlv Item of lmport Qtv
Reversacol Pennrne Green

` kg
1 4- Trifluoro methyl Benzoic Acid 1 520 kq

2. Methane sulphonic acid 6 170 kg

3. Dimethyl Succinate 3 176 kg

4    Methy Magnes um Ch onde(3M nTHF) 1 070 kq
5. 4-Fluoro4-MethoxyBenzophenone 0617 k0
6     TMSA(Trimethy Sly Acetelene) 0 320 kq

7    DMS C 15 0 882 kg

8    EDC HCL11‐ (3 Dimethy Amino PrOpyり
3 Ethvl Cabodimide HCL

0294k9

9    Tetra Hvdro Furan`THF) 7 900 kq
10     Methanol 10 670 kq
'l'1. Toluene 22 300 kq

12. Hexane 23 200 kg

This issues with the approval of competent authority

Addl lndustr al Advise「

Tel No 011‐2338,430

Shn Mahender Vikram Sinqh FTDO (DESJい 0/o DGFT Udvoq Bhawan New De hi-11
Deptt Of C&PC U O No 14010′ 138′2011-CH ll dated   14 9 2015
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F. No.3so11/358/2015-pt (Norms) / UV

Government of lndia
Ministry of Chemical & Fertilizers
Department of pharmaceuticals

Shaski Bhawan, New Delhi,
Dated the 16th November.2O.15

Office Memorandum

sublect: - Fixation of norms under par a 4 7 of Hand Book of procedures (vor.r) 2oo9-14 case
of lvl/s lndoco Remedies Ltd.

The undersigned is directed to refer to DGFT u o No. o1/g2150/269/4r\,r,16/DES 3/379
11te9_the 

03/07/i5 vrde whrch apptication from M/s. tndoco n.r.ALi-rtO was sent to thisuepanment tor ftxation of norms under.pata:.47 fot the export of tablets containinjEnrofloxacin'15 mg,50 mg and 1so mg in each tauret rnis oJjartment has examined the
T:lt:r-11d the fo owing norms are furnlshed under para a Z ot'iana-Aook of procedures
(Vol.l) 2009 '14:-

SI
|

N°
l hP°
nPЮdud i「

1勇 活 譜Ψ ビ :言熙選麗 :lattrtab港ニ1 l El町
11『 1聴j::郡T昭:猥辮侶癬雹tF

「
コ
ー
■
―
「
Ｊ

Ｚ^ This issues with the approval of competent authority

Under Secretary to the
(Raj Kumar)

Government of lndia
Phone 23071162

3[::mitT昭』[智°n.ad°

RIy計鼎::lF諦匙活

ヘ
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F No350H/143/2015-PI NOi"`s)
Govcmmcnt OFindia

卜Иinist,oFChcmicals&Fcrtilizers

Dcpanmcn1 0f Phannaccuticals

tJdyog Bhawan.New Delhi.
Dated the October. 2015

0l'fice Memorandum
Subiect: - Fixation of norms under pai;;jl;E;-E;A of procedures (vot.t) 2009_ 14 Case

ol'M/s Hetero Drugs Ltd.

'l'he undersigned is direcred to refer ro DGFT U.O.No. 0l/82/50/ I 097/AM- l s/DES_yl2ql dared_the 04/01/15 \,ide which application from M/s. Hetero Drugs Ltd was senl to this
lrepanmenl tor lrxatton ol norms undcr para. 4.7 tbr lhe expon o[ pantopmzole Sodium
Sesquihydrate. -lhis 

department has examined rhe maner and ir is requested lhat DCFT may
call following rechnical derails tiom the firm \ir:-

(a) ('mplcte technical detail as per Appendix-33 showing Mol.wt. of input and output
products, Requirement & Recovery of solvents at each step of manufacturing
procesS.

(b) The yield in last slep is ver], lo$ _ Technicaljustificalion along$ilh copy ol.technical
lrteralure ma) he furnishcd in suppon oftheir yield.

(c) Pasl production vis-e-vis Acluai consump(ion ofall inported input duly cenified by
Ccntral Excise Authorities.

Undcr Sccrctaゥ tO thc c:堤猟|:」n}:曽需:
Phonc:23071162

Directomte (;eneral of Foreign Trade,
Department of C--ommerce.
(Shri M.V. Singh, FTDO),
tJdyog Bhawan, New Delhi
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F No350H/227/2015-PI oo`:口 S)
Govcrnmcnt oflndia

Ministry OF Chcmicals&Fcrt‖ izcrs
Dcparlmcnt ofPharmacctlticals

Udyog Bhawan.New Delhi,
Dated the September. 2015

Oftlce Memorandum
Subject: - Fixation of norms under para 4.7 ofHand Book ofprocedures (Vol.l) 2009-14 Case

of M s Optimus Drugs Pvr I rd

The undersigned is directed to refer to DCFT U.O.No. 0ll82l50/665/AM_ l5lDES-
l/1324 dated lhe 05/03/15 vide which application from M/s. Optimus Drugs p\.t Ltd was sent to
this Department for fixation of norms under para: 4_7 for the export of R;uvastaiin Calcium.
This depanmenl has examined the maficr and the lbllowing norms are fumished under para 4.7
ofHand Book ofProcedures (Vol.l) 2009-t,tr-

UnderSccrctarytothcCJ見]l湯」II:;:111
Phonc:23071162

Qty. Recommendcd kg4q.

4R-Cis)-6-((Aceryloxy)-Merhyt)-2.2-Dimethyl- t,3-
ioxane-:l-Acetic Acid- l . I -Dinlethy lcthYl Ester

4-Fluorophenyl)-6-lsopropyl-2-[(N-MithyLN-
h)lsnlphon) l) Aminol P)rimidine-5-yl-Merhanol

D rcctoratc Ccncral ofド Orcign Tndc
Dcpartmcnt o「 COlnmcrcc,

(Sh商 M V Singh FTDO)
t'dy08 Bhawan、 Ncw Dclhi
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F No 35011/164/201s-pt (Norms)
Government of lndia

Ministry of Chemical & Fertilizers
Department of pharmaceuticals

1 1292 Nos

1 0279Nos
1 0361 Nos

|。Иノ′ダ

Shastri Bhawan, New Delhi
Dated the 1grh October 2015

Offrce l\y'emorandum

Subject Fixation of norms underpara 4,7 oJ Hand Book of procedures (Vol.l)
2009-14 Case of M/s Gland pharma. Ltd.

_-.__-T!" undersrgned is directed to refer to DGFT UO No O 1/82150/1324/AM_15/DES-3/1433 dated the j6tO3t2O15 vide which ,n ,ppI""iion-iro. M/s. GtandPharma Pvt Ltd was forwarded to ihis Department for. fixat'iJn ot'n-oir" under pata 4 7
lol ,n:.rpol of pre-filed syringes_conta,ining ZO mg, +O mg, OO mg and BO mgEnoxaparin for.injection. Thrs department has examinei'the ,"-ti"i rno the folowingnorms are furnished undet pa? 4 7 of Hand Book of procedrr"" (Voi.ft ZOOS_fa,_

'1. Enoxaparin PFS 20 mg

SI No

Ｌ

ト

1

2

3

4

5

6

lmport ttem

Heparin Sodium
Barrel synnges

powder

1営:]]31器計 一

一. Plunger rod
Prevenlis rubber

Quanuty recommended~~
Per20 mg Enoxaparn PFS

p:0634 gm

l l172 Nos

1 164 Nos    ~~

Quantity recommended
Per 40 mg Enoxaparin pFS

キ子::需―:I‐

2. Enoxaparin pFS 40 mg

l sI No l   砧pOn ite“

よ |::尾疇l:肝
p°Wd「

3     Needle shields~
4 Plunger Stoppers
5 ] Plunger rod plastic
6. Preventis rubber

1 1193 Nos

l l186 Nos

1 0240 Nos

1 0309 Nos

2/



l人
つ
４

3. Enoxaparin PFS 60 mg

SI No Quantity recommended
Per 60 mg Enoxapann pFS

lmport item

4. Enoxaparin PFS 80 mg

2

3[::mit讐躙謂[勝・
n Trad。

Rly計鼎:♀l長∬匙品

「

∃

This issues with the approval of competent authority. /)L
. . (Raj Kumar)
Under Secretary to the Governmenl of lndia

1馳¬ u三:^型
峰m~[鋼

醐歴漱霜蒋s¬' Hepafln Sodrum powder O 2536!I2 Ba,rel svnnqes 1 1198 Nos       T
1 1212 Nos        ~

1    褐:::朧: 一 |
「                   1 0372 NosυO′ ∠ :NOS

1 生 |::l:|ビl:ypOⅢ£
「

3二    Needle shield      ~

|ま 唱tl::闘ppγ ・
0._   Prevenls rubber    ~

1 生 |::l:|ビl:ypOⅢ£
「
,     _    1 1105 Nos
l    _   11273雨 os

1 0270 Nos
4 ハ う 0こ 、1__1 0385 Nos

1           0 1902 gnn
'         1 11l Nos

PhOne:23071162
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€rpo( Produci apOrt

Quanti"

S No !mpO“ Prod" Ｗ

ｄｍ晦
剛 漑 響
い向 l k8

1 MORPHOLNE 0490「g
2 Ю L■lALDEHYDE 3務 0 381 kg
3 FORMに ACID 8,% 0254k8
4 HYDR@EN PEROXIDE 0185セ
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HQ Fic                RLA Filc               Lic No′ Date:0310788329
:Ol′ 82′050/01230'Aヽイ15′      :0,′ 94′040′ 00458′ AM 151      25 08 2014

Decision:Committee considered the case as per agenda and in the light of earl er decision

lιビllら

of HBP v1 as per details given below or as applied by the farm, whichever is less:

Export prodLrct Exp
Qiv

SI No lmport rtems Qtv
al owed

PiperOnal M n Purly
98%

l k9 Catechol(M n PUntv 99%) 0 862 kq
2 Dich oromethane(M n PUnty
99%)

0703k9

０^ Dimethy su fox de(M n PUnty

99%)
0 875 kg

4 Hexamine(M n Pulty 96%) 1000k9
5 To uene(Min Pultv 97%) 0430k0
０^ Isop「Opyl A cohol(M n Punty
99%)

0 220 kg

RA mav take appropriate actioD as per the decision ofNonns Commiltee.
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F. No.350l l/488/2015-PI (Norms)
Govcmment of lndia

Ministry ol'Chemical & Fenilizers
Departmenl of Plrarnt aceut icals

|ク0

(Rai ltumar.)
llnder Sccrclan to the (ioventrneni o ndrl

I,hone:ll07l16l

Ncw l)dh● hc絆 (綸よ温|]伴:
Oll ccヽ4cnlomndu!1,

SuliCCt― Fixalon。「 norms undcr pan 4 7 0f Hand 3ook Of P,Occdurcド (V(11)2009 14 Ca、 c
or、

“

/ss:1lila、 l abs i td

l hc undcrsigncd is dircctcd t。 [clさ rtO DG「 T U O No 01/82/50/401/AM 16′ Dl:ヽ 3/454
datcd thc 07/07/15 vidc 、llich applicatiOn lronl lヽ 1/s  Smila、  Labs Ltd 、、そls sc:lt to til:、

日p鷲需柑1淋JTR∬榊甫:l∬w幣11躍鷺i椰11論
u,dcr para 4 7 0「 Ha1ld B00k()f PrOccdurcs(V011)2009_14:―

lhis issucs wirh the apploval olcompctent aullrorirr..

1)ircct)ratc Ccnc田10F「●ci8n Tradc
l)cpartl,lcl11 01(onll]lcrcc

(Shri M V Singh「 Tl)o)
tld,o8Bha■ an Nc、 1)clhi

S N0

臨r而面1ぶΨ
mぃ

Acekue

cヽclollitrilc

露1需|『1塑tⅢ
品可I

Th n‐ butyl tili ch10ridc

so plopyl alcohol

Nlethanol

Methl,lenc chloricte

I cri:l]、 btlt:‖〕()

(,1, ltccol11〕 lぜ〕]tlcて 1｀ぎlk8

0り 78

()572

0835

11)2

01115

04(,6

りll 1 5

132()(|

1 33

つ

J

4

5

6

7

8

9

10

11 Tctra cthJ OnhO Carbtlnatさ (TEOC) 0793

12 l o llcllc 3337
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F. No.350l I/,146/2015-PI (Norms)
Govemment of lndia

Ministry ofChemical & Fenilizers
Department of Pharmaceulicals

(ldyog Bha\!an.
NewDelhi.lhe Octoher.20l5

OIIice Menrorandum
Subiect: - Fixation ol nornrs under para 4.7 of Hand Book of Procedures ( Vol.l) 2009- 1.1 ( rse

of M/s Srini Pharma l-td.

gl, lo1

The undersigned is direcred to refer ro DGFT U.O.No. 0l/82150647/,{M- 16/t)tjs-j/3I5
dated the 03/07/15 vide which application liom M/s. Srini pharma Ltd was sent ro lhis
Departnrent for fixation of nornls undcr para: 4.7 f-or thc cxpo( of Enalapril Malcate USp.
This department has examined lhe matter and the following norns are l'urniihed under para 4.7
ofHand Book ofProcedurcs (Vol.l) 2009-14:-

(Rai Kumar)
Under Secrelary to the Covernment of hdia

Phone:2307ll62
l)irectoratc Gencral ol liorcign lrade.
Department of (i)nnterce.
(Shri M.V. Singh. FTDO).
tJdyog Bhawan. Ncw Delhi

S. No. Imporl llem Qty. Reconrmended kghg.

1 N-[(l S)-Ethoxycarbonyl-3-Phenylprqpyl]-L-Alanine r.t5
う .N-('urboD!l Diimidazolc 0.81

) -Prolinc 050
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F. No.350l l/i30/2015-PI (Nornrs)
(iovemment of India

Ministry ofChemical & Fenilizers
Depanment of Pharmaceuticals

New Delhi,

Of]ice Memorandum
Subject: - Fixatiorr of nonns under pata 4.7 of Hand Book ol' Procedures (Vol.l) 2009- l.l ( ase

of M/s Shalina l.abs llvt I-rd.

The undersigned is directed 10 refer ro DGF-t U.O.No. 0 t/82/50/294/4M. t6lt)ES-l/1.17
dated the 17106/15 vide which application liom M/s. Shalina Labs pvr Lld was scnl lo this
Depanmcnt fbr fixation ol norms under para: 4.7 for the expon ol Betasol Lotion 30m1. 

.l.his

department has examined lhe matter and il is requesled that DCF1 may call copy ol Masler_
Batch lbrmula duly authcnricared by rheir euality-Control lncharge. nJ-

(Rui'Kunrar)
Undcr Secrelary to thc Covemmenl of lndia

Directorate GcnemlofForeign Trade. 
Phonei2307l162

Depanment ofCommerce.
(Shri M.V. Singh, FTDO).
Udyog Ilhawan. New Delhi

hc夕 (lt‖瀧[讐‖:
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r-lb,/iL
Government of lndia

Ministry of Chemicals and Fertilizers
Department of Chemicals and Petrochemicals

1  ltem of ExpOrt Qty Item of lmport Qty

3,4‐HYDROXY   5‐ N:TRO
BENZALDEHYD
E‐990/c MIN

イ kg l VANILLIN 99 59` 1588 KG

2 DIMETHYL FORMAMIDE‐
995%

3 170 KG

This issues with the approval of competent authority.

謄 qハ い 1)0

Sublect   Advance Authonza"On app calon from M′ s AMlo「ganics Pvl Ltd forthe import
ofraw matena againstthe export of 3.4‐ HYDROXY 5‐NITRO BENZALDEHYDE‐
990/O MIN

(Advance Authorzation No 521004339 dated 5 12 2015)
Ref   U O No 01782′ 050′ 525′AM16′DES I‖′600 dated 14 7 2015

M/s AMl organics Pvt Ltd have submited present applca“ on for the import of raw
matenal against the export of  3,4-HYDROXY 5‐ NITRO BENZALDEHYDE-99%
MIN

The application has been examined and the Department recommends the following
norms for the present Advance Authorization application.

θ

lA K AGARVVAL)
Addl lndustttal Adv ser

Tel No 011‐ 23381430

inOh Ud
No 14010/2/2014‐ CH―‖dated 102015



ヘ F. No.j501 l/459/201 5-PI (Norms)
(iovcr'nnrent of India

Ministrl ol Chenrical & l'ertilizcrs
Dcpartment ol Pharmacculicals

a lidl"o8 Bhitr\an.
Ne$ I)elhi. the lt No\ enrber. l0l :

Of'ticc Merrromndunl

Suhiecl: - Fixation ol norms undcr para 4.7 ot lland Book ol Procedures (Vol'l) 1009-l{ Cuse

of M/s Vir in l.abs P\1 l.td.

l he undersigied is directed to reler to DGFT tJ O No 0l/81/50/3 84/AM - l6,1l)LS-l/'l)l

dared thc 07/07/15 \'idc uhich application from M/s. Dr. Rcddls Labs l'td rras scnl to this

Department tbr tixation of norms under parat 4.7 tbr the expoffr]f (2R,5R)-5-l llrd roxl' ll '-11-

O;thiolane-2-Carhoxylic Acid,2s Isopropyl-sR Methyl-lR C"\clohe)tyl Ester (l'lcE)'

ihi., d"pnrln',.nt hur.\;nlincd thc nraltcr and lhe lbllouing norrns are lirrnished undcr lxra {'7

of Hand Book ol Procedtrrcs (Vol.l) 2(X)9- 14:-

lnlpo11 llenl Qt). Itecomnrcndcd kg/k!.

lyoxylic Acid 50% 0.70

.5 Dihydroxy l.'l Di 'lhiane 0283

1067

Under Secretary to the Govemnlent ollndia
l)honerl307ll62

Directorate Gcncral of Foreigr, 'l radc.

Departnrent of ('onlmerce.

(Shri M.V. Singh. lr'lDO)-
Udyog Bharvan. New Delhi

3  1Cヽ C101lC、 al,ぜ
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F. No.3501 1/482/201 5-Pl (Norms)
Covernment of lndia

Ministry ofChemical & Fertilizers
Departmcnt of Pharnraceuticals

`′

′ ||`

Udyog Bharvan.

New Delhi. the November. l0l5

C)fficc Menrorandtrn't
Subiect: - Fixation ol'nonns under para 4.7 ofHand Book of Procedures (Vol.l) 2009-)4 Case

of M/s Vivin I-abs Pvt Ltd.

The undersigned is directed to refer to DGFT U.O.No. 0l /82/50/388/AM- 16/DLS-3/41 6

dated re 07/07/15 vide which appiicalion ftom M/s. Vivin Labs Pvt l,td was senl 10 dlis
Depaftment lbr fixation of norms under para: ,1.7 for thc cxPort of (1R,2S,5R)-M€thyl-5R-
Acetoxy- 1,3-Oxathiolane-2R-Corboxylate (MAC-ll). This department has exanrined lhe

matter and the folloeing nonrrs are f'umishcd under para 4.7 oi lland Book o1-Proccdurcs
(Vol.l) 2009-14:-

lhis issircs rvith the approval ol conlpctcrt authoril\.う

(Rai Kumar)
Under Secretary to thc Governmenl oflndia

Phone:2i071162
Directorate Gcncral of Foleign Trade.
Depaftnrcnt of Commerce.
(Shri M.V. Singh. FTDO).
Udyog Bhawan. New l)clhi

tyu1rti",f"ia SOZ"

.5 I)i lllclnrxy l.-l Dithiane

iisopropyl Ethcr'

叫贖m‖望明Inport llem

lyclohexale

131

1 62

S No

l

2

3
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|. No.350l l/443/20 | 5-PI (Nornrs)

Corcrnment of India
Ministry ofChemical & Fenilizsrs

Depannrent of Pharmaccuticals
[Jdyog Bha\van.

New Delhi.lhe October. 2015

Ottlcc Mcnlornndunl
Subject: - Fixation of norms under para 4.7 ol I land Book of Procedures (vol.l) l00q l.l ( asc

ol'M/s IPCA Labs Ltd.

lhc undersigned is direcred ro reler lo [XilIl L].O.No. 01/82/50/286/,4 M- l 6/l)llS-:1/.12 '\

dalcd thc 07107/15 vide wlrich applicatiorr lionr M/s. IPCA Labs Ltd was senl to this
l)cparlnlcnt fbr lixation ol'nonns undcr pam:,1.7 li)r the export ofClobetasol-17 Propion{tc.
'lhis departnrenl has examined the matter and the lollowing norms are furnished under pirra {.7
ol lland Book ofProcedures (Vol.l) 2009-l4r-

S No Impo ltelr Qt). Rccomnrended l! k!l

1 llelanlethasonc t.0i)
つ

一 I Propionate l.l9

(Riri Kumar)
IJnder Secretary to the Go\ernnl!'nl ol lndia

Phone:11071 1(rl
Dirccbratc Gcneral of Foleign Trade,
I)cpartficnt of Connrerce.
(Shri M.V. Sinsh. FTDO).
tJdyog Uhawan. Ne$ Dclhi



F No 3501'1/356/2015-Pl (Norms)
Government of lndia

l\y'inrstry of Chemical & Feftitizers
Department of Pharmaceutrcals

9.//$b cヽ ,卜し形
/

4 rus f1.^
q."" ;Y,'!"r

Shastr Bhawan, Ne* oelhl, 
i62

Dated November 16, 2015
Office Memorandum

Sublect: Fixation of norms under para 4 7 of Haod
of l\4/s J B. Chemicats & Pharma Ltd

Book of Procedures (Vol l) 2009-j4 Case

The undersrgned s directed to refer to DGFT U O No 01tB2tSOt236tAMj 6/DES_3/382
dated the 03 07 20 15 vide which an applicatton from l\I/s J B Chemrcals & pharrna Ltd was
sent to this Department for fixation of norms under pata 4.7 fot the export of six different
brands of Lozenge under different brand name. This department has examrned the rnatter
and il s requested that DGFT may call fo lowing docurnent from the applicant

A copy of valid Drug lvlanufacturing License issued by the respective
State Drug Controller indrcating the composition of each medicated
lozenges.
Copy of Master Batach Formula for each export product
The justification about very high percentage claimed indicating the
possibility of recycling the material stated to be lost during the
manufacturing operations by the automatic Lozenges maklng machine.

2 This issues with the approval of competent authority.

Under Secretary to the Government of lndia
phone.-23071162

Directorate General of Foreign Trade,
Department of Commerce
(Shri MVSingh FTDO)
Udyog Bhawan New Delhi

I)
Ir)
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f. No.350ll/104/2015-Pl (Nor s)
Covernment of lndia

Ministry of Chemicals & Fertilizers
Department of Pharmaccuticals

LJdyog Bhawan.New De lhi.
Daled lhe Seprember. 2015

Oflice Memorandum
Subject: - Fixation of norms under para 4.7 of tland Book of Procedures (Vol.l) 2009-l,l Case

of M/s Alenlbic Pharma Ltd.

The undersigned is directed lo rel'er lo DGFT U.O.No. 0l/82/50/ttl3/AN4-t5/DES-
3/1039 dated the 13/01/15 vide which application from M/s. Alembic Pharrrra l-td \ras senr ro
this Depanment for lixation of nornls under para: 4.7 for thc exporl ol Valsartan and
Hydrochloroahiazide. This depanment has examined the mater and the follor\ins nonr)s lre
fumished under para 4.7 ol'Hand Book olProcedures (Vol.l) 2009-14:-

Barnali Khastgir)
[Jnder Secretary to thc Covernment ol-lndia

Phone:23071 162
DircctOratc Ccncml o「 l'o[cig:l rradc

Dcpalti1lcnt of(:onllncrc c

(Shn M V Singh、 FTDO)
Udyog Bhawan Ncw Dclhi

ン ヽ

=｀
rtxn in l ilbl

S N0

躙 :響計
Norms relonrrlendcd

| 80m筐 l125 Valsanan.-'8 1.6 ms/Tablets
160mg+11.5,rg -do- 163 : nrq Irhlcrs
160 mq r 25 nr,.r -do- l6l.lnrs'lirblcrs

4 320111g+115:i18 -do'. .l:6..1 rs lrblels
120 nrg +25 nr{ ―do― -    326 4 1ηυTablets

I13ヽ O ril〕、ll)r lkgヽ ォ11、そ‖tall

S. No. lmport hclll Qt) Itcconrrc,r(ic(l ks kS

|

Mcrh\ (:S)-:- i(l( )arro-l. l -biphcnr l-1') l)N1crh) l lanrinoi -
i'nr(nh\l bulano:rlc othirrcdioflrc (lliphcn)hllinc o\rlalc) l.lj5ksi kg

N{elhanol 0637 1`k8

j Nlcrh) lenc ( hloride (o, l)ichlorlnr.rh,rnc) 9 1(,9 11ヽ |
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^ F. No.l50l I /,186/201 5-l'l (Norms)
(iovcrnment of lndia

Ministry ofChemical & Fertilizers
l)cpartment of Pharmaceuticals

‐

Ncw Ddh■腱|^R漱〉な‖:
Of'llce Menrorandunr

Suhicct: - Fixation ol'nornrs under para .1.7 ol Hand Book of Procedulcs (Vol.l) 2(X)9-l'l ( se

of M/s Mylan l-abs Ltd.

The undcrsigned is dirccte d 1() rcf-er to DCFT t.l.O.No. 0I /82/50/400/Altt- l (ti l)ES-1i 5l{7

dated dre li/07l15 vicle which applicatiol tiom M/s. Mylarr [-abs l.tdTvas scnl lo lhis
DcprrtNent fbr lixation of nornls under para: 4.7 lbr the cxport of Oscltamivir I'hosphttc.
This departfient has e\anlined lhe nrattcr and the lbllo\\ing norms are lirnished under par-a {.7
ol Harld Book ofProcedures (Vol.l) 2009-14:-

2. This issues wilh thc approval ofcorrrpetenl authority.

[Jnder Secretar! to lhe Gorernnrent of India
Phonc:23071 162

Dircclrlrale (;cncrnl ol I ortign lritdc.
l)epnl.ln]enl ol ( omnrcr.c.
(Shri M.V. Singh. F l l)( ) ).

Udyog Bhauan. Neu I)clhi

S No Inrpon Itcnr Qty. Rcconrmcnded kg kg.

1 2ヽ

1()Sメ

1

lnhyl (:l R..lS.5 S )-1.5-l,po\)'ll I - llthyl-Propox)' )-
( yclohcx-l -l:ut- l-Carhoxl latc il:poridei

つ Acclr)nitrilc

Sodiunr:\ziclc |(11)

4 ('vclohexane 1 578

0671

338フ

ヽ lolucne

6 Dichlolomethane

7 1 1lS

8 \-llcptane 020

‐
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|. No.l50l l/481/201,5-Pl (Nornls)
(io\cmmcnt ol lndia

lvlinistlr of Chemical & Irefl ilizcrs
I)cpannrelt of Pharntaceuticals

9,lNl¨ ′′9

ヘ

Otlice Mcmorandum
Subject: - Fixation of norms under para 4.7 of Hand Book of procedures (Vol.l) 2(x)9- 14 Casc

of M/s Suvcn Lit'e Scienccs Ltd.

Ihe undcrsigncd is dirccled lo r.cler 1o DG F I U.O.No. 0l /lt2l50/1,16/A M- l 6/l)t:S- j/470
dalcd thc 07/07/15 vidc $hich application liom M/s. Suven l_ilc Sciences Ltcl r!as scnl rr) lhi\
Dcpannlcnt lbr llxutiun of norms Lnlder para:4.7 lirr the e\porl oi 2,J-Dichloro plrimidinr:.
l_his depanment has c\antined the nlallcr and lhc li)lk)u.ing nornls arc llrnished uncicr. para .l 7
ol lland Book ol l)roccdurcs (Vol.l) 2009- l.l:-

. I 111og Ljhirrr I n.
Nerr l).lIi. lh< lg^N.\lnh<r t0l i

Qt1. Rcconrnrcnrlccl kg/kg.

112

L)lpo ltcnl

( )rr ch[rlitlc

riethylantinc

l his issucs rr ith the apptoral ot-competcnt authorit\ _

( Inder- Sccrclar'r' to the (io\ clrrnrent oi lndie
Phollc:23071162

I)ilcelor'ate Gcne|rl ol li)reign I ritdc.
l)cpartnrert of ( ontnrcrcc.
(Shri N].V Singh. I:l l)O).
[]cl]og I]ha*an. Ncs I)elhi

1 53

1()|

ヽ

(l{ii (LrDtxr)
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F No 14010′ 92′2011-CH‐ 1

Government of nd a

Minist「 y of Chemicals and Fert‖ zers

Department of Chemicals and Petrochemicals

Shastn Bhavan,New Delhi l10001

Dated^kOCtOber,2015

To,

M′s Navin Fluorine lnternat onal Limited

Suntek Centre.2nl Floor 37′40‐Subhash Road,

V‖e Patte(E)

Mumbat Maharashtra40057

Sublect:App‖ calon f「 om M′s Nav n F uonne lnternaJona Pvt Ltd fo「 the import of raw―mate門 al

againstthe export of 2Fluo「o6Trf uoro MethyI Py「 idine(FTFP)

lAdvance Authottzation No 0310792103 dated 9 2 2014)

Sr,

I am directed to refer to your Advance Authorization app‖ cation received through OfFce

of DGFT on the sublect menuoned abOve ln this connecton you are requested to subm“ the

folowing information within 15 days ofthe ssue ofth s etter

2

Detalls of production of export product unde「 reference and corresponding consumpton

of raw materials in the year 2014-15 and 2015‐ 16(Apr‖ to August)duly Certified by CA

Any Other relevantinformaJon

ヽ 、_´ ´
´ ´

Yours fanhfu‖ y,

AddL industrial Adviser

Tel No 011‐ 23381430

響く扉糖遭慰麗電紛 3冊穐′朧謂 :糖脚;:鵠 5

●ヽ 卜ヽ ゞ

lA K ACARWAL)
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りヽ州ρGovernment of lndia
[rinistry of Chemicals and Fertilizers

Department of Chemicals and Petrochemicals

Sublect:   Advance Autho百 2auOn apphcalon from M/S Shree Ganesh Remedies Pvt Ltd fo「
the import ofraw materal againstthe export of 2.4 Hexadieno14卜

‐

(Advance Authorization No 0310040803 dated 17 12 2014)

Refi  UO N●  01′827050′0147/AM‐ 15′DES‐3/dated 14 02 2015

M/s Shree Ganesh Remedies Pvt Ltd..have submitted present application for the imporl of raw
material against the export of 2,4 Hexadienol

The application has been examined and the Depa(ment recommends the following norms for
the present Advance Authorization application.

This issues with the approval of competent authority.

Shtt Mahender Vikram Sinoh FTDO rDESJ D O/o DGFT Udvoo Bhawan New Delhi-11
Dept1 0f C&PC U O No 14010″ 5/2013‐CHJl datedに 112015

1. ltem of Export Qty Item of lmport Qty

2,4 Hexadienol l kg l BUTLY SORBATE 219 KG

2 VITRIDE 41l KG

1. ltem of Export Qty Item of lmport Qty

2,4 Hexadienyl Acetate l kg l BUTLY SORBATE 168 KG

2 VITRIDE 315 KG

(A K AGARヽvAL)
Addl industr al Adviser

Tel No 011-23381430
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0“ ce Memorandum

SubleCt― F,xat,on of norms under para 4 7 of Hand BOOk Of Procedu「 es(vO11)2009_14:
AppHcatOn fom M/s FDC Lid

The unders,9ned iS d rected to refe「 to DGFT U O No 01/82/50/559′ Aヽ4-16′DES―
3/332 dated o2/07′ 2015 vide、vhich an appicat on from 14/s FDC Ltd v.as sent to this
Depanment fOr fixation of norms fo「 the exporl of SOdiunn Hyaluronate based eye
drops(o15° /。 w′v)Th s department has examined the matter and fO‖ Owing norms are
recommended againstthis applcat on

Import hem

Sodium Hyaluronate

.r o.oo?eTr l-/ s *l -lf ^
I his rssues wrth the approvat of compet"i, "rn"r, 

' / ' 
A 

q-
v

_t ---
lRaj kumarl

Unde, Secretary to the Government of lndia
phone:_23071162

D rectorate Gene「 al of Foreign Trade,
Depanment Of cOmmerce
(Sh百 M V Sngh FTDO)
Udyo9 Bhawan,New Delhi



Government of lndia
l,ilinistry of Chemicals and Fertilizers

Department of Chemicals and Petrochemicals

Sublect:    Advance Authon2a"On app‖ ca‖ on from M/s Sa‖ cylates and Chem ca s Pvt Ltd

forthe import of raw matelal againstthe export of HoMOSALATE

Rer   UO No 01′ 82′050′ 345′ AM-16′DES‐ 3/398`dated 7 7 2015
(AdvanceAuthorzatonNo0910061414 dated19122014)

M′s Sa“cylates and Chemica:s Pvl Ltd have submitted present app cat on forthe import ofraw

matenalaga nstthe export of HOMOSALATE

The app cation has been examined and the Department recommends the fo‖ owing norrns for

the present Advance Authorizat on application

1  :tem of ExpOrt Qty Item of lmport Qty

HOMOSALATE l kg l lSOPHORONE 0 572 kg

l SALICYLiC ACID 0 572 kq

This assues with the approval of competent authority.

体 K判 '
Addl industttal Adviser

Tel No 011-23381430

ゾ 4Mttm“ 「Ⅵkmm SmにのEttnの DGF■ U“∞ BMwmNew島 #1111
Deptt Of C&PC u O No 14010/34/2011‐ CHJl dated ● 112015
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F. No.350l l/306/2015-Pl (Norms) Z*q

顎Rll∬Ⅷ∬鳥f累1糧 。゙`
カ

UdyoS Bhauan.
New Delhi, the oEoctober. 2015

0tlice Memorandum
Subjectr - Irixation of nomrs under para 4.7 of Hand Book of Procedures (Vol.l) 2009- 14 ( asc

of M/s Cadila Hcalthcare Ltd.

The undersigned is directed to refer to DGFT U.O.No. 0l/82/50/l 7llAM- l5/l)llS-i/109
datcd the 16106/15 vide which application from M/s. Cadila Healthcare Ltd was scnt to this

Department for fixation of norms undcr para: 4.7 for the export of Carvedikrl 'Iablcts. 'l'his

department has examincd the matter and the following norms are fumished under para 4.7 of
Hand Book ol'Procedurcs (Vol.l) 2009-14:-

S No lmpoi Itenl

Norms recomnrended lbr lNo. Tat{cl.

3 125m8

tablct

6.25mg

tablet

12 5rng

tablct

l5.0nrg
lahlel

1 〔larvcdilol 3 1875 6375 1275 2550

つ

一 Magncsium Stcaratc 0450 090 1 80 3`,1)

J Povidonc K30 100 200 100 800

4 Lactose Monohtdrate 374875 74975 11995 2('り ,0

う Crospovidone Nf 275 550 H0 220

6 Bottles & Caps Rclcr anr. As pcl packing policr .

fuu"a.st*-
1 Barn-ril i Kh:rsi!'l! r t

Under Secretary 1() the (iovernment of lndia
Phone:23071162

Dircctoratc Ccncral or r()に ign「radc

Dcpanmcn10F Commcrc
(Shri M V Singh.FTDO)
Udyog Bhawan,Ncw Dcnll

へ ヽ
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F. No.350l l/41212015-PI (Norms)
Govemment of India

Ministry of Chemicals & Fertilizers
Department of Pharmaceuticals

Udyog Bhawan,New Delhi,
Dated the October, 2015

Office Memorandum
Subject: - Fixation of norms under para 4.7 of Hand Book of Procedures (Vol.l)

2009-14 Case of M/s Suven Lile Sciences Ltd.

The undersigned is directed to refer to DGFT U.O.No. 0l /82/50/383/AM-
16/DES-3/339 dated the 02lO7ll5 vide which application from M/s. Suven Life
Sciences Ltd was sent to this Departmert for fixation ofnorms under para: 4.7 for
the expofi of Penicillamine. This department has examined the matter and it is
requested that DGFT may call Past production vis-d-vis Actual consumption of
all imported inputs duly certified by Central Excise Authorities for the last 3 years

period.

(Barnali Khastgir)
Under Secretary to the Govemment of lndia

Phone:2307t 162

Directorate General of Foreign Trade,

I)epartment of Commerce,
(Shri M.V. Singh, FTDO),
Udyog Bhawan, New Delhi
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Ir. No.l501 | /3441201 5-PI (Norms)
Govcmment of lndia

Ministry ofChemical & Fertilizers
Dcpartnrent of Pharmaceuticals

Udyrg Bhawarr.
New Delhi. the Nolember. l0l5

Office Memorandum
Subject: - Fixation ofnorms under para 4.7 ofHand Book of Procedures (Vol.l):(X)9-l'l Case

of M/s Vexta l,abs Pvt Ltd.

The undersigned is directed to rel'er to DGF l U.O.No. 0 l /82/50/353/AM-I 6/DIrS-l/205
daled the 29/06/15 vidc which application from M/s. Vcxta Labs l)vt t-td was scnl 1o this
Departmenl for flxation of norms u der para: 4.7 lbr the expon of Meropenem for lnjcction
l000mg. This department has examined the matter and the tbllowing norms are lirrnished
under para 4.7 of Hand Book ofProccdures (Vol.l) 2009-14:-

This issues with the approval ofco,rlpetcnl authority.

(Ra.i Kumar)
Under Secretary to thc (;ovenlnrent of lndia

Phone:21071162

Dircctorate Gencral ol lroreign Tradc.
Departmenl of Commercc.
(Shri M.V. Singh. FTDt)).
Udyog Bhauan. New Dclhi

/ ヽ

S No lnlporl lleul Qly. Rcconrnrcnded.

| Meropenenr uith Sodium Carbonate Anhydrous tJSP l.255gm per vial.
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Government of lndia
Ministry of Chemicals and Fertilizers

Department of Chemicals and Petrochemicals

Advance Autholza“ on apphcalon from M′ s CAMPHOR&ALLIED PRODuCTS
Ltd for the import of raw matena s against the export of ASTROMUSK oPM)

(ASTOMUSK IN :SOPROPYL MYRISTATE, TOTAL ASTOMusK CONTENT
625%MIN)

Subject:

(Advance Autho「 zaJons No 0310788476

(Advance AuthO「 zatons No 0310775539

(Advance Autho「 zalons No 0310788319

(Advance Autho「 zatons No 3110065261

(Advance Autho「 zatons No 0310788690

(Advance Autho「 zatons No 0310788475

(Advance Autho「 zatons No 0310788322

(Advance Authorzatons No 3110065261
(Advance AuthOnzatOns No 0310790352
(Advance Authorzatons No 0310789200
(Advance Authorzat ons No 0310789662
(Advance Autho「 zatons No 3110065261

(Advance AuthO「 zatons No 3110065261

(Advance Authorzatons No 3110065261
(Advance Authorzalons No 0310794148

dated 27 08 14,

dated 23 3 2014,

dated 25 8 14,

dated 6 2 2015,

dated 3 9,4.

dated 27 8 2014,

daled 25 8 14,

dated 6 2 2015,

dated 17 10 2014.

dated 15 9 2014.
dated 25 9 44,

dated 6 2 2015,

dated 6 2 2015,

dated 6 2 2015,

dated 25 2 2015,

M′s CAMPHOR&ALLIED PRODUCTS Ltd have Submited present applcalons'or the
import ofraw matena s aga nstthe export of ASTROMuSK oPM)(ASTOMusKIN lSOPROPYL

MYRISTATE,TOTAL ASTOMusK CONTENT 62 5%MIN)

The applicaton has been examined and the Department recommends the fo‖ owing no「 ms fo「

the present Advance Autho「 zat on appllcat on

1. ltem of Export Qtv Item of lmport Qty

ASTROMUSK oPM)
lASTOMUSKINlSOPROPYL
MYRISTATE,TOTAL
ASTOMUSK CONTENT
625%MIN)

l k9 1 lSOAMYLENE 0 301l Kg

2 PROPYLENE OXlDE 0 1824 kg

3 ALPHA METHYL STYRENE 04626 k9

4 PARAFORMALDEHYDE 0 088 kg

5 1SOPROPYL MYRISTATE 0 350 kg



ASTROMuSK CONCENTRATE
IASTROMuSK    CONTENT
100%)

3 ALPHA METHYL STYRENE 0 7189 kg

Advance Authorization No.
Advance Authorization No.
Advance Authorization No.

dated 24 12 2014)
dated 27 1 2014)
dated 12 2 2014)

0310792365
0310773124
0310773424

This issues with the approval of competent authority. (\\f

Shn K K Mushatt FTDO rDES‐ V)0′O DGFT Udvoo Bhawan New De h-11
Deptt Of C&PC u O No 14010′ 47′201年 CH‐ ll dated  10 11 2015

(A K AGARWAL)
Addl lndustnal Adviser
TeL No 011‐ 23381430

ク
の



Government of lndia
Ministry of Chemicals and Fertilizers

Department of Chemicals and Petrochemicals

Subjectl Advance Authorization application from [/t/s.
import of raw materials against the export
Tertiary Butyl Hydroquinone)

(Advance Authorization No. 0310792387

Yasho lndustres Pvt Ltd for the

of Yantq 2020 (20% Solution of

dated 26 12 2014)

[r/s. Yasho lndustries (P) Ltd. has submitted present applications lor the import of raw
materials against the export oI Yantq 2020 (20% Solution of Tertiary Butyl Hydroquinone)

The application has been examined and the Department recommends the followjng
norms for the present Advance Authorization application.

Rer  UO No 01′ 827050′260.480/AM16′DES:‖′188,361 dated 29 6 2015 and 3 7 2015

1. ltem of Export Qty Item of lmport Qty

Yantq 2020 (20% Solution of
Tertiary Butyl Hydroquinone)

l  kg 1. Hydroquinone 0282 Kg

2. Tertiary Butanol 0208 Kg

3. Propylene Glycol 070 Kg

This issues with the approval of competent authority.

lA K AGARWAL)
Addl lndustHal Adv se「

Tel No 011-23381430

ShH Manender vikram S ngL,FTDO.(DES 3)0′ o QGFT.Udvoq Bhawa□ ,New Deh-11
Deptt ofC8PC U O No 14010/95′ 2011‐CH‐ l dated  l1 9 2015

0

ツ
も
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F. No.l501 I /.1721201 5-Pl (Norrrs)
Covernmcnt of India

Ministry of Chemical & Irertilizets
I)epannrellt ol Pharnraceuticals

Ud)og Bha\\aD.
Ncw Delhi. thc November.20l5

Officc Memorandum
Subiect: - Fixation of nomrs under para 4.7 ol' Hand Book ol' Procedures (Vol.l) 2(X)9- l.l ( ase

of M/s Eytan Labs t.td.

The undersigned is directed to rel'er to DGFT (J.O.No. 0l /82/50/366/AM- I6/l)ES-l/57i
datcd the l3/07115 vidc which applicatiol liom M/s. [ytan l,abs I-td was scnl 1() this
Department for tixation of norms under para: 4.7 fi)r the expon of (2R-Cis)-J-Amino-l -12-

(h) drorymethyl)-l J-Oxathiolan-5-yll-2( I H)-Pyrimidinone Monosalicylate Monohtdratc.
This depanment has exanrined thc nlatler and the lbllowing nonrrs arc f'urnished under-para;1.7
ofHnnd Book ofProcedurcs (Vol.l) 2009-1,1:-

Qt1. Reconrmcndecl kg'kg.

1 1626

026

Dipotassiu Hydrogen Phosphatc ()988

Tlris issues with thc approval ofconrpetent authority.う

(Raj Kunlar)
Under Secretary to thc Govemnrent of India

Phone:23071 162

Directorate General of lroreign Tradc.
Deparlment of Comn]crcc.
(Shri M.V. Singh. F'l DO).
Udyog Bhawan. Neu Dclhi

lmport ltcnr

I R.2S.5R) Menthyl-5-(S )-Cylosin- | -yl- I .3-

i{)lanc-lR-( rho\\hle (C\clohe\\I

一　

一
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F. No..l50l l/51i9/201 5-l'l ( Noflns)
Co\e rnent of lndirr

Minislr] ol ( henical& l'ljriilizcr\
Depdnnrert of Phltrolaccolicals

t l(l)og tlha\!an.
Ne$ Dclhi. thc N0\cnrher.l0l5

Otlltcg-V!9llraultdll!r
Subicct: - Fi\atior of rronrs under par{,1.7 oflland Book o[ Proccdures (Vol.l) 2009 1] Casc ol Mls

l-upin t-td.

Thc undersigncd is directed to rcfer 1(l DGFT U.O.No. 0l/81/50/74,t/AM- 16/DF,S-l18I 5 dale(l

the 20/08/15 vide rvhich .lpplication frun M/s. Lupin Lld was scnt lo this DeparlD)cnl lbr tl\0lion ol
nonns under para: 4.7 for lhe export of Cthambutol ltcl. This depaflmcnl has e\aolined lhc nlaller arld

lhe lillolring nonns are linlrishcd und€r para ,1.7 of Hand Book of Pi(rccd(res (Vol.l) 1009- l'l:-

S No
',rp* 

n.ln -
Qr). Reconrnrended kS kg

| l)1.-l'Arrin.bular(, |て ,(||

Tanaric Acid 01ヽヽ

\l(rhanol ()● 1,2

1 (〕 187

, I-lrh!letu Dichloridr ()● 66i

L Based on abovc prrrposed nornts. il ma) also be rcconrnrended trt revise slON A-ll5 lir tlrr'

E\porl otlllharnbulol Hcl.rnd SION A-227 forlhe Expo( ol-Dlhamhulol lAblets'l00rnsasLrndcr:-

,′
人/・
:ィ i;′

`iみ
場

“
)り。9

ヽ N(,           n,,ol 10■ 1

S10N A‐ 225 1or

Ethanbutol Hc

l Kg

Or Rcv s o:〕 Of

S10N A‐ 22'lbr

じ!1〕 ambuto1 l ablets 100

1〕 lЦ

1(11)N()ヽ

| Dl.-l-Anranob0lanol 1 601● kЧ ()653■ ■ヽ

0153 ()(,621

01172 ||'(,2

:rf,vf.* Oi*,r-ia.

0187

04665.

oO,63

0 1903

(Rri Kumar)
Undcr Secretary to lhe (;overrrmerrl ol ln iil

Phone:2:l{)7ll6l

Dircctoratc General of lin'eiSn liadc.
Depaft nrcnt of C(nnmcrcc.
(Shri M.V. Singh. FTDO).
t-idlog Bhawan. Nc\\ Delhi
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F. No.i50l l/35i/201 5-Pl (Norms)
Covernment oflndia

Ministry of Chemical & l'enilizers
Department ol Pharmaceuticals

Ollice Memorandunl
Subiec(: - Fixation ofnorms under para,l.7 ofHand Book ol'Procedures (Vol.l) 1009-l'l Case

of M/s lndoc,r Renredi,-s Ltd.

The undersigned is directed to rcf'cr to DGFT U.o No. 0l /1t2/50/203/AM- l 6/DFIS-112'1.1

datcd the 30/06/15 vide r tich application lronr M/s. Indoco Rcmedies Lld was senl to this

I)epanment lbr lixation ol'norms undcr para: 4.7 tirr the expon ol Latanoprost Ophthalmic
Solution. This depaflnrent has examined the matter and the following nornls arc fi.rrnishcd

under para 4.7 ol lland Book ofProcedures (Vol.l) 2009-l'l:-

lRaj
Under Secretary to the Governnlent of India

Phone:21071162

l)ireclorate General of [oreign Trade.

Depa(mcnt of Comnrerce.
(Shri M.V. Singh. F I DO).
tldlog Bhawan. New Delhi

Sl No Export Com odity
description

Inputs dcscription Nornrs Reconrnrcrded

1

I-atanoprosl
Ophthalmic
Solution. 0.005Y" or
125 nricrograrns pcr
2.5 ml

l. l-alonoprost 0.l3l2mg/l.5ml \ial
2. Dye drop bottle

(Packing material )

l.0l numbers tbr each vial

3. Ilye drop caps (packing
marcrial )

l.0l nulnhcrs lirr cach riirl

4. B)c drop illscrl
(packing materiul)

1.01 nLrmbcrs fbr cachvial

Kumar

コ

I
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F. No.3 501 l /.1t15/2015-PI (Norms)
Government of lndia

Ministry ol Chcrnical & l-erlili.,.'r':
Departn]ent ol Pharmaceuticals

Nc、v Dc‖li,the

t, lE?

Udyog tlhawan.
Novcmber'. l0I 5

Oflice Memorandunl
Subjcct: - Fixation ol norms under para 4.7 of I Iand llook of Procedurcs (Vol.l)

2009-l,l Case ol'M/s Mvlan l.abs Ltd.

'fhe undersigncd is directed to reler to DGFT U.O.No. 0l/82/50/3 79lAM-
I6lDtrs-3/5t14 dated thc l3/07/15 vide which application fionr M/s. Mllan l.abs
Ltd was sent to this I)epartrnent lbr fixation of norms undcr para: 4.7 fbt thc
expon of Atovaquone. This department has examined tlre Inatter and it is

requcsted that DCF'I may call fbllowing technical details fi'om the lirnr viz:-

(a)Complete tcchnical details as per Appendix-33 showing % yield on
molar basis, Recovery of Solvent etc.

(b) Past Prodcution vis-i-vis Actual consumption of all imported inputs
duly certificd by Ccntral Excise Authorities.

2. This issues with the approval ofcompetent authority.

( Raj Kumar)
Under Secretary to the Govemmcnt of lndia

Phone:23071 I 62

Directorate General ol'Foreign Trade,
Deparlment o1'Commelce,
(Shri M.V. Singh, Ii'l DO),
Udyog Bhawan, Ncw t)elhi



The application have been examined based on the addition information furnish by the
firm. The Department recommends the following norms for the present Advance Authorization
application.

Government of lndia
iilinistry of Chemicals and Fertilizers

Department of Chemicals and Petrochemicals

Subject:Advance Aulhorization application from M/s. Alkyl Amines Chemicats Ltd. for the import
of raw material against the expon of2- Ethyl HexylAmine

Ret  uO No 01′ 82/050′ 1197/AM15/DES‐ 1‖′1231 dated 3 3 2015

M′s A:ky: Amines Chemicals Ltd have submitled present applcations for the import of raw

mate「ial againstthe export of 2-Ethyl Hexyl Amine

θ Item of Export Qtv Item of lmport Qty
2 - Ethyl Hexyl amine l kg 2- Ethyl Hexanol 1 01l  kg

This issues with the approval of competent authority.

(A K AGARWAL)
Addl lndustnal Adv se「

Tel No 011‐23381430

shn Mahender v kram Sinqh FTDO(DES‐‖DO/o DGFT Udvoo Bhawan New Delhi-11
Deptt Of C&PcUO N●  14010′85/2012-CH lldated t,62015



F No 14010/55/2012‐ CH‐ 11
Govemment Oflndia

Minist「y Of chemicals and Fert‖ izers
Department of chemicals and Petrochemicals

Shastri Bhavan,New Delh‐ 1loool
Datedi 28th Oclober.2015

To,

M′s Anthea Atomalcs Pvt Ltd.

R‐82 T T C Indust「 al Area,

Rabale M.t.D.C.
Navi Mumbai, Maharashtra-4OO7O1

Subject: Advance Authorizalion Application for the import of raw_malerials against the
export of LIL|VOL
(Advance Authorization No. 03107929i 1 dated.l4.1.2Oi5)

Please refer to your Advance Authorization application received through Office of DGFT onthe subject mentioned above. ln this con;edion, Vo, "r" 
r"qr""rt;a to submit thefollowing information within 15 days of the issre of tt is fi:tter. 

- ''---'-"

1. Detailed m?nufacturing process with balanced chemical reaclions indicattngnumber of moles of all the reactants, products and Oy_[rrO"ai" *,tt
corresponding. molecular Formula, structural formula, mofeclfi, weight anaprocess flow diagram.

2. Stage-wise percentage yield wlth respect of each of the reaclants andproducts and the relevant justification enclosing therewith irtf,".i" oirt"O
. recnnrcat,titerature in s!pport of yield/ quantity of dems for importJ. 

.Detarls 
of byproducts formed dulng the process and recovery of solvenls rn

rerms ot quantity and value.
4 

?e]?ils 
of production of expon product under reference and corresponding

consumption of raw material in the year 2014_15 and ZOtS_fO 
-fAoiif 

toSeptember) duty certified by CA may b; furnished. r tf. piojrctio"'r,5"'""t
commenced in the past, the detajls from commencement of production may
be furnished duly certifred by CA.

5. Any other relevant rnformation, if any

Yours Fanhfu‖ y,

hri. Mahender Vikram Singh, FTDO (DES-3), in reference to

蟻 √ヽ

(A K ACARWAL)
Addl lndustrial Adviscr

Tcl No 011_23381430

DGFT/UONo‐
01/82/050/199/AM‐ 16′DES‐3/606,Dated 15 07 2015
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lmport Product     l       Quanlty Recommended

2扁 nlebtbF Of6oo mo 1 4 ml可ec10n Of4 gm i

This issues with the approval of Director (Pharma lndustry)

(Barnali Khastgir)
Under Secretary to the Government of lndia

Phone: 23385765

lmport Product Quantity Recommended

I z mt rnreir,on oi soo rno 
] 

a nil injection ot t srn

Amrkacrn Sulphate USP 715 817 mg per rnlectron 1431 63mg per rnlectron

Y992-4 FM 1-40/0 ISAF1 I As per packaging polrcy As per packagrng po|cy
015 Serum Stopper
13 mm Flip Off Seal As per packaging policy As per packaging policy
0527 Purple MT
13 mm Flip Off Seal As per packaging policy As per packaging policy
4107 Nlist Grey MT I

F. No.3501 1/614/2014-Pl (Norms)
Government of lndia

Ministry of Chemical & Fertilizers
Department of Pharmaceuticals

Shastri Bhawan,
New Delhi. the 27rh March, 2015

Ofiice Memorandum

Subject: - Fixation of norms under para 4.7 of Hand Book of Procedures (Vol.l) 2009-
14 Case of M/s Emcure Pharmaceuticals Ltd.

The undersigned is directed to reter to DGFT U.O.No. 01/82l50/928/Al\,1-
15/DES-3/864 dated the 3112114 vide which application from l\,|/s Emcure
Pharmaceuticals Ltd was sent to this Depariment for fixation of norms undet pae: 4 7
for the export of Amikacin Sulphate lnjections with 500 mg/2ml and 19 /4 ml
strengths. This department has examined the matter and the following norms are
furnished under para 4 7 of Hand Book of Procedures (Vol.l) 2009-14:-

2

Directorate General of Foreign Trade,
Department of Commerce,
(Shri M.V. Singh, FTDO),
Udyog Bhawan. New Delhi

肛
”
―
．．
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F. No.350l I /41212015-PI (Norms)
Govemment of India

Ministry of Chemicals & Fertilizers
Department of Pharmaceuticals

Udyog Bhawan,New Delhi,
Dated the October.20l5

Office Memorandum
Subjcct: - F'ixation of norms under para 4.7 of Hand Book of Procedures (Vol.l)

2009-14 Case of M/s Suven Life Sciences Ltd.

The undersigned is directed to refer to DGFT U.O.No. 0l /82/50/383/AM-
l6/DES-3/339 dated the 02/07/15 vide which application from M/s. Suven I_ife
Sciences l,td was sent to this Department for fixation ofnorms under para:4.7 for
the export of Penicillamine. This department has examined the matter and it is
requested that DGFT may call Past production vis-i-vis Actual consumption of
all imported inputs duly certified by Central Excise Authorities for the last 3 years
period.

(Bamali Khastgir)
Under Secretary to the Govemment oflndia

Phone:23071162
Directorate General of Foreign Trade.
Department of Commerce,
(Shri M.V. Singh, FTDO).
tJdyog Bhawan, New Delhi
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Government of lndia
Ministry of Chemicals and Fertilizers

Department of Chemicals and petrochemicals
勧 |ン

1. ltem of Export Qty Item of lmport Qty
POLYESTER ACRYLATE
(Pentaeryth百 tol based)

l kg ACRYL C ACID 0 545 KG

DlMER ACID 0086 KG

PHTHAL C ANHYDRIDE 0 010 KG

OLEIC ACID 0 140 KG

PENTAERYTHRITOL 0 490 KG

This issues with the approval of competent authority.

6蝙
《

Addl lndusttta:Adviser

Tel No 011‐23381430

Suue∝
憮1『発」lξ罷践謂躙81継躍含溜謂よ提稚継品鵬:蹴勇ギ

nw

lAdvance AuthoHzation No 0310792988 dated 16 1 2015)

Ref   uO No 01′82′ 050′ 251/AM16′DES‐‖1/463 dated o7 07 2015

mama鴫鮒ξ品よ翫留よド温耀蹄ざXW駄潜ドよt:職罵讐Taζdり
e mp°nd mw

no「mslli:翼糧l鶴指キ覧猛1∫酬:ド:p;臓腺∫
epanmea ЮcOmmends he剛。画ng

lhi-11
of C&PC No 14010/24′2013-CH ll dated tt′102015
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F. No.3501 1/360i201 5-pt (Norms)
Government of lndia

N4inistry of Chemicat & Fertitizers
Department of pharmaceuttcals

Dal梢楓乱潮:ょ明|:
0“ ce MemO「andum

Sublecr‐ Flxation of norms under para 4 7 of Hand BoOk of P「 Ocedures(vOI )2009-14 Case
of M/s Un,u eS Lre Sciences Ltd

The unde「 signed is d「 ected to refertO DGFT u o No 01′ 82/50/219/AM-16/DES-3/368
dated the o3/07′ 15 vide wh ch apphcalon frOm M/s uniuleS Life Sciences Ltd was senttO

撫 椰 [珊 豫 耐 ‖ 憫
認 lir乱 鞣 柵 tttξょ柵 囃
under para 4 7 of Hand B00k Of Procedu「es

(Voり 200914■

I SI

No

1

This issues with the approval ol competent authonty

under secretary to the Government oflndia

PhOne■23071162

Directorate General of Foreign Trade,
Department of Commerce.
(Shri MV Singh. FTDO),
Udyog Bhawan, New Dethi

lmport Product

Gadopentetate Dimeglumine

Quanttt Recommended   ~
10 mi via1         20 rnl vial ~

5.'159 gm per vial 9 849 gm pe「 ilコ
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lr. No.l50l Ii-'ll.lil0l5-PI (Nornrs)
Co\ ernntenl ol-lndia

Ministrl ol Chcnrical & lrertilizers
Depannlcnt oi PhaI]1laccuticrls

tL

l+?

Ncw Ddh mc■tま:ミ戯ITl:
Oflice Memorandunr

Subiect: - Fixation ofnornls under para 4.7 olHand Book ol procedures (Vol.l) 2009-14 (,ase
of M/s Cadila l{calthcarc Ltd.

The undersigned is direcred ro ref'er ro DGtT U.0.No. 0 t /82/50/229lAM- IODUS-l/ I 26
datcd lhe 16106/15 vidc uhich application liom M/s. ('adila Healthcare Lrd uas scnr ro rhis
Department for lixation of norms under para: 4.7 ibr lhe cxport of l)oxazosin ,l.ablcts 2 mg
and 4 mg. This depanntent has eramined lhe ma(er and rhe tbllouing norms arc tilrnishccl
undcr para 4.7 ofHand Book ofProcedurcs (Vol.l) 2009-14:-

(Raj Kunlar)
Under Secretary to the Governntell oilndia

Phone:2107 62
Directorate General of Foteigr Trade.
I)eparlmenl of Contnrercc.
(Shri M.V. Sir8h. ! lDO).
tldyog Bharvan. New Delhi

2.474 mg/2 nrg tablct

And

.l-ql8 nUl .+ ntll

S. No.=i ifi"r".-- ----l
L lDoxaz-osin Mesilate

t-
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こ　ヽ́″） ,.,', l1E  F. No.35011/469/2015-Pl (Norrns)

Govemment of lndia
Ministry of Chemical & Fcrtilizels

l)epartment ol Pharmaceuticals

New Derhi. the f ,Y.X).ii,:i."L''1

Olfice Memorandurn
Subject: - Fixation of norms under para 4.7 of Hand llook of Proccdures (Vol.l)

2009- l4 Casc of N4./s IPCIA Labs Ltd.

The undersigned is directed to reler to DGFT U.O.No. 0l/81/50/ 195/AM-
l6IDES-3/617 datcd the l5107/15 vide which application from M/s. IPCA t.abs
[-1d was sent to this Departrrent lor fixation of nonns undcr para: 4.7 lbr thc
expo( ol'Testosterone Undecanoate. 'fhis depanment has examincd tlte ltlatter
and thc lbllowing norms are turnishcd under para 4.7 ot' tland llook ol'
Proccdures (Vol.l) 2009- l4:-

lnrpon Ilcnr Qty. R.ecornnrended kg/kg   l

J-Androster)c-j. I 7-Dionc 0944
.

つ This issues with thc approval oIcompetcnt authority.

Under Sccrctarv lo the

Directorate General ol Foreign 1'radc,
Dcpartment of Commcrce,
(Shri M.V. Singh, FTDO),
Udyog Bhawan, Ncw Delhi

/)

L-_
(RairKurnar)

Govemment ollndia
Phone:23071 162

丁
―
下
上





rl*- ws

F. No.350l l/295120 t 5-pt (Norms)
Government of lndia

Ministry ofChemical & F.ertilizers
Department of pharmaceuticals

Udyog Bhawan,
New Delhi, the October. 2015

Office Memorandum
Subjcct: - Fixarion of no.-, urd". puiJJ nilid-Ellk of procedures 

1Vol.11 2009-t4 Case
ofM/s Jodas Expoim pvt Ltd.

1he undersigned is directed ro refer to DGFT u.o.No. 0 r/82150/136 ilAM-r5/DEs-3r24
dated the 0l/05/15 vide which applicarion from M/s. Jodas e*poi_ fr,t ira-w^ sent to this
u_epiflment tor trxatjon of-norms under para: 4.7 for the export ofMeropenem lnjection Vial.rgm. rhts department has examined the matter and il is requested thaf DGFT mav calllbllowing technical derails lrom rhe tjrm r iz:-

(a) F\acr deseriplion of lmfDn item and norms applied rhereoil
th) COA ot lmponed item trom Foreign Supplier.

ιJndcr Sccrcta,10 the C:lllll]:1}:言 |::
Phonc:2307:162

:lil』1li:;[:‖∫[iミ:ign Tradc,
(ShH M V Singh、 FTDO)
tldyog Bhawan Ncw Dcihi



ハ

f . No.l50l l/318/2015'PI (Norn)s)
Go\ cannrenl ol lndia

Ministrr ol Cherrical & Fertilizels
Depa11mcDt of Pharn]acculicals

Udyog Bhuwan-
New Delhi. rhe Novenrber. 2015

Office Memorandum
Subject: - Fixation ofnorms under para 4.7 ofHand Book ofprocedures (Vol.l) 200q-14 Case

ol'M/s Ranbax) Labs Lld.

'I'he undersigned is direcred to reGr to DCFT U.O.No. 0l/82/50/303/AM_ I6lDUS-j/l 79
dated the 29106/15 vide which application from M/s. Ranbaxy Labs Ltd was senl to this
Departnrent for fixation ol'norms under para: 4.7 for the expon oi.Clarithromycin Carbomer
Granules- 43.757". This depanmenl has examined the nraiter and it is requested that I)GFT
may call following technical details from the firm viz:-

(a) Copy ofvalid I)ML.
(b) Copy of Masrer-Batch lbrnrula duly ccnilied by euality Control Incharge.

2. This issues with the approval ofcotnpetent authority.

(Rli Kumar)
Undcr Sccrcta,lo lhc cO、 crn[llcn1 0r india

Pho1lc:23071162
1)ircctOratc Ccllcra1 0「 l'01tign TIldc.

1)cpaltil,cllt()1(on,lll crcc

(Shl M V singl]ド lDO)
tldy()g Bhawan Ncw Dclhi

gル lq“
^
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Government ofind a
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Subject: Advance Authorization_appt,.:algnjlgT Mis Atut Ltd. for the impon ot raw materialasarnst the export of DEHyDRo THro-pnne roiuroiNi ir-ii_i6rurc ecro

M/s. Atul Ltd. have submitted oresent arplications for the import of raw material agarnstexport DEHYDRO THro_peM rbLurolte Surror.Ic aCrb" '
application has been examined and ihe,,Department recommends the following norms forpresent Advance Authorization applications.

(Advanc€ Authorization No 0810134726 dated 4.32015)(Advance Authorization No. 08t0t3qZii ;;i;; ;.; i;;;,,

(Advance AuthOrizatiOn No 08101,9,?` gale1 19 92014)
A:lh^riフぅoi^ぃ 1ヽ^ ^oィ

^´

Addl ll」iξ↑:含酬::|
Tel No oll_23381430

０
／

Item of lmport
駈脳舗
gttT函 ¬頭

~両
画面雨 l PARATδ画 面 薩

Advance AuthoriTaii^n N∩  ∩04n
¨ Qty hem ofim内

^計LAPOX ARD-13 l kg

2 EPIcHLoROHYDRIN―

υ
′
Ｑ

一0 812 kg

0 440 kg

Ce Autho「 ization N∩  ∩Rイ n42′

)上Jem ofExp。
"

Qty ¨
AROMATIc AMINES

l k9 l METHANOL
2 ANILINE

Qty

0 240 kg

1 00 kg

VanCe Authorァ nilハ nNハ 0

…

Qty

列     「冊
l k9 並

1 03 kg

This issues with the apprOva1 0F competent authOrity

Deptt. Of C&Pc UO Nol                  膚
「 |
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F. No.l50l l/.150/201 5-Pl (Nornts)
Government ollndia

Ministry ol('hemical & Fertilizers
Deparlmenl ol Pharmaccuticals

[Jdlog Bharvan.
New Delhi. the l6aNoien;ber. 2015

Ollicc Memomndum
Subject: - Fixation of nornts under para 4.7 of Hand Book of Procedures (Vol.l) 2009- l,l ( asc,

of M/s Cadila Phamla Ltd.

The undersigned is directed to rel'er to DGIrT U.O.No. 0l/82/50/306/AM- l(,/DES-j/.18 7
dated the 08/07/15 vidc which applicarion liom M/s. Cadila pharnla Ltd was senl ro this
Dcpanment lbr fixation ol nonns under para: 4.7 for thc expon ofpranlukast. I his departmcnt
has examined the maller and it is requested thal DGFT ma1 call lollowing teclrnical dctails
liom the Iirm viz:-

(a) Total quantit) applied flor lnrpo( llem pRN ll0 does nor
norms in AN[.lB and Appendir-34. Justillcation liam the

rb) Pcst producti,'rr ris-a-rii Acrrrul consumprion ol inrp.,rrcd
Cenlral E)icise Aulhorilies.

match $ilh tho applied
lirnr nrar be soughl.
inputs dull ccniiied hv

i{di Kumar)
Llndcr SccrctaD to the (;o\cmnrcnl ol lndjt

l,honc:2l07ll(rl
Dircc()rate Gencral ol [orcign -frade.

Dcpartmelrt ot Contmercc.
(Shri M.V. Singh. r'rt)O).
Udlog Bhauan. Neu l)clhi
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^′ C! , lQ)lr. \o.150 I I 1.1(101201 5-l)l (Nornrs)
Corcr'nnrelt ol lndia

Itlinistlr ol Chcrrical & Fertilizers
Dtpxrtrnenl ot Pharnlaceuticals

Nes De lhi. thc
tldyog Bhawan.

Novenrher. 2015

0flice Memorandr.rm
Subject: - Fixatio,r of nornrs under para ,1.7 of Hand Book of l,rocedurcs (Vol.l) 2009,l.l Case

of M/s Irimax Bio Sciences Pvt Ltd.

The undersigned is dirccted lo rel'er to DGFT tl.O.No. 0 t/82/50/349/AM- 1 6/Dlls-l/,142
datcd the 07/07/15 vidc rvhich application fiom M/s. Trimax Uio Sciences l,vr l,td was senl 1()

this Departmcnt for lixation of nonns undcr para: ,1.7 fbr the export of Diprotected
Atorvastatin. This departnrent has examined the matter a,ld the lbllorving norms are furnished
under para 4.7 of }land Book ol'Procedures (Vol.l) 2009- I 4:-

つ l his issucs with thc upprolal ol eompctenl aulhorit\.

(Rai KLrmar)
Under Secretary to the Covernment ol lndia

Phone:li07ll6l
Directorale General ol' l:orcign Trade.
Depanmenl ol' ConnDerce.
(Shri M.V. Singh. !'l DO).
tldyog Bhawan. New I)elhi

S. No. Inlporl Itenl Qty. tteconrrnerrdccl l-{r/kg.

l.
.lR.Cis)-1. I Dinlethylcrhyl-6-Cyano Methyt-2-2
)irncthyl- 1.-l DI- Oxanc-:[ Acelalc ('53

つ

l-lilouro-Alfa-(2-Mcthyl-1 -Oxopropyl) Cama-Oxo-N-
letal)iphenylbenzene Buranc Amide ('743

♪ sopropyl Alcohol 209り

4 lohexane 3937

|

|

|
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Ollice Memorandum

Subject: - Fixation of nornls under para '1.7 ol I land Book of Procedures (vol.l) 1009- l{ ( ase

of M/s Astrix Labs Ltd.

The undersigned is directed to ref'cr to DGFT tJ.O No. 0 |/81/50/34lt/AM- I6/DES-3/586

dated the l3/07/lt vide rvhich applicatiorl liom M/s. Astrix Labs Ltd was scnt to this

l)epartment lbr fixation ol norms under para: 4.7 ior the exPort ol Nevirapine (Malononitrile

Route). This departmcnt has cxamincd the maler and thc lbllo'wing norms are lirrnished under

para 4.7 ol'Hand Book olProccdures (Vol.l) 2009-14:-

F. No.350l l/17,1/2015-Pl (Nonrrs)
(iovernmenl of lndia

Ministry ol Chemical & Ferlilizcrs
Dcpartmcnt of Pharmaceuticals

ヽ lhis issucs uith thc appro\nlol conlpelcnt authorit) '

Dircctorate Gencral ol'lrrrleign Tradc.

Dcpartnrent of Comnrercc-

lShri M.V. Singh. Iil DO).
LId)og Ilhauan. Ne* Dclhi

S No I,nport Itenr Qtl. liecomnrcndcd kg'kg.

1 \lalononitrilc 0ヽ |

216

I)ichloronrethalre 4(,53

4 \ Icthanol 2116■

033

0469

052

0902

1219

057

037

Acetic Acid

０́ foluene

Tri Ethyl Aminc7

8 2‐Chloro Nicotinic Acid

9 i)-Xylene

( )cloprol)1,,\rIinc

I)imcthyl l:omramitlc

つ

´ l-lthyl Acetatc 3156

レヒ
19多

Nc、 Dcthi thc

lld)og Ilha*itn.
\rJ\ crnbcr. l0l 5

(Rni Kunrar)

Llrdcr Sccretary to the (io!crnnlenl ol llrdirr
Phone:ll07l l6l
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f . No. i50 I l/jl5/20 I 5-PI (Nornrs)

( i{)\ ernnrcnt ol' lndia
\linistrT ol ('herrical & fertilizcrs

Dcpaltment of Phalrtraccuticals

‰
Nc、 DdhJhc′民R‖|:[W:

OfIce Menrorandunl
Subject: - Iixation ol'no irsunderpara4.7ol'Hand Book of Procedures (Vol.l) 2009-l,l ('ase

ol M/s Seitiss l)harma Pvt l.td.

'lhe undersigned is directed 1() relarto DGIrl U.O.No. 0l/82/50,/l0.ltAM- l61DI:S,.i/ Itl.l
daled thc 29/06/15 vide rhich applicalion fronr M/s. Sentiss l)harnla Pv1 l-tcl u,as scnt lr this
l)cparlmcnt lbr fixatiorl of nomls urdcr para: 4.7 for the export ol Prolatan Eyc Drops
0.005% 2.5m1. This dcpartment has examincd the matter ilnd the li)llouin! n,fln\ irrL-

lurnished undcr para .1.7 ol Hand Book of Procedures ( Vol.l) 2009- l.l:,

lmporl llcnr Qty. Recornmcnded.

0. I 3 I 25mg/l.5nrl r ial

tJndcr Sccrctary to thc()ovcrnmclll lll india

Phonc:23071162
Directoratc General of Forcign Trade.
Department of Commerce.
(Shri M.V. Singh. F'l DO).
Udyog Bhawan, Ne\! l)clhi

耐

…



´



Ir. No.l50l 11..153/2015-l)l (Norn1s)

Co\cfll[)cnt of India
Ministr) ol-( hefiical & lrenilizers

l)eparllnenl of Phamracculicals

'K
" | ,-l) o! Bhourn.

Neu Delhi- the ifr.lurernher- iul:

Ollice Mcmorandum
Subject: - Fixation of norms under para 4.7 of Hand Book of Procedures (Vol.l) 2009- l4 Case

of M/s Morepen Labs Ltd.

The undersigned is directed to rcfcr to DGFT U.O.No. 0l/82/50/3 74lAM- l6/DES-l/489
dated the 08/07115 vidc which application t'rom M/s. Morepcn Labs Ltd rvas scnt lo this
Departnlent lbr fixalion of nomrs under para: 4.7 lbr thc cxport ol Montelukast Sodium. This
department has examined the matter and the lbllowing norms are lumished undcr pflra 4 7 ol'

l Procctlurcs (Vol.l) 1009- l.l

Directomte General ol'For eigrr 'l rade.
Departnrent of Con1mcrcc.
(Shri M.V. Singh. Ir'l t)O).
Lldyog Bhau.an. Ncw I)elhi

(RaiXunrar)

Phol〕c:23071162

lland ll S(V。 1

S. No. Inrforl Ilcnr Qt). Reconmended kg/kg-

1

(S)-(F.)-2'[]-l 3-(7-chloro-2-quinolinyl)-ethenylphenyll-
il-hydroxypropyll-phcnyl l-2-propanol l.l1

ヽ
　
一 Nlcthanol 232ヽ

p N.N-Diisopropl lcthl laminc ()300

4 lビ 1]ah、 drolヽ lra n i.ri
ヽ Acctonitrile 1.95

6.

l-[ I -( Mercapknncth] lX l clopropl II l.I-Cyclopropane

I)imelhanol 0..10 
/)

lJnder Secrelill) to the (io\cmmcnt ol'lndia

-
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F. No.350l l/468/2015-PI (Norns)
Govemnrert oflndia

Ministry ofChemical & Fenilizers
Departmcnt of Pharmaceuticals

Lld)oB Bhawan.
New Delhi- the Nolenrber.20l5

O1llce Memorandum
Subiect: - Fixation of nornrs under para 4.7 of Hand Book ol Procedures (Vol.l) 2009- 14 Case

of M/s tnd-Swilt Labs t.td.

The undersigned is directed to reler to DGFT U.O.No. 0l/82/50/297lAM- l6ll)ES-i/592
dated the l4l07/15 vide which application from M/s. Ind-Swil't l-abs Ltd was scnl lo this
Department for fixation of norms under pal,a:. 4.7 fot thc cxpon oi Fcrofenadine
Hydrochloride. This department has examined the matter and the follo\,\in! rlolrlts alc
furnished under para 4.7 of Hand Book of Procedures (Vol.l) 2009- l4:-

lnrport Itenl 。i… lk‐1二
inlethllSulpho\idc

1.2 Dimethoxlethane

odium Borohrrlride

"thrt".," 
Ci,t"ria"

Isopropyl Alcolrol

lhis issues \\'ith thc approval ofcorlrpclenl aulhoril).

0332

(ltai Kumar)
Under Secretary 1() the Govcrnnrenl of lndia

Phonc:2i071 l6l

112

300

0

Directorate General of lirrcign lrade.
Deparlnrcnt of Comnrcrcc.
(Shi M.V. Singh. FTDo).
Udyog Ilhawan. New Dclhi

Ｆ
Ｌ
Ｉ
卜
Ｌ

6

7

8
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Addl
TeL No

ぃK鰈
,

lndustttal Adv sel

011‐23381430

1. ltem of

繁器l:精:LI聖
ト

PHTHALATE)

PROPYL HEPTANOL

PHTHALIC ANHYDRIDE

HM HDPE DRUMS

Si

No 14010/36′2011_cH_‖

'9102015
唾ｄａｔｅｄ
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F. No 3501 1/383/201 s-Pl (Norms)
Government of lndia

Ministry of Chemical & Fertilizers
Department of Pharmaceuticals

Shastri
Dated the

Office Memorandum

Bhawan, New Delhi.
17th November.2O15

SubJectr - Frxation of norms under parc 4 7 oI Hand Book of procedures (Vol l) 2009_14 :

Application fom M/s J B Chemicats & pharmaceuticats Ltd.

The undersigned is directed to refer to DGFT U O No O1t82t5Ot424tAM- 16/DES_3/426
dated the 07/07/15 vide whrch applcation from N,4/s J B chemicals & pharmaceuticals Ltd.
was sent to this Department for fixation of norms for the export of Difflam & Andolex
Lozenges with different compositions. This department has examined the matter and it is
requested that DGFT may call following document from the applicant:

r) A copy of valid Drug Manufacturing License issued by respective State
Drug Controller indicating the compositron of each of the Lozenges

ii) Copy of Master Batch Formula for each export product
iri) The justification about very high percentage claimed indicating the

possibility of recycling of the material stated to be lost dunng the
manufacluflng operatrons by the automattc Lozenges makrng machine

2 This issues with the approval of competent authonty

Under Secretary to the Government of lndia
Phone.23071162

Directorate General of Foreign Trade,
Department of Commerce.
(Shri MV Srngh, FTDO)
Udyog Bhawan, New Delhi
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F. No.l50ll/l l412015-PI (Norms)
Government oflndia

Ministry ofChemicals & lenilizers
Department of Pharmace uticals

Udyog Bhawan,New Delhi.
Dated the September. 2015

Office Memorandum
Subiect: - Fixation of norms under para 4.7 of Hand Book of Procedures (Vol-l) 2009-14 Case

of M/s BDR Pharma lntemational P!,t Lld.

'Ihe undersigned is directed to refer to DCFT U.O.No. 0l/82l50/t 179/AM-15/DES-
i/1243 dated the 0l/03/15 vide which application lrom M/s. BDR Pharma Inrernarional Pvt Ltd
was sent to this Department fbr fixation ofnorms under para: 4.7 for the export ofMeropenem
l000mg and 500m9 Powder for Solution for Injection. This department has examined the
matter and the following norms are furnished under para 4.7 of Hand Book of Procedures
(Vol.l) 2009-14:-

(Barnali Khastgir)
Under Secretary to the Government ol'lndia

Phone:21071162
Dirccloratc General of Foreign Trade.
Department of Commerce.
(Shri M.V. Singh, FTDO).
tjdyog Bhawan. New Delhi

S. No. lnrporl ltem Ql). Recommended.

| Meropenem lrihydratc + Sodium Carbonate

1255.01mg/ lgm vial

And

627.505m9/500mg vial
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F. No.i50l l/52i2015-PI (Norms)
Covcrnment of lDdia

Ministrl ofChemicals & Fenilizers
Departnrc,rt of Pharmaccuticals

gi._

2′Ч

Udyog Bhawan.Ncw l)clhi.
Dated lhe Septenlber. 2015

otlicc Mcmorandum
Subject: - Fixation ol nornls under pam '1.7 of Hand Book of Procedures 1Vol.l) 1009- l.l ( asc

of M/s Micro Labs Ltd.

-fhe undersigned is directed to reler to DGrl' U.O.No. 0l/li2l50/ll5l/AM-15/DIjS-
3/1060 dated the l3/01/15 vide which application fiom M/s. I-eben l,ahs l'v1 l.td $as senl lo
this Department lbr llxation of nor]rs under para: 4.7 lbr the cxport of I'remix lirr
Nifurorazide Capsules of 362 mg Containiog 200mg Nifuroxazide. 'lhis depaflrlenl hits
cxarnined the nratter and thc follou,ing rornrs arc furnished under paru 4.7 ol Hald llook ol'
Procedures (Vol.l) 2009- l.l:-

(llarnali Khastgir)
Under Sccretary to thc Go\crnnrenl ol-lndiu

Phone:l-1071 l(,1
Dilectorate General ol loreign Trade.
Department of ('onrnrcrcc.
(Shri M.V. Singh. I l DO).
Udyog Bhawan. New Dclhi

ヽヽ
/

S No Import ltcrl Qty. Reconlmcndcd kg/kg.

´

、

1 Niluroxazidc El) 05575       
、こっ

`」
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To,

M/s Nav n Fluo日 ne ntemalona Lim"ed
Suntek Centre.2nd Floo「  37′40‐Subhash Road,
Vie Pa‖ e(E)
Mumbal,Maharashtra40057

Sublect:App‖ ca‖On from M′s Navin Fluolne lntemalona Pvt Ltd forthe import ofraw=matena

againstthe export of Fluo「 o Bezene

lAdvanceAuthonzatOn No 0310793706 dated 9 2 2014)

Sir,

l am directed to referto your Advance Authonzat On application received th「 ough Orce
of DGFT on the sublecl menloned above ln th s connection you are requested to submt the

following infonmation wthin 15 days Of the issue ofthis letter

Comparatively technical specification of Fluoro Benzene to be exported and imported.
Detailed manufacturing process with justiflcation for wastages.
Details of production of export product and corresponding consumption of raw materials
in the year 2014-15 and 2015-16 (April to August) duly certified by CA
Any other relevant information .

NeWDeh1110001
20MOdobe■ 2“ 5

体 K釉
ヽf

AddL Industrial Adviser

Tel No 011‐ 23381430

F No 14010′ 92′ 2011‐ CH ll

Govemment ofindia

Ministry Of chemicals and Fert‖izers

Department of Chemica s and Petrochemica s

Shastri Bhavan,
Dated:

１

２

３

　

４

\.estrtgi Snri lrt"t'ender Vikram Singh, FTDO, (DES-3y1086 in reference to
DGFT′ UONo‐01/82/050/484/AM‐ 16′ DES‐ ‖′388,dated 07 07 2015
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F. No.350l | /43212015-Pl (Norms)
Govemment oflndia

Ministry ofChemical & Fertilizers
Department of Pharmaceuticals

Udyog Bhawan,
New Delhi. the October. 2015

office Memorandum
Subject: - Fixation of norms under para 4.7 of Hand Book of Prftedures (Vol.l) 2009-14 Case

of M/s Llxemed Pharmaceutical.

The undersigned is directed to refer to DGFT U.O.No. 0l/82150/459/AM- l6/DES-3/520
dated the 08/07115 vide which application from M/s. Exemed Pharmaceutical was sent to this
Department for fixation of norms under para: 4.7 for the export of 4,7-Dichloro Quinoline.
This deparlment has examined the mater and the following norms are fumished under para 4.7

oflland Book ofProcedures (Vol.l) 2009-14:-

S. No. lmport ltcm Qtv. Recommended kg4<g.

| Diethyl Ethoxy Methylene Malonate t.65

ヽ Mcta Chlortl Anilinc 0.97

, l.ight LiqLrid l'arafln 0.97

-{. 1i)lune 0.ll tt

5. l'hosphorous Oxychloride 0.97

6 \lcthanol l.li

(Bamali Khastgir)
Under Secretary to the Government oflndia

Phone:23071162

I)irectoratc (ieneral of Forei gn Tradc-
I)cpa11mer)l ol-Commerce.
(Shri M.V. Singh. Irl t)O).
t d)og BIlr\\an. Nc\\ Delhi

「

「
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F. No.350l l/4292015-PI (Norms)
Govemment of India

Ministry of Chemical & Fertilizers
Department of Pharmaceutical s

Udyog Bhawan,
New Delhi, the October,20l5

Offrce Memorandum
Subiect: - Fixation of nonns under para 4.7 of Hand Book of Procedures (Vol.l)

2009- l4 Case of M/s lnd-Swift Labs Ltd.

The undersigned is directed to refer to DGFT U.O.No. 0l182/501430/AM-
l6lDES-l/503 dated the 08/07115 vide which application from M/s. Ind-Swift
Labs Ltd was sent to this Department for fixation ofnorms under para: 4.7 for the
export of Atorvastatin Calcium. This department has examined the matter and it
is requested that DGFT may call copy complete technical details tiom the firm as

per Appendix-33.

(Barnali Khastgir)
Under Secretary to the Govemment of India

Phone:23071162
I)irectorate General of Foreign Trade,
Department of Commerce,
(Shri M.V. Singh, FTDO),
Udyog Bhawan, New Delhi
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r. r,,ro ssor )Y2oi5-pt (Norms)
Government ot lndia

Ministry of Chemical & Fertilzers
Deparlment of Pharmaceuticals

Raw materral to be imoorted Quantity Recommended

Shastri Bhawan, New Delhi,
Dated the 17th November, 2015

Office Memorandum

Sublect - Ftxation of norms under pa? 47 oI Hand Book of procedures (Vol l) 2O0g_14 :

Application fom M/s lvlaharshr pharma Chem pvt Ltd

The undersigned is directed to refer to DGFT u.o No. o1/82/50/371lAM-16/DES-3/570
dated the 13/07/15 vrde which apprication from M/s Maharshi pharma chem pvt. Ltd was
sent to this Department for fixation of norms for the export of Betamethasone sodium
Phosphate BP93/USP23 This department has examined the matter and following norms are
recommended against this applicalion

SNo l

2 This issues wrth the approval of competent authonty

0 78 kg′ kg Of Betamethasone SOdium
Phosphate BP93′ USP23

(Ral Kuma「 )
Under Secretary to the Government oflndia

Phone 23071162

, 1

|

1__

―
―
―
上

―
―
Ｉ
Ｌ

Betamethasone BP

D rectorate General of Foreign Trade

Department of Commerce

(Shtt M V Sngh FTDO)
Udyog Bhawan New Delhi
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F. No.i50l I /440/20l5Jl (Norms)

Government of India
Ministry ofChemical & Fertilizers

I)cpartnrent of Pharnraccuticals
l.idlog Bhawan.

Ncw Delhi. the Oclober- 20I 5

Oflice Memorandum
Subject: - Fixation of nornts under para 4.7 of Hand Book of Procedures (Vol.l) l(X)9- I.1 ( asc

of M/s Fresenius Kabi Oncology l,td.

fhe undersigned is directed to reler to DGFT U.O.No. 0l/82/50/i07lAM- l6/ULS-3/(r I l
datcd the 15/07/15 vidc which application liom M/s. |resenius Kabi Oncolog]- Ltd \\as scnr 10
this Department for fixation of norms undcr pam: 4.7 for the export of Oxaliplarin Injection.
This department has examined the matter and the following norms are litrnished undcr para .1.7

ofHand Book ofProcedurcs (Vol.l) 2009-14:-

Norms reconrnrended fbr I No. Iniectiorr.

SN()

0.046gnr

0.l029gnr 0.0l57gnl 0.0l57gnl

Relerant. As pcl packing policr.

( Raj Kunlar)
Under Secretary to the Governntent ol'lndia

Phonc:23071162
Direck)rate Ccneral of Iirlcign I r.adc.
Department ol ( onrnrcrcc-
(Shri M.V. Sin8h. FTI)O ).
Udyog llharvan. Ncrv l)clhi

lrnport Itcnl l(Xrng/50nrl

lR.llt )-(-)- t.l
iamino Cr'clohcxanc 0.05159m 0.05159m

lass Itottlesir irrls

ubber Stoppels

Iilip oll AlunriniLrnr

0.18.lgnl 0.0919gm

，

一
　

　

●
０

　

　

４

L I
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l. No.350l l/439/2015-PI (Norms)
Covemment of India

Ministry ofChemical & Fertilizers
Department of Pharmaceuticals

[Jdyog Bhdwarl.
New l)elhi- the October.20l5

Otlice Memorandunl
Subject: - t ixation ol norms under para 4.7 of Hand Book ol' Procedures (Vol.l) 2009- l'1 Case

of M/s Iresenius Kabi Oncology Ltd.

The undersigned is directed to reler to DGFT U.O.No. 0l/82/50/l I l/AM- l6/DES-3/612
dated the I5107/15 vide which applicatiou from M/s. Fresenius Kabi Oncology Ltd \"as sert to
this Department for fixation ofnorms under para: 4.7 for thc cxport of Carboplatin lnjcction.
This department has examined the matter and the lollowing nornrs are f'urnished under paia 4.7

ofHand Book ofProcedures (Vol.l) 2009-14:-

(Raj Ku[rar)
Under Secrelary to the (iovemmenl ol lndia

Phonc:2ll07l l6l
I)irectoratc (;cneral of Irorcign Tradc.
l)epartnlent ol Commercc.
(Shri M.V. Singh. FTDC)).
tJdyog llharvan. Neu l)clhi

S. No. lnrporl llcnr

lror li\Dort ol l \()- Injcclion.

600nrg,60ntl ,l50mg/45nrI l5omg/ I 5rrrl 50mg15nrl

1

Platinum (Spongc

Powder) 0.45675gm 0.342569n) 0.1l4lgnr 0.0ili lgnr

う

I.l -( \clobutxnc
I)icarbo\l lic .\cid 0..106gm 0.2295gm 0.0765gnt 0.02559nr

, Glass llottles/vials

Rele\art. As per packing p()lic].
4 Ruhbcr Stoppcrs

´
０

Flip offAluminiunr
Seals
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Case No:,S″ 3′82‐ ALC472013 Parly Nanc PCL 01L&     Meet NO′ Date 3/82‐     Status:Case
SOLV●NTslTD          AしC4/2014          Approved

080S20:4

1io Fitc                RLA Fie               Lic No′ Date 051037215, DeFer Date:
:011827050101122,′ Mヽ14′       :05′ 24/040/00221′ Aヽイ!4,      28 112013

Decision:Committee considered case as per agenda and in consultation with lechnical autholty

145 preSent in meeung decided to ratify no「 ms under para 4 7 o'HBP as per S10N～ 1303 wth 2%
wastage

Export producl Exp
Otv

SI No lmport items otv
allowed

PVC Plasuc zer l k9 Phthalc Anhydride 0 400 kq
Ｚ^ 2 Ethylhexano (Octaonol) 0 700 kq

RA may take appropriate action as per the decision ofNorms Committec.

２９
‐

，

ｊ

′

′

み

（
（
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F. No.350l l/430/20 t 5-Pl (Norms)
Govemment of India

Ministry of Chemical & Fertilizers
Department of Pharmaceuticals

Udyog Bhawan,
New Delhi, the October.20l5

Office Memorandum
Subject: - Fixation of norms under para 4.7 of Hand Book of procedures (Vol.l)

2009- l4 Case of M/s Mehta Apl p\,r l_td.

'fhe undersigned is directed to refer to DGFT U.O.No. Ol lSZl5O/4j3/AM-
16/DE5-3/506 dated the 08/07115 vide which application from M/s. Mehta Apl
Pyt Ltd was sent to this Department lor fixation of norms under para: 4.7 for the
export of Azithromycin/Azithromycin Dihydrate Ep/Bp/USp. This department
has examined the matter and it is requested that DGFT may call fbm the firm
COA of imported item from Foreign Supplier lbr the relevant consignment.

(Bamali Khastgir)
Under Secretary to the Govemment of India

Phone:23071162
Directorate General of Foreign Trade,
Department of Commerce,
(Shri M.V. Singh, FTDO),
Udyog Bhawan, New Delhi
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Advg!994q!9lt4e!i9! llo. o31o7g31s6 dated 12 ? )o
【em o,ヒ xport

虹
l kgMETA AMINO BENZO

TMABTF)

Qty
4ヽヽυ iべ |「 LυυRIDL(BTF) 1 07 KG

(Advance Authorization No. 0310791994 dated. 15122015)

(Advance Authorization
(Advance Authorization

¨ Qty
META CHl oRO
BENZOTRI FLUORIDE
興             「)

l kg m
0 899 KG

This issues w th the apprOval of cOmpetent authority

No 0310793707 dated
No o310793707 dated 9

922015
22015)

刷 輌

け

TeL No 011_23381430

Item of lmDILuTE
HYDROFLUoRIC ACID
40%

FLUORSPAR IACID GRADE)
0 820 KG

Deptt Of c&P5 UdNo 1401o/¨ 20102015

1ヽ
1″/



（ヽ F. No.l50l l/457120 I 5-Pl (Noms)
(iovcrnmcnt of lndia

Ministry ol'Chernical & Fcrtilizcrs
Departmcnt o l' Pharmaceuticals

. Udyog Bhawan,
New Delhi, the l)ENovernber, 2015

Olllce Memorandum
Subject: - Fixation ot nonns under para 4.7 of lland Book of Procedures (Vol.l)

2009- l4 Casc of M/s Royal Pharma Ltd.

The undersigned is directed to refer ro DGFT U.O.No. 0l/82/50/487/AM-
\6/DES-3/437 dated the 07/07115 vide which application tiom M/s. Royal
Pharma Ltd was sent to this Depanmcnt for tixation of nonns undcr para: 4.7 fbr
the export of Bicalutamide Sulfide Chemical Name: N-14-Cyano-3-(Trifluoro
Methyl) Phenyll-3-[(4-Fluorophenyl Thio)l-2-Hydroxy-2-Methyl
Propionalide. This dcpartment has examined lhe matler and it is requcsted that
DGF'f may call complete technical detail from the lirm as per Appendix-3J.rf

+-
t Ra j K\rnrar.1

Under Secretary to the Government ol'lndia
Phone:23071162

Directorate General of Forcign 'fradc,

Department of Commcrcc,
(Shri M.V. Singh, FTDO),
lJdyog Bhawan, Ncw Dclhi
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M/s. Akzo Nobel
Trigonox- EHp

、2 |い ヽヽ

ワ 1マ
9,Nσ
｀

lndia Limited fOr the

VV50 bis(2 ethylhexyI

D"∬鷺辮γf暫報椰‖詭臨itts

:101"-"t, . Advance Authorization apptrcation from
I!-"d.:f o* materiat agarnst the expon otperoxydiacarbonate(5Oolo)

(Advance Authorization I

h:rnr rrT#:,l,# ili $illijfftr #A{i,iilil
M/s Akzo Nobel lndra Lrmited.

mareriar asainsr the ;;; rl;;ffi,I;r.,l,H ffir,rr:ff "fi iifl:ilfi [:jfJf,ffi#i,
The application has been exan

norms ror the presenr ;.;;;;;,r*:li""jr"rli"ll,i"?"r,nr*r recommends the rorowine

0

This issues with the approval of competent authority.

/

ぅ。dl l↑」:ご}:→早]I::|
Tet. No. Or t-23381a3-O

21 lo 2015

item oflmport

酬̈
peroxydiacarbonate(50%)

ー

4 HDPE cOntainer

5 Srewcap K60 with pregasket
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lirr l:rport ol' lNo. T I)lel,Cxplsl.

65.0 nrg

057 mg

3.0 mg

Undcr Sccrctary lo日 lc cOvcmlalcnl。「 Indた 1
Phonc:23071162

1)ircctOrtttc Ccncral ol l:()]cign iradc

l)cpartillcnt of(.011lmcrcc

(Shri M V Singh「 FD())
Udy08 Bhawan Ncw I)clhi

%
Ncw Ddh■ hc βく胸iltn‖:

0llice Memorandum
Subjecli - Fixalion olnurn,. und", poil-ifTlund&,,,L ot'llrocedurc\ (Vol t) 2(X)9-14 (,asc

of M s Indoco Rerrredies LrJ.

Tlre undersignetl is directed to rcfer ro DGfr U.o.No. 0r/82/50/r l/A M- l 6/r)Es--.]/50
dntcd thc 12105/15 vidc rvhich applicalion from M/s. lndoco Renledies Lrd Nas scnl ro lhis
I)epanment t'or lixation ol nom)s under para: ,1.7 lbr the expon of l,araetamol
Tablets/caplets 500mg. Ihis J(.p,lnrn.rt hcs cximined rhe rrraIcr und lhc Ii,ll.$inr r],)rn)s ir(
lrrrnrshcd undcr para.1.7 r't Hcnd Boot r,l proccdures (Vul.l, l00q-l+ _

Irrporl ltcnt

Iatinised Starclr

iunr l\lclahisUlphitc

agl1esiunt slcxlnle

1r. No.l5() I l/290i 201 5-t,t (Nornrs)
(io\.cnnncnt of lndia

Ministrr of Chcnrical & lrenilizer.s
Departll]ent ol l)hamraceulicals

斗
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Subject:

(Advance Autho12atOnS No 0310788476 dated 27 08 14,
(Advance AuthonzatOns No 0310775539 dated 23 3 2044,
(Advance Authorizatons No 03107883,9 dated 25 8 14,
(Advance Authorizatons No 3110065261  dated 6 2 2045,
(Advance AuthO「 zations No 0310788600 daled 3 9 14.

(Advance Autho「 zations No 0310788475 dated 27 8 20,4,

(Advance Authorzatons No 0310788322 dated 25 8 44,
(Advance Autho12a10nS No 3110065261 dated 6 2 2015,
(Advance Autholzatons No 0310790352 dated 17 10 2014
(Advance Authorizat ons No 0310789200 dated 15 9 2014,
(Advance Autho「 zatons No 0310789662 dated 25 9 14,

(Advance Autho「 zatons No 3110065261 dated62 2015,

(Advance Autho「 zations No 3110065261  dated 6 2 2015,

(Advance Autho「 zalons No 3110065261 daled 6 2 2015,

(Advance Autho12atiOns No 0310794148 dated 25 2 2015,

[//s. CAMPHOR & ALLIED PRODUCTS Ltd. have submitted present applications for the
import of raw materials againsl the export of ASfROMUSK (lPM) (ASTOMUSK lN ISOPROPYL
MYRISTATE, TOTAL ASTOMUSK CONTENT 62.5%I/lIN,)

The application has been examined and the Department recommends the following norms for
the presentAdvance Authorization application.

1 ltem of Export Qty Item of lmport Qty
ASTROMuSK oPM)
lASTOMusKIN ISOPROPYL
MYRlSTATE,TOTAL
ASTOMUSK CONTENT
625%MIN)

l kg l ISOAMYLENE 0 301l Kg

2 PROPYLENE OXIDE 01824 kg

3 ALPHA METHYL STYRENE 0 4626 kg

4 PARAFORMALDEHYDE 0088 k9

5 1SOPROPYL MYRISTATE 0 350 kg

e<,ff7-\\
Government of lndia

i,Iinislry of Chemicals and Fertilizers
Department of Chemicals and Petrochemicals

Advance AuthoHza“ on applcalon from M′ s CAMPHOR&ALLIED PRODuCTS
Ltd for the import of raw matena s aga nst the export of ASTROMUSK oPM)

(ASTOMusK IN ISOPROPYL MYR:STATE, TOTAL ASTOMusK CONTENT
625%MIN)



Advance Authorization No.
Advance Authorization No.
Advance Authorization No.

0310792365
0310773124
0310773424

dated 24 12 2014)
dated 27 1 2014)
dated 12 2 2014)

ギ
nヽ

1. ltem of Export Qty Item of lmport Qty
ASTROMuSK CONCENTRATE
(ASTROMuSK    CONTENT
100%)

l kg l ISOAMYLENE 04679 K9

2 PROPYLENE OXIDE 0 2835 kg

3 ALPHA METHYL STYRENE 0 7189 kg

4 PARAFORMALDEHYDE 0 117 kg

This issues with the approval of competent authority.

Sh由 K K Mushatt FTDO (DES IV)O′o DGFT Udvoo Bhawan New De hi-11
Deptt Of C&PC U O No 14010′ 47′201年 CH‐ l dated  10 11 2015

てヽ f`
(A K ACARWAL)

Addl lndustr al Adviser

Tel No 011-23381430



2-Ltl

F. No.l50l l/175(l)/201 5-PI (Norms)
Covernment oflndia

Ministry ofChemical & Fertilizers
Department of Pharmaceuticals

Udyog Bhawan,
Nerl Delhi. the October.20l5

C)f1lcc Memorandum
Subject: - Fixation ofnorms under para 4.7 ofHand Book ofProcedurcs (Vol.l) 2009-14 Case

of M/s BDR Pharma lnternational Pvi I-td.

The undersigned is directed to rcfer to DGFT U.O.No. 0l/8215012721AM-l6/DES-31457
dated the 07/07/15 vide which application from M/s. BDR Pharma Intemational Pvt [,td was

sent to this Department lor fixation ofnorms under para: 4.7 for the expo( ofSofosbuvir. This
departmcnt has exanined the matter and thc following norms are furnished under para 4.7 of
Hand Book ofProcedures (Vol.l) 2009-14:-

S. No. lmporl Itenr Qty. Recommended kgr(g.

|

N-[(S )-(2.].4,5.GPentafluorophenoxy)
Phenoxyphosphinyll-1.-Alanine I -Mcthylethyl Ester 1.92

2 (2R)-2-Deoxy-2-Fluoro-2-Methyluridine 0.90

(Barnali Khastgir)
Llnder Secretary to the Govcrnment oflndia

Phone:2i071162
Dircctorate General ol_Foreign Tradc.
Departmcnt ol Clommerce.
(Shri M.V. Singh. F"I DO),
Lldyog BhaNan. Ne$ Delhi

WIQu

へ
（
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F No 35011/355/2015 Pl (Norms)
Governmenl of lndia

lvlinistry of Chemtca & Fertiiizers
Department of Pharmaceuticals

Shastri Bhawan, New Delhi,
Dated the 16th November.2015

Office lvlemorandum

Subject: - Fixation of norms under para 4.7 of Hand Book of procedures (Vol.l) 2OOg-14 Case
of M/s Sun Pharmaceuticals lndustries Ltd

The undersrgned s directed to refer to DGFT U.O No Ol lB2lSOt1|4g1lAl\,4-1s/DES_
3/383 dated the 03/07/15 vrde which applcatron from l\,4/s Sun pharmaceuticals
Industrtes Ltd was sent to thts Depaftmeni for fixat on of norms under para: 4 7 for the
export of 1)Azelastine Hydrochloride Nasal Solution (Nasal Spray) 0.1% (137 mcg
per spray) 2) Azelastine Hydrochloride Ophthalmic Sotution O.OS% WA/ 6 ml. This
depaftment has examined the matter and the following norms are furnished under para
4 7 of Hand Book of Procedures (Vol l) 2009-14

1) Export item Azelastrne Hydrochloride Nasal Sotution (Nasat Spray) 0 1% (137 mcg
per spray) in 30 ml bottles

SI

1

No
lnputs recommended per 30 ml bottle

of Nasal Spray
Azelastine Hydrochlolde

30 n l wnrte opaque round HDPL 18
rrn sL,ewed nec^ lvledtstze bolle
'B nm screwon whtle pJrrp a-d
actuator with whtte caps for Azelastine

lnputs recommended per bott e of 6 1ml

Ouanity j'p edl
per bottle      l

32 86 mg

1 04 Nos

1 01 Nos

t'lolms
per bottle
Recommさnde♂

315 mg

1 04 Nos

「
―
―
＝
―
―

1 04 Nos

劃

2)ExpOrt ltem:― Azelasi ne Hydiochlonde ophthalnnic Solulon 0 059も ヽ́υハン 6 ml botJes

SI

No
Quan■y丁 Norms

Recommended

隆 Azelastrne Hydrochlonde
10 rrl NalL al HDPI R.sphdrm Sierrle Droppe
bottle
13 mm white Opaque HDRE Pilfer proo
Rrspharm Slerile Cap for Dropper botfle Rexam

2 This issues with the approval of competent authority

applied

::izs ,o J

1 -o r Noil
101 Nos I

__旦Jf口 g
4 01 Nos「

―
可 1 01 Nos

Government of lndia
Phone 23071 162

Directorate General of Foreign Trade.
Department of Commerce.
(Shri lVl V. Sinsh FTDO).
Udyoq Bhawan New Delhi

Under Secretary to the



（　（ '4*!ヘ F. No.3501 I /448/2015-Pl (Norms)
Govemment oflndia

Ministrl o I ('hem ical & l-otilizers
Depaftmenl of Phannaceuticals

, Udlog tshau arr.
Neu Dclhi, the /l"Novemhcr., 2o I 5

Otfice Memorandum
Subject: - [ixation of norms under para 4.7 of Hand Book of proccdures (Vol.l)

2009-1,1 Case of M/s Maharshi Pharma Chcm pvt l_td.

The undersigned is directed to reler to DGFT U.O.No. 0l /82/50/4j3/AM_
16/DES-3/483 dated the 08/07115 vide which application from M/s. Maharshi
Pharma Chcm Pvt Ltd was sent to this Department for llxation ol'nonns undcr
para: 4.7 for the expo{ of Deflazacort(BP/USp). This depaftment has examincd
the matter and it is requcsted that DG!'T may call lbllowing technical details liorr
the firrr viz:-

(a) Complete technical details as per Appendix-33.
(b)Past production vis-d-vis Actual consumption of irrponed

certified by Cenlral Excisc Authoritics.

[Jnder Secretary to thc Government ol'lndia
Phonc:2107I I (r2

Dircctorate General ol l:orcign 1 radc,
Deparlment ol Commerce,
(Shri M.V. Singh, F l'DO),
Udyog Bhawan, Nerv Delhi

(Raj Kurrar-)

dulv
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Ca,No:3′
`“

2 AL(42014  Pany Name cADILA       Moet Nげ Dalt 15′ 82    St,tu“
HEハし
'IiCARE LTD       ALC4′

20]`          Approved
12012015

Ho Fl、              RLA Flせ             L c Nυ Dale 0810132,90 じヽ た,Daじ |

10′ 8υ 05070040,′AIИ :5′      08′ 24′

“

0/001`S′対И]`′      230,2014

腱 cisio■ :In thc h♪1 0Feanier dOcision taken in meelng no 16782 dated 16 08 2012 it

、もdccided to rat:″ ■oms under Para 4 7 of HBP v!s pcr dctaJs glvcn below or as
app icd by the"rm、 、vhichcvcris Iも s:

Oly
SI No

`No
1

-lamsu osrn Hldroch onde 0 408 mq

2 Methacrylic Add Copolymer 170012m9

3 Microcwstal● e Cel● lose(Aci∝ |

PH 102)
233 mq

`
lmporl rtems al Sl No 4lo 10 As per pack■ 9

ooicv

RA may rakc appropriate aclion as per the decision ofNorms Commiltee.
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r'.No.3501t)328/20t5-Pt(Norms) /^,.>\
Cl-rvcmmenl of lndic t

Ministry ofChemical & Fenilizers
Department of Pharmaceuticals

* t dl og tlhauan.
Ne\ Delhi. the f L\orcnrhcr. 2015

Oftice Memorandum
Subject: - Fixation of norms under para 4.7 of l.land Book of Procedures (Vol.l) 2009- 14 Cnsc

of M/s Dr. Reddys l,abs Ltd.

The undersigned is directed to ref'er to DGFI U.O.No. 0l/82/50/ l8l /AM- l6/DDS-3/ t60
dated the 18/06/15 vide which application fronr M/s. Dr. Reddys Labs Ltd was scnr ro this
Department for lixation of norms undcr para: 4.7 for thc cxport of Nisc Gel Plus-30G (Nise
Gel Plus-3oc tubes consist of 7.50 kgs of Ctpsaicin). This departmenl has exanrined the
matter and the lbllowilg norms are lurnished undcr para 4.7 of Hand Book ol'Proccdurcs
(Vol.l) 2009-14:-

Inlport Ilcn) Qt)'. Reconrnrcnded.

7.65mg/30 gm tLrbe

l2.75nrg/50 gln luhc

25.5nrg/100 grrr tLrbe

(Raj Kunrrr)
llnder Sccretar)'k) llre (ioventmenr ol lndia

I,honc:li07l l6l
Directorate Gencral of Foreign Tradc.
Depaltmcnt of Conrmerce.
(Shri M.V. Singh. IiTDO).
Udlog Bhau'an. Ncw Delhi

⌒

L
l

It apsaicin

L

Ｆ
Ｉ

卜

Ｐ



へ
（（ |. No.i50l l/,149/2015-Pl (Norms)

Govcmmeit of India
Ministry ofChemical & Ferlilizers

Department of Phannaceuticals

Lirder Secretan, 1() the (;o\cr'llnicnl (),-lndiir

l'honc:ll07l l6l

Nc、 DdH dlじ′(lt‖ ll卜」ギ:
OtIce Memorandum

Subjecl: - Fixation ofno ns under para 4.7 ofHand Book of Procedures (Vol.l) 2(X)9-l.l Casc
olM/s R L Finechenr l-td.

The undcrsigned is directcd k) rctir to DGF-| U.O.No. 0l18li )0i.15+,ANl- I61l)lrS-1'167
dalcd thc 0l/07/15 \idc \\hich application from M/s. R l- I:in!'chcm l-td \irs scr)t (() lhi5
l)cparlrncnl li)r li\ltiol] ol nomrs under para: 4.7 for thc cxport ol Diazcpam ll'/81r. lhi\
depxrlnrcnl has cxaminecl the ntatter and the following nornrs are furnished un(lcr p:[l J.7 ()l'
Hanrl llook ol l)roccdurcs (Vol.l) 2009-1.1:-

lrnnorl Ilrrrl Qty. Ilccornicndcd kg/kg.

-Mcth) lanrino :-t hlorci eetrztphel,rtre

Dircclorale General of Foreign Tradc.
Depannrent of Comnrerce.
(Shri M.V. Singh. I.l D()).
LJdyog Bhawan. New Dclhi

1 11
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Su,e∝  金:Ⅷ::だTw需:器i鍔鼎ζ朧習船3書醤艦loⅧ紺朧PЙ Ld br
Re,    uO No o1/82/050/535/AM16/DES‐

‖1/602 dated 15 7 2015

.w ma僣亀1詈:淵lξ t僧岬:i嘗器
^鶏

1隠 :‖恕
med presen ap"cal onぉ r he面pOn d

normsttiξ躍菫‖:1北iょl磁麗1肝a:誂獅fepattmem ecommends he ttb画 ng
nce Authorisation N o.O3.lO7g1SA4 d

gty

2 Ye‖ ow PhOsphOn,s

Triphe― Qtyl kg
0 937 kgi

0 10okg

- (Advan.r A' 
'rh

ぅOi

2. ltem ot export Qty ltem oflmpo"

l METHACRYttC Aα D

―

Qty

瑠品L ttcl「TTY l kg 0 3233 kg

0 0560 kq

螢 710kg
01730k9

Qty

2 Ye‖ow PhosphOms

晋1:s漱 lM

Qty, kg
0 998 kg

0 040k9

nce Authorisation No.0310796189 d,ra.r
Qty

2日hソene O苅 de

Phenoxy Ethaiot Qty

` kg 0 681 kg

0 329 kg
nis lssues w th the a

OfPProval of competEnt authoritf

ぃ

`A9ARWAL)
Addl. tndustrial Advise;

Tel. No.011-2338 i43O

oeptt. or caFEIo-. r,:o 14040/1oo/2012 CHJldated 10.11.2015

Shri Mahender Vikram
| B
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Suり e“ 筆譜鵞」1:liarl`欝↓潔ぎ棚8鞘¥牝器i品ど:況:鵠冦則gae"J
heαpys話器ぎ稿8瑠暇年掘躙 :じ:鵠|ど建憲mpO面・W mamJ∞ a耐

Plepiξ∬l『1::」Ill,i「 1:i:]I:l:書 p:1:』llPepartmentrecommendsthefo‖。wing norms fOr

ン :靴1腫貪:‖:嗜:‖:lミ:認辟」努,:期

|?,中1^′・
多 zダち2乳

432015)
432015)

麗遇1落会‖11摯121N9?919,,394 daed 19 9 2“

This rssues with the approval of competent authority.

うdd hduЫnd Advi話「
Tel. No. 011-2338 1430

Item of lm
l PARA ToLulDINE

⑮
l^ 4

Qty
し` rυスARD‐ 13 イkg Qty

0 812 kg

0.440 kg
VanCe Authorァ nfiハ Iヽハ  no't. ttem oiEffi Qty 腱em OfimoOrf~
AROMAT,c AMINES

l kg l METHANOL
2 AN‖ INE

Qty

0 240 kg

_1」22 kg
Authorizati^h lir^ 10

:… Qtv Item 
^f 

l-;;;

鉤     「冊
l kg

□ロヨ百5耐 並1 03 kg

Deptt. of c&e-LO. Noi 1401o/1α
¨ 10112015

k
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F. No.350l l/295/201 5-PI (Norms)
Covemment oflndia

Ministry ofChemical & Fenilizers
Depanment of Phamaceuticals

Udyog Bhawan,
New Delhi. the October. 20t5

Oltlce Memorandum
Subject: - l-ixation of norms under para 4.7 of Hand Book of Procedures (Vol.l) 2009-14 Case

of M/s Jodas Expoim Pvt Lld.

'fhe undersigned is directed to refer to DCFl U.O.No. 0l/82/50/1367/4M- l5,DES-3/24
dated the 0l/05/15 vide which application from M/s. Jodas Expoim P\4 Ltd was sent to this
Deparlment for fixation ofnorms under parat 4.7 for the expon ofMeropenem Iojeation Virl.
lgm. l'his depanment has examined the mafler and it is requesled that DGFT may call
lbllowinB lechnical details from the firm vrz:-

(a) Exacr deseription of lmport item and norms applied thereol
(b) COA of lmporred ilem from Foreign Supplier.

(Barnali Khastgir)
Under Secrctary to the Covernment oflndia

Phone:23071 162
Directorale Gcneral of l-oreign Trade.
Deparlm(jnt ol- Commcrce.
(Shri M.V. Singh. FTDO).
tld)()8 Ilhawan. Nc\\, Delhi
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F No 35011′ 363/2015-P,(Norms)
Government of nd a

lvlinistry oF Chemical&Feni‖ zers
Depanment Of Pharmaceulcals

Shastri Bhawan. New Delhi.
Dated the 1grh November, 2015

Office Memorandum

Subject - Fixation of norms under para 47 ol Hand Book of procedures (Vol l) 2OO9_.14 :

Application fom M/s Swiss parenterats pvt. Ltd.

The undersigned is directed to refer to DGFT U O.No. O.l tg2tSOl464lAM_16lDES-3t324
dated the 02107/15 vide which application from M/s Swass parenterals pvt. Ltd was sent to
this Department for fixatron of norms for the export of cefepime for iniection usp/Ep/Bp/rpl gm This department has examined the matter and folowing norms are recommended
against thrs apphcation

Raw material to be
imported

Quantity Recommended

,219´

フダ角

]５
ヽ
Γ
Ｉ
医

Cefeprme Hydrochlonde

L- Arginine

130 一
∝
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「
□

2

Directo「 ate General of Foreign Trade
Department Of cOmmerce.

(Shl M V Singh,FTDO).
Udyog Bhawan New Delhi

This issues with the approval of competent authority. 
P

under secrerary to tn. o"r"l.r#il5i,T;,'l
phone _23071162
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|. No.350l I /47912015-PI (Norms)
Covcmment oflndia

Ministly ofChemical & Fenilizers
Dcpartment of Pharmaceuticals

New Delhi. the

Ollice Memorandum
Suhlect: - fixation oJ nornrs under pam 4.7 of IIand Book of Procedures (Vol.l) 2009- 1,1 Case

of M/s Polydrug l-abs Prr Lrd.

The undersigncd is dirccled 1(r rel'er ro D(;trT tJ.O.No. 0t/82/50/574/AM- l6ll)trS-3/377
daled the 03/07115 ride rlrich applicalion from M/s. Poltdrug l.abs p\1 I_td \\as scnt 1rl this
Dcpartmcnt for fixatioi of norms undcr para: 4.7 lbr lhe export of Losartan llase. Ihis
department has examined the matter alld the lbllowing norms arc firrnished under para 4.7 ol'
Hand Book of Procedurcs ( Vol.l) 2009- l.l:-

C)t\. Recoo]l|endcd k !/k !.

(,645

r)0.155

-Butyl-,1-Chloro 5-Formyl lmidazole ()174

Udlog Bhaw n.
No!cnrber. l0l5

odium Azidc

つ This issues with the approval ol'competcnt authority.

Dirccl(nale (jeneral ol'Ioreign l-rade.
I)cpannrcnl ol Connncrce-
(Shri M.V. Sinsh. FTDO).
Udyog Bhawan, New Delhi

()474

(ltlj Kumar)
IJnder Secrelary lo the (jovcrnn]cnt of lndia

Phonc:l_'1071 l6l

Methyl-2-Cyano-Biphenyl

lnrport Itent一陀
「 一　
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F. No.l50l l/306/2015-Pl (Norms)
Govemment oflndia

Ministry ofChemical & Fe(ilizers
Department of Pharmaceuticals

Udyog Bhawan,
New Delhi. the Oclober- 2015

Office Memorandum
Subject: - Fixation of norms under para 4.7 of I land Book of Procedures (Vol.l) 2009- l4 Case

of M/s Cadila Healthcare Ltd.

The undersigned is directed to refer to DGFT U.O.No. 0l/82150/ l 73lAM- l 5/DES-3/ 109
dated the 16106/15 vide which applicalion trom M/s. Cadila Healthcare Ltd was sent to this
[)epartment for lixation of norms under para: 4.7 for the expo( of Carvcdilol Tablets. This
departmenl has examined the matter and the following norms are furnished under para 4.1 of
lland Book of Procedures(VOll)2009-14

S No lmport Item

Norms recommended lor lNo. Tablet

l. l25mg
1ablel

6.25m9

tablet

12 5mg

tablct

25 0mg

tablct

| Carredilol 3 1875 6375 1275 2550

2 Magnesium Stearate 0450 (),0 180 360

J I)ovidonc K30 100 200 400 800

4 Laclose Monoh]drale 374875 74975 14995 29990

5 L'rosn0\ idone NI: 275 550 110 220

6 Botllcs & Caps Rclevant. As per packing policy.

(Bamali Khastgir)
[-lndcr Secretary to thc (iovernment oflndia

l'hone:23071 162
I)irectomte Cencral of Foreign Trade.
I)epartment ol'( ommerce.
(Shri M.v. Sinsh. FTDO).
Udyog Bhawan. New Delhi
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F. No.350l l/416/201s-pt (Norms)
Covernment oflndia

Ministry of Chemicals & Fertilizers
Departrnent of Pharmaceuticals

Udyog Bhau.an,New Delhi,
Dated the October. 2015

Office Memorandum
Subject: - Fixation of norms under para 4.7 of Hand Book of procedures (Vol.l) 2009-14 Case

of M/s Sterile lnida Pvt Lrd.

The undersigned is directed to refer lo DGFT U.O.No. O I /82/50/442lAM- l6/DES-3/309
dated the 02/07/15 vide which application from M/s. Slerile lnjda pvt l_td was senr to this
l)epartment lor fixation of norms under para: 4.7 for the exporl of piperrcillin and
Taz.obrclem Sodium Sterile. This depanment has examined lhe matter and it is requested that
DCFT may call following technical details lrom the firm viz:-

(a) Complete description of export product showing ratio of piperacillin and
l azobactam in the export producl.

(b) Copy ofDML for rhe above export product.
(c) Complete technical detail as per Appendix-33.

(Barnali Khasrgir)
tlnder Secrelary to the Government oflndia

Phone:23071t62
Dircctomte (;cncral of toreign I rade,
Deparlment of Commerce.
(Shri M.V. Singh. FTDO).
Lldyog tlha\!an. New Delhi
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Subject: Advance Authorization application from M/s.
raw-materials against the expo( of Saccharin躙 榔酬蹴躙

σ

Refi    uo No o1/82′
050′ 783/AM‐ 15′DES-3/dated 19 9 2014

mama臨 :ilξttlぶ]Tも:星h:ileNIi:」TttS認冒糧出
he而 p°咸げmw

n∝msぷiξ機:‖蹟鳳ぶ]t肥Iwa::籠紫fepanmen吟。。mmen“ me制。面ng

Thas issues with the approval of competent authority.

04ffi*k
1n.x. eonRWmi

Addl. lnduskiat Advrse;
Tel. No. 011-2338 1430

kem Oflm
Sacchaiin -- powaer

幅 )0 0mJ
Sodium Siccharin

Deptt. or c&FCLoil- 14010′ 31′2009_cH_‖ dated 1192015

ヘ
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l. No.350l 1/445/2015-PI (Norms)
(;ovemment of lndia

Minislr) ofChemical & Fenilizers
Departnrcnt of Pharnraceutica ls

lJdyog Bhawan.
New Delhi. thc Oclobr'r- l0I 5

Ollice Memorandum
Subiect: - Fixation ofnonns under para 4.7 oftland Book ol'Procedures (Vol.l) 200ql.l (ase

ol M/s Malladi l)rugs & Phamla Ltd.

lhe undersigned is directed ro refer ro DCIrT U.o.No. 0l/82/50/-l lllAl\'1- I 6/l)ES-
3/1002 dated the 06/01/15 r'idc which applicalion liom M/s. Malladi Drugs & Pharnra l.rtl w,us

sent to this Department for fixation of nornls undcr para: 4.7 for thc expol1 ol' L-
Phenylpropuolamine Hcl (L-Norephedrine Hcl). I'his depart tent has exantined thc nta(er
and the lbllowing nonns arc furnishcd under para 4.7 of lland Book ol-Procedurcs (Vol.l)
2009-14:-

S. No. lnlpofl Il,Jrn Qty. Recommended k8/kg.

| Propiophenone i.+5
つ Isopropyl Alcohol t.ll
♪ Mcthyl lso Butl I Kclone t.lt
4 austic Soda 1..16

ヽ oltrcne

(Rai Kumar)
Under Secretary to the Golernmelll ol'lndia

Phone:23071162
l)ircctoralc Ceneral of Forcigrr Trade.
I)epannrent ol Comnrercc.
(Shri M.V. Singh. FTD0).
tld)rog Bha$an. New Dclhi

9t, "1q
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F. No.350l I /42512015-Pl (Norms)
Covemment of India

Minislry ofChemical & Fertilizers
Depaft ment of Pharmaceuticals

Udyog Bhawan,
New Delhi. the October. 2015

Office Memorandum
Subiect: - Fixation of norms under para 4.7 of Hand Book of Procedures (Vol.l) 2009- 14 Case

of M/s Malladi Drugs & Pharma Ltd.

The undersigned is directed to refer to DCFT U.O.No. 0 | /82150/33llAM- t6IDES-3/499
dated the 08/07/15 vide which application from M/s. Malladi Drugs & Pharma Ltd was sent to
this Depanment for fixation of norms under para: 4.7 for the export of Rac-Cis-4-Methyl-5-
Pheryl-2-Oxazolidinone (Racemic Oxrzolidi[one). This department has examined the matter
and it is requested that DCF I may call following technical details from the firm viz:-

(c) Complete technical details as per Appendix-33.
(d) Past production vis-ir-vis actual consumption ofall imported inputs duly certified by

Central Excise Authorities.

(Barnali Khasrgjr)
tlnder Secretary to the Government oflndia

Phone:23071 162
Dircctomte General of Foreign Trade.
Department of Ci)mmerce,
(Shri M.V. Singh. l-TDO).
Udyog Bhawan. Nerv Delhi
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F. No.i50l l/4441201 5-PI (Norms)
(ior'ernment of lndia

Ministry ol' Chemical & Fertilizers
Deparlnrent of Pharmacculicals

Udyog Bhawan.
New l)clhi. the Oclobcr.2015

0t'ficc Memorandunt
Subiect: - I;ixation ol nonns under para 4.7 ol'Hand Book of Procedures (Vol.l) 2009-14 Casc

of M/s Malladi Drugs & Phanna Lrd.

The undersigned is directcd to reler to Dcrl'U.O.No. 0 t /82/50/313/AM- 16/l)ES-t/4;l.l
datcd the 07/07/15 vide uhich applicatiorr l'rom M/s. Malladi Drugs & pharnra l_td \\as serl ro
this Depanment for lixation of norms under para: 4.7 for thc export of(4S,5R)-C)-.|-Mcthyl-5-
phenyl-2-Oxtzolidinone (Chiral Ox{zolidinone). This departntent has examined the ntaltcr
and it is requested thal DGFT nlay call lirlowing lechnical details lionr the lirfi viz:-

(a) Complete technical details as per Appendix-lJ.
(b) Past producrion vis-A-vis Acrual consumption ofall imponed inpurs dull certilicd

by Central Excise Authoritics.

(lui Kunrar)
Under Secretar) to the (jo!ernntcnl oflndia

Phoncr2l0Tll(rl
Directorate (;eneral of For.eign 'Irade.

Departnlent ol Commerce.
(Shri M.V. Singh. FTDO).
Udyog Bhawan. New l)elhi
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F. No.350l 1/307/20 | 5-PI (Norms)
Covemment oflndia

Ministry ofChemical & Fenilizers
Department of Pharmaceuticals

Udyog Bhawan,
New Delhi,the October. 2015

- Office Memorandum
Subject: - Fixation ofnorms under para 4-7 ofHand Book of Procedures (Vol.l) 2009-14 Case

of M/s Wintac Ltd.

The undersigned is directed k) refer ro DCFT U.O.No. 0l /82/50/3 l8/AM- t6lDES_l/I I I
datcd the 16106/15 vide which application from M/s. Wintac Ltd was sent to this Department
fbr fi)iation ol_ norms under para: ,1.7 Ibr ihe export of Bromfenac Ophthalmic Soln 0.09ol.
Bromfenrc Ophthslmic Solution 2.5m1. This departmenr has examined rhe mafter and the
follorving norms are lurnished undcr para,1.7 ol Hand Book ofProccdures (Vol.l) 2009-14:-

S. No. lmporl ltem Qty. Recommended.

|

Broml'enac Sodium 2 Amino 3 Benzoyl ,l
Bromobcnzene Acelic Acid 2.52m9/2.5mlvial

(Barnali KhastSir)
Under Secretary to the Govemment of lndia

Phone:23071 162
I)irectomte Ceneral of Foreign Trade.
I)epartment ()1 ( ommerce.
(Shri M.V. Sin8h. l.l DO).
lJdyog Bhawan. New Delhi
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Udyog tlha*'an.Neu Delhi.
Dated thc o S- Octobcr- l0l 5

Ol]ice Memorandum
Subject: - Fixation of nornrs undcr para 4.7 of Hand tlook of l,rocedures (Vol.l) 2009-1,1 Casc

of M/s Dhanuka l-abs Lrd.

The undcrsigncd is directed (o rel'er ro DCI;'t il.O.No.0l/82/50/446/AM-16/l)liS-:i/49,1
daled the 08/07115 vide which application fronr M/s. Dhanuka Labs Ltd was senr k) this
Department lbr fixation of norms under para: 4.7 lbr the export of Cefdinir tjsp/Bp/lp/Ep.'Ihis deparlment has examined the mallcr and thc lbllo*ing nornls are furlishcd undcr para.l.7
of Hard Book ofPiocedures (Vol.l) 2009-14:-

Ir. No.350l 1/42412015-PI (Noms)
Covernment of India

Ministry oiChemicals & Fenilizers
Dcpartment of Pharmaceuticals

S No Imporl ltem Qty Rcconlmcndcd k8/kg

2263| llililr]11:‖ lly:[1])F::1:1営 [:3halosPOraniC

つ

一 Triphenyl Plrosphine 1 234

p Sodium Iodidc 011

4 Phenol 242

ヽ Methvlene Chlolide 12556

6 Tetra Hl dro Furan 2425

7 Methanol 4414
０
０ l'or[1laldch、 dc 2フ4

9 ('acm
1 3117

10 Tricthvlamine ()155

11 n-llutvl Acctalc 1 659

磁ひ
^。
懸ヘ

(Bamali Khastgir)
Under Secrctary to the Oovcmficnt ol lndia

Phonc:23071162
DircctOratc Ccncra1 0fド orcign Tradc

I)cpallmcnt of COnlnncrcc

(Sllli M V Singh.FTDO)
t,dyOg Bhawan Ncw Dcni

¬
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F. No.l50l l/ll712015-Pl ( Nonns )

Government of India
Ministry ol' Clhemical & f ertilizcrs

Department of Pharmaceuticals

Ncw Dclhi.thc
Udyog Bhawan.

November. 20I 5

OI'llce Memorandum
Subject: - Fixation of norms undcr para 4.7 of Hand [look o1' Proccdure-s (Vol.l)

2009-14 Case olM/s Shalina Labs L1d.

'fhe undersigncd is directed to refer ro DGFT U.O.No. Ol /B2l5Ol56j lAM-
l6lDES-3/182 dated the 29106/15 vide which application frorn M/s. Shalina Labs
[.1d was sent to this Department lbr fixation of nonns undcr para: 4.7 lbr the
expon of Epiderm Cream l5gm and 30gm. This depanment has exantined thc
matter and it is requcsted that DGF] may call copy of Master-Batch tbrmula f'rorn
the tirrn duly authenticated by Quality-Control Inchargc.

2. This issues with the approval ol'competent authority.

(Ilaj Kulrar)
Under Sccrctary to the (iovernrncnt ot'lndia

Phonc:13071 l6l
Dircctorate Gcneral ol' Foreign Tradc,
Depa(ment ol' Comnrerce.
(Shri M.V. Singh. III DO),
(Jdyog Bhawan, Ncw l)elhi



t>lSuヘ

ヽ

Directorate Ceneral ol Foreign Trade.
Department of Commerce,
(Shri M.V. Singh. FTDO),
Udlog Bhawan. New Delhi

zAq

F. No.350 t l/243120 t 5-pt (Norms)
Government oflndia

Ministry ofChemicals & Fenilizers
Department of pharmaceuticals

Udyog Bhawan,New Delhi.
Daredthe September.20t5

Office Memorandum
Subject: - Fixation of norms under para 4.7 ofHand Book ofprocedures (Vol.l) 2009_14 Case

of M/s Arene Life Sciences Ltd.

The undersigned is directed to refer to DGFT U.O.No. 0l/82150/156/AM_ l6/DES_3/l t 5
dated the 16106/15 vide which apprication from M/s. Arene Life sciences Ltd was sent to this
Depa(ment lbr fixation of norms under para: 4.2 for the expo( of Carboxamide NEV_I[.'Ihis deparhent has cxamined the matter and it is requested that DCFT may call following
technicaldetails from the firm viz:-

(a) Stepwise complele and balanced chemical reactions showing Mol.Wt., and yo yield
on molar basis.

(b) Requirement & Recovery ofSolvent ofeach step.
(c) Complete chemical description of Export prodcut.

(Barnali Khasrgir)
tlnder Secretar\ lo the Government oflndia

Phone:23071162
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F. No.350l t/413/2015-pl (Norms)
Covemment oflndia

Ministry ofChemicals & Fertilizers
Department of pharmaceuticals

tjdyog Bhawan,New Delhi,
Datedthe Septemb€r.2015

Office Memorandum
suhject: - Fixation of no.rn, ,rd.. puiTJ oiEJd-Eiii. ot.procedures (Vot.t) 2009_14 Case

of M/s CTX Lifesciences pvt Ltd.

The undersigned is direcred ro ret'er ro DGFT U.O.No. 0 t/82150/545/AM- t6IDES-3/328
dated the 02/07115 vide which application from M/s. CTX l_ifesciences pvt Ltd was sent to this
Department for fixation of norms under par , 4.7 for the export of Oxcarbazepitre. .l.his
department has examined the mater and it is requesled that DGFT may call complete technical
derails as per Appendix-33 from rhe firm.

(Bamalj Khaslgir)
Under Secretary to the Covernment oflndia

Phone:23071 t62
Dircctomle General of Foreign Trade.
Dcpartment of Commerce,
(Shri M.V. Singh. t"l DO).
Udyog Bhawan, Ncw Dclhi

´ヽ
、
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F. No.35011/216/2015-Pl (Norms) ./ a
(;o\ernmcnr of lndia 

-<1-, 
no '

Mrnistr) of Chemicol & Fenili./ers al, /-' /'
Depanmcnt ot Phormaceuricals

. Udyog Bhawar-
New Delhi, the lf November.20l5

Office Memorandum
Subject: - Fixation ofnornls under para 4.7 ofHand Book ofProcedures (Vol.l) 2009-14 ('asc

of M/s Encube Ethicals Pvt l-td.

The undersigned is directed lo refer to DGFT U.O.No. 0l/82/50/546/4M- t6IDES-:l/i27
dated the 02107/15 vide which application from M/s. Encube Ethicals Pvt l,td was sent to rhis
Depa(nrent for fixation ol norms under para: 4.7 fbr the cxport (]1'Fusidic Acid Crenm lsgm
Tube. 'l his department has examined the matter and the lbllowing norms are l'umished under
para 4.7 of Hand Book of Procedures (Vol.l) 2009-14:-

tAl
Grpu,r Ite,n

rusthc Acid ( rciull lrusiLlic .\ciLl. Micronirc(l
Whitc  Sort  Parall ncontaining Fusidic

Acid l% w,/u (PCtrOICum Jclly)

I no. of
lubc of
ljusidic
Acid
),'i,
( r-eanr

Liquid Paral)in lMincral
oil Kyadol)

Wool l:at (Mcdilanr u lrra )

Liquid Parattn

Ilnrptl AlunriniLrm Tubc

malilllo,recl as per
lic、

0.612 snl

Relcvant.
kin r

Sodiurl
I:usidatc
Ointnrcnt 30 gnl
tubc containiDs
Sodiunr
I.usiclatc )'1,

Qua111“y__
l no o1 30

gnr tubc \\ hilc Soli Pi[atllr]

Ilireckrratc Gcncral of Foreign Trade.
l)epartmcnt of (irnmerce.
(Shri M.V. Singh. FTDO).
tldyog Bhawan. Neu Delhi

[.lnder Secr'etarl to thc GovcrnmeDt ol llldia
l'hone:ll07l l6l

23.7 gm

l-18 dl

鱚 論

Lmplr' Aluminiunr Tuhcs

Sodium I:usidate. Micronized

圏翠1懸
=1.665 gm

0.8'l{) gnr

|

]
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. \\) r:r)1t Dr) llrta I)t (\0 rr\)
(io\ernntct ol lndia

Nlinist|r ofC lrenricul\ & lrertilizc|'
D!'pi[lnrcut o1' Phifnli]ceulicals

L:L11og

Dalcil rhe I

()tilce \lcnroltnclLul
Subject: - Fixation of no ls under para .1.7 of Hard Book of Procedures (Vol.l) 1009-l.l Case of

M,/s Encube Ethicals PlI Lld.

'Ihe undelsigned is directed k) ret'er to IX;l:f (-!Irr.0l/81/50/l4lt0/,\N4-lj/DES-l/ll7l
dfled rhe 01,/01,/lj riclc rrhich applicarion l'r.onr Nlrs [:ncubt' [:thicals p\1 l_k] rras senr tu rhis
l).parlnrcnl lir[ tl\ili()r1 ()t nornl\ l ](lcr para: -l 7 lirr the c\pol'l ol ( k)trimazolc l,Z, cream Iogm'Iube. lhis Deparnncnl has crantinctl lhc ntatrr:r xrrd lh. ti)llo\\in! nornts arr lurnishcd utdcr para
{.7 of HInd l}ookofl)r)ccdurrs(\'ol l)l(X)() l-1:

Jl I Clolrimazole l'% (rcnm in lOgm. l00sm, 50gm. 5gm. 3gm. and logm tube alongrr ith

一コ

蒻
)

Bhauan.Neu Delhi.
l'r' September.20l5

Pg面¶》1鮮 IⅢ r‖疑1猟
l

:な1-朧 4    1      1 1

I -r) r, -i r.r,- lt ll-j

亜 亜 l市封I赫画」」 赫辮 三J111」l工]1:
Enlpty Alun,i,itll,1 Rclcvant l,la、  bc aHo、vcd as pcr packing pOlicy

21C10tllnla7ole l%,、 aginal crea:Ilin 35gm tubぜ

Import

'lotrimazole

( ).1\ IJL)d a. il n, 
' 
l

'"i.1 lii.itute
ctostcaハ l Alcohol

mpty Alunlhium CO1lapsiblc tubc
Relevant. ma1' be allo*ed as

pel packing policy.Lr\lic (6 N65 p!-11u6.;

Quanlt卜 にCOmnicnded gn1/tubc

O S57

Ｌ

‐

4725

1 050

472ヽ

― ―
―
-1



31(10trimazOle 2ツ ,、 aginalcream in 20gm tubc

clostcar\ I \lcohol

5. Ernpn Aluminium Collapsible tLrbe

1  6  1)klヽ
tiC appl cato[(3ヽ oヽ Pci tubt)

41(10tri聖 J′oに 101∠ ,ヽ attinal cream in 5gm tuhc

Qt\. Recommended gn1,/rubc.

0408

Rele!lnt. nllt\ hc allouccl as

Qty. Recomntcnded gn tube.

Iil,port ltenl

cr\ I PalrDitxl(.

clostear|l Alcohol

nrptr' Alunriniurur ( ollapsihlc rLrbc

astic applicalt)1(1 ヽ()S pcr[tl卜で,

0675

015()

UndCrSiCrctarytOthCC」 f!||lllll鋼 は

Phonc:23071162
Directorate Ceneral of Foreign Trade_
Depaftnlent of Commerce.
(Shri Vf.V. Singh. FTDO).
Lldlog Bha\\an- Ne\\ Delhi

Relevant. mar be allowed as

per packing policl.

30
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F. No.350l l/169/2015-PI (Norms)
Covemment oflndia

Ministry of Chemicals & Fertilizers
Depaltment of Pharmaccuticals

Udyog Bhawan.New Delhi.
Dated the l6 Seprember, 20t5

Of]ice Memorandum
Subject: - Fixstion of norms under para 4.7 of Hand Book of procedures (Vol.l) 2OO9- 14 Case

of M/s Metrochem API Pvr Ltd.

S. No. lmport Itcm Qty. Recommended kg/kg.

1 3.5‐ l´ utidinc 080
つ

一 Methylene Chloride (,.18

-t. Methanol

4 1.6-l

The undersig cd is dirccted to rcfcr to DGFT tJ.O.No. 0l/82/50/5.1/AM- 16./t)t,S_ tI)8
datcd the l6106/15 vidc I'hich application from M/s. Metrochenl Apl pvt l_td uas scnt to rhis
Department Ior fixalion ol'nornls under para: 4.7 lbr the export of s-Methoxy-2-[[(,1-methory_
3, s-dimethyl-2-pyriditryl)-2-methyll thiol- I H-benzimidazole. This deparrment has
examined thc mallcr and thc fbllouing norms arc furnished under para ,1.7 of Hancl Book of
Procedures (Vol.l) 2009- I 4:-

fuuatlp.
r Bamcti KhiHgirr

Under Sccrctary to thc Covemment of India
Phonc:23071 162

Direclorale (ieneml ol'Foreign Trade.
Department ol' Commerce.
(Shri M.V. Singh, FTDO).
Udyog Bhau'an. Ner,, l)elhi



F No 14010/“ ′2010‐CH ll
Government oflndia

Min stry of chemicals and Fert‖ zers

Department of Chemicals and Pet「 ochemicals

Shastr Bhavan,New Delhi l10ool

Dated: 19h october 2015

M/s. S.M. Chemicals.
101, Nand Prem, 142, Nehru Road,
Vile Parle (E), Mumbai,
Maharashtra- 400057

Subjecl: Application from M/s. S.M. Chemicals for the import of raw-materiats against the
exporl of Tris (Tridecyl) phosphite.

I am directed to refer lo your Advance Authorization application received through Office of
DGFT on the subjecl mentioned above. ln this connection, you are requested to submat the
following information within 15 days of the issue of this letter.

%

To,

2

5

1

３

　

４

Detailed manufacturing process with balanced chemical reactions indicating
number of moles of all the reactants, products and by-products with
corresponding molecular Formula, structural formula, molecular weight and
process flow diagram.
Stage-wise percentage yield with respect of each of the reactants and products
and the relevant justafication enclosing therewith authentic printed technical
literature in support of yield or quantity of items for import.
Details of byproducts formed during the process and recovery of solvents in
terms of quantity and value.
Oetails of production of export product under reference and corresponding
consumption of raw material in the year 2013-14, 2014-15 and 2015-16 (April
to September) duly certified by CA may be furnished. lf the production has not
commenced in the past, the details from commencement of production may be
furnished duly certified by CA.
Any other relevant information

ぃ 朧
ド

AddL lndust口 a:Adviser

Tel No 011‐23381430

簗 乳ヽ兇認野鷲:]じ∫馴1服問∬鵞」LttCnceわ
DGFフUONo‐

ヘ
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F. No.350l l/259/2015-PI (Norms)

Government oflndia
Ministrv of Chemicals & Fenilizers

Depanment of Pharmaceuticals

tJdyog Bhawan.New Delhi,
Datedthe September.20t5

C)ffice Memorandum
Subject: - Fixation ofnorms under para 4.7 ofHand Book ofProcedures (Vol.l) 2009-14 Case

of M/s I-antech Pharma Ltd.

The undersigned is direcled to refer to DCFT U.O.No. 0l/82150/t 72lAM-16/DES-3/120
datcd the 16106/15 vide which application from M/s. Lantech Pharma Ltd was sent to this
Dcpartment for fixation of norms under para: 4.7 for the export of (1S,4S,5S]4-Bromo-6-
Oxabicyclo [3,2.11 Octu-7-ODe (Packed in 49 Contriners). This department has examined
the matter and it is requested that DGFT may call fbllowing technical details from the firm viz:-

(a) Complcte technical details as per Appendix-33.
(b) Past produclion vis-e-vis Actual consumption of import inputs duly certified by

Central Excise Authorities.

(Barnali Khastgir)
Ilnder Secretary to the Govemment of lndia

Phone:23071 162
I)ircclomte General of Forcign I'radc.
I)cpartment of Commcrcc.
(Shri M.V. Singh. F I DO).
lJdyog Bharvan. Neu Delhi

レ
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F No 14010′ 36′2011_cH II

Dep」‖寓:‖γ∫|よ[よ||]lll:||:苫 illillcas
Sutte∝  棉:1誓創糊:]曽:』駆蹴ょ』x肌総詰3mtteS ud brhe
Refl‐  uo No ol′ 827050/1129/AM15′DES‐ 1‖′dated o5 12 2014

mama跳ち‖rtiξ織 「眠、1租7:出rdpЮ“
前ap劇∽
“
onsぉ囃he hp。

"d mw

normsぉ li:i♀[ζ馨綿::£:首:よス]l‖:|]邸|:il」]:|::i」l:lartmentrecOmmendsthefo‖。wing

¨ Qty Lem Oflmport
エ～ヽ NA10L4oO o) l kg nl口AL:し ANHYDRIDE 0 550 kg

10υ 6U:ANOL 0 560 kg

This issues with the approval of competent authority

や マ`(ヽ

「Add ll」 iご↑11]:‖:[|
Tel No 011_23381430

O
t'ro. tlor otsG tzo-llldH: dated 10. 92015-

`
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Government oflndia

Dep∬H:‖γ』習酬闘よ」1:d占llilli∞に

SI・ 卜,の ,31′

Subject:

Ref:

Advance Authorization application from M/s. yasho lndustries pvt. Ltd. for theimport of raw materials against the exporl of Aromatic J"ri*tpi ',Diphenylamine (ADA)

(Advance Authorization No. 0310793898 dated 16.2.2015)

U.O. No. 01/82lO5O/471lAM16/DES-|V/353 dated 3.7.2015

maleral亀鷺麗躙誡鳳趣譜Trs聞柵瓶
術睫面
"nd mw

n∝msPiξ躍塁‖:λ恩ぶ]t思麗肝a:誂鵬fepanm酬 吟cOmmends he ttb輛 ng

の
ノ

This issues with the approval of competent authority.

●軋
Addl lndustrial Adviser

Tel No 011_23381430

Item of lmport

Aromatic Derivative of
Dipheny amine(ADA)

1. Diphenylamine

2 Alpha Methメ styrene

hender Vikram FT
Deplt Of c&Pc UO No 14010′9572011 dated 1192015
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Tel No 011_23381430

∝p∬n器椰寝1鵬1鳳 1硼s
Subject: Advance Authorization application from M/s. AVAraw material against the export of Disodium

content I 2. So/o (+ I _O. S%)

Re「   uO No ol′ 82′050′8647AM_13/DES‐ ‖1/176 dated 23 6 2015
UO No 01/82/050/5727AM‐

16/DES‐ ‖1/275 dated 1 7 2015
UO No o1/82/050/63′ AM‐16/DES‐ ‖|′125 dated 16 6 2015

『場|∬
亀a令■き翠:1ソ

dЬ

i躙ifI靭:1雰∬郡犠悧∬::lel:lit押穆説IT

r̈msll禦鎌1偲ぶIt肥肝a誂鵬fe"・
memに∞mmm“ he制。口∞

8:i露軍:e雹書梶宅:1:∬

刷愉総 艦 I

This issues with the approval of competent authority.

1  にem OfExpOn Item of Import

ぶ:凱∬
a::i蹄
棚 l  EDTA (Ethylene Diam ne

Tetra Acetic Acid)

Deptt. or Cap- u.. No- 14010/67/201¨ 292015
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F. No..i50l l/4511/2015-Pl (Nornls)
(ir:rcmment of India

Ministr) ol Chenical & Fertilizcrs
Depa11rnent ol' Pharmaceulicals

Udyog Bhawan.
New Delhi. the November. 2015

Oflice Menrorandum
Subject: - Fixation of nornrs under para 4.7 of Hand Book of Procedures (Vol.l) 2009- l4 Case

of M/s Morepcn Labs Ltd.

g,Ъ多2

The undersigned is directed to reLr to
dat(d thc 08/07'15 ridc *hich applicarion
Dcpartnrent lbr lixation ol nonns undcr para:
departnlent has exanrined lhc nratler and the
Hartl Ihok of

Direclorale General of Forcign Trade.
Depanment ofCommcrcc.
(Shri M.V. Singh. F'l DO).
Udyog Ilhawan. New Delhi

D(lFT t1 0 N()01′ 82/507374′ AM-161DLS-31489
fronl lヽ1,s 4ヽ0rpctl l abs Ltd 、、a、 scnt t()t1ls

47R〕 r tilc c、 pOl1 0f IⅥ ()ntelukasi SOdium Ilnis
ibHo、ving !loll,lS arC lヽ |「 [lishcd tllldcr par.117()1

(Rai Kunrar)
Undcr Sccretar), k) lhe Govcrnnlcnt ol lndia

l'honer2l07l l6l

ol l'roccducs(Vo11)2009‐ 14:―

S No lnlpo ltcnl Qty. Recomnterrded kgrkg.

1

(S)-(E)-2-[2-[3-(7-chloro-2-quinolinyl)-erhenylphenyl]-

3 -hydroxypropll l-phcnyll-2-propanol 1 24

2325う \lcthan()l

D N.N-Diisoprop) lclhylamine 0300

4 Ictr-ahrdrrrlirran 315

ヽ Acetonitrile 295

6

2-[ -(Mercaptomcthyl)Cyclopr opyl] I , J -('yclopropane
Dinrethanol 040

J

|

| |
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F. No.l50I l/45 i/201 5-PI (Norms)
(ior crnnrent oi lndia

Ministry ol'( hemical & Fcrtilizers
Dcpanmcnt of Pharmaccuticals

Ncw Dclhi thc
lldvog Bharvan.

November. l0li

Oflicc Mcnrorandunl
Subject: - I'ixation ol rronrrs under para 4.7 of lland Book ol' Procedurcs l Vol.l) 1009- l-1 ( asc

ol M/s Morcpen Labs Ltd.

The undersigned is directed to rel'cr k) DGFT U.O.No. 0l/82/50/,15l/AM- I6/DES-i/190
daled the 08/07115 vide which application liom M/s. Morepen Labs Ltd was senl to this
Departmert lbr fixation ol norms under para: 4.7 lor the export ofAtorvastatin Calcium. 'lhis
depanment has exanrincd the matter and the lbllowing norms are f'urnished under parn .1.7 ol-
Hand Book olProccdurcs (Vol.l) 2009-l,l:-

S. No. Import llcnr Qty. Reconnnended kg,'kg.

1

l-lluoro-alpha-l 2-rrreth11- I -oropnrpl I l-garr:nra-oro-
\-bela-diphcD) I bcnzene bulanrntidc 0994

つ

i4R-Cis)- I. I -Dimethylethyl-6-cvanomethyl-2,2-
Jimcthyl- 1.3-dioxane-.1-acetate (,708

♪ \1e1h\ lcDc chloridc 4354

| sopropyl clher 3791

(Raj Kumar)
Under Secretary 1() the (iolernment ol lndia

Phone:2l07ll(r2
l)ircctoral. Cicncral ol lrorcign lradc.
Dcpartnrcnt ol (i)nrnrcrcc.
(Shri NI.V. Singh. Ir I l)o).
Lld)og Bha*an. Ncrr I)clhi

ハ
ヘ
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F. No.350l l/l 2ll201 5-PI (Non))s)
Government of India

Ministrl of Chemical & Fcrtilizcls
Department of Pharmaceuticals

Olllce Memorandurr
Subjcct: - Fixation oi nonns undcr para 4.7 of Hand Book of Procedurcs (Vol.l)

2009- l4 Casc of M/s Virchow Biotech Pvt Ltd.

The undersigned is directed ro retbr to DCFT U.O.No. 0l /8?/50/ 1296/AM-
l5/DES-3/1294 dated the 04/03/15 vide which application from M/s. Vir.chou.
Biotech Pvt Ltd was scnt to this Dcpartment for fixation of norms undcr para: 4.7
lbr thc export of Today Contraceptive Sponge. This deparlment has cxamined
thc matter and it is rcqucsted that I)GI'I nray call tbllowing technical dctails tr.onr
the firnr viz:-

(a)Copy ol'rnanulhcturing License fbr commercial production ol'the exporr
product.

(b)Data about actual production oflirday Contraccptive Spongc during thc
past I year alonwith corresponding consumption of indiridual inpurs
applied tbr irrport.

( c ) Justitication tbr clairning higher wastage fbr difl'erent inputs.

Phonc:23071162
Directorate General ol' Foreign Trade,
Dcpartntent ol Comrnercc,
(Shri M.V. Singh. F I-DO).
Udyog Bhawan, Nerv Delhi

Ncw Ddいぽ出朧躙 :
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F. No.l501 l /339/20 1 5-Pl (Nonns)
Govemment of India

Ministry o1'Chemical & I'ertilizels
Department of Phannaceuticals

Udyog Bhawan.
New Delhi. the Novembcr. l0l5

O1-llce Memorandum
Subject: - Fixation of nonls under para 4.7 of I Iand Book of Procedur.cs (Vol.l)

2009-14 Clase olM/s Zodas lixpoim Pvt Ltd.

The undersigned is directed to refer to DGFT U.O.No. 01182/50/l47lAM-
\6/DES-3 /223 datcd the 29106/15 vide which applicarion from M/s. Zodas
Expoim Pvt Ltd was scnt to this Department for llxation of norms under para: 4.7
lor the export ol' Meropenem lnjection lgm/500mg. This department has
cxamincd the matter and it is requcsted that DGFT may call following tcchnical
details tiom the tirrn viz:-

(a) The firm has given 2 dil f'erent DMt- with dillerent conrposirion
endorsed on their Supponing manulacturing. Rclcvant DML alongwith
Master-Ba1ch foumula may be fumishcd.

(b) Complele description of llxport product in line with relevant DMl..

2. l'his issues with the approval ofcompctcnt authority.

(Raj Kurnar)
Under Secretary to thc Govcrnmcnt ol'lndia

Phone:23071 l(r2
Directorate General olForeign Trade,
Departmcnt of Comnterce,
(Shri M.V. Singh, F'IDO),
Udyog Bhawan, New Delhi
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New Derhi.,r" r* J.,i'J;iJ:i:];1".

Ofllce Memorandum
Subiect: - Fixation ol'nomrs under para 4.7 of Hand Book of Procedures (Vol-l) 1009-1.1 Case

of M/s United Biotech Pvt Lrd Lld.

The undersigned is directed to rel'er to DGFT U.O.No. 0t /82/50/142/AM- t6/t)tjS-3/149
dated the 17106/15 vide rvhich application from M/s. United Biotech pvt Ltd Lrd was sent ro
this Department lbr fixation of norms under para: 4.7 lbr the expo( of Stanozolol Injection.
This department has examined the matter and the lbllowing nornrs are l'urnished under para {.7
of[{and Book ofProccdurcs (Vol.l) 2009-14:-

F. No.3 501 1/334/201 5-Pl (Norms)
Covemrnent of lndia

Ministry ofChemical & Fertilizers
I)epartnrent of Pharnrace uticals

IJnder Sccrctar] to thc Govcrnntcnt of lndia
Phonc:lli07l l6l

Directorrte General ol' f olcign Tradc.
Dcpnrlnrcnt of ( omntcrcc.
(Shri l\'1 V. Sineh. Iil lX)).
fldlog Bhauan- Ncu [)clhi

S N() Lxpo11 I)()dUcl Norms li)r I No. oll\ipo l)roducl.

1 Stanozolol Inicclion 50ngarl. 30ml l.575gm/r'irl
3 Stanozolol Iniection 50nrg/rnl. I 5ml 0.7875sm/r ial

Shnozolol I rhlcls l0nt8 l0mg/tablct
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Government of lndia
Ministry of Chemicals and Fertilizers

Department oI Chemicals and Petrochemicals

Subled:Advance Autho商 zalon app‖ cation from M/s PJ Industnes Ltd fOr the import of raw
matenal againstthe export of l‐methy‐ 3‐ (trnu。「Omethyl)‐ l H pyrazole‐ 5ol(MTP)

(Advance Authorzation No 1310047866 dated 12 5 2015)

Ref:  U O No 01′ 83/50/890/AM16/DES-3/948 dated 9 9 2015

M′s P 1lndustres Ltd have submitted present applcat on forthe import of raw materal against
the export of l‐ methyl-3(tlnuOrOmethyり ‐l H pyrazole-5ol(MTP)

The apphcatiOn have been examined and the Department recommends the fo‖ owing

norns forthe present Advance Authorizat on applcation

1. ltem of Export Qtv ‖em oflmport Qty

1-methyl‐ 3‐

(trmuorOmethyl)‐ lH
pyrazole‐ 5o(MTP)

l Kg '1. Ethyl trifluoro acetate, 1 015 Kg

2 Sodium Ethoxide 0 500 Kq

3 Formic Acd 0 349 Ko

4. Mono Methylhvdrazine 0859K9
5 1,2 dichloroethane 0448K9

This issues with the approval of competent authority.

G\.(tr
(A K AGARWAL)

Addl lndustnal Adviser
TeL No 011‐23381430

、饒 ahender Ⅵkmm Snoh FTDO(DESJV1 0′ o DGFT Udvoo Bhawan New Ddh-11
Deptt of C&PC U O No 15022/28′ 2012-CHJl dated(o l1 2045
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Government oflndia

Dep酬‖:需習Ⅷ留ζ』F層電晰 icJs
,L

一
夕′熱,79J

lAN軍歯難諏撫Fゞ
Addl lndustrial Adviser

Tel No 011-23381430

SubleCl:liま

i;[ill‖lili:lily]ilよ]lill‖;:li」譜ldi:!|:llgt‖
:|」〕:』ηよ:几 1:{]半

lAdvance AuthOrizat on No 1310047865 dated 12 5 2015)

Ref:  UO No 01′ 83′501891/AM16′ DES‐ 3′948 dated 9 9 2015

‖ξ』|:T:計際どヽ思:ざ肥TS朧閣鳴霧器馴路珊1鷺酬』謝尋品輩ま
dimethy soxaZOle)

The app caton have been examined and the Department recommends the fo‖ oWing

norms forthe present Advance Autho「 zation applicat on

1. ltem of Export Qtv Item of lmport Qty

LAKE PALACE(3-
12,5‐D ch Oro4-

ethoxyphenyl)―

methJSurOnゾ ]4.5
dihydro-5,5-

dimethylsoxazole)

l K9 1. Glyoxalic acid, 0 755Kg

-2. 

H ydroxyla m i ne Su I phate 0 420 Kq

3. Bromine 1734K9
4. Thiourea 0 289 Kg

5 Methvltertiary ButyI Ether 0 230 Kg

6. Paraformaldehyde 0 576 Kg

7 N― Butyl Acetate 1 284 Kg

8 Acetonttn e 1 359 Kg

-9. 

Hvdrooen Peroxide, 5oo/o Min. 0 743 Kg

10. lsopropyl alcohol 0 477 Kg

This issues with the approval of competent authority.

h FTDO(DES V)0カ
Deptt of C&PCU O No 15022′ 28′2012-CH― ‖dated (0112015
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F. No.350l l/415/2015-PI (Norms)
Governmenl ofIndia

Ministry ofChemicals & Fenilizers
Depanmenl of Pharmaceuricals

UdyoS Bhawan.New Delhi,
Dated the October, 20t 5

Olfice Memorandum
Subjecti - lixation of norms under para 4.7 of Hand Book of procedures (Vol.l) 2009-14 Case of M_/s

Polydrug Labs Pu Lrd.

The undersigned is directed to refer to DGFT U.O.No. 0 I/82/50D08/AM- t 6/DES-3/31 I dared
the 02/07/15 vide which application from MA. Polydrug kbs pvt Lrd was senr ro rhis Depa(ment for
fixation of norms under para: 4.7 for !h€ export of Metoprolol Base. This department has examined the
matter and the following norms are furnished under para ,1.7 of Hand Book ofprocedures (Vol.l) 2OO9-
l4:-

(Barnali Khastgir)
Under Secretary to the Covernmcnt oflndia

Phone:23071162
Directorate General of Foreign Trade.
Depanment oiCommerce,
(Shri M.V. Singh. FIDO),
Udyog Bhawan, New Delhi

S, NO, lnrpon Ilcni Qly. Recommended kg,&g.

l l-Methoxy Elhyl Phenol 0665

0 pichlorohydrin 0.52

, Melh)-l lsopropyl Amine 05011

-

ヘ
ヽ
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F. No. j50 l36/20t5-pllNorms, gl .< ta , 7 47
(ru\ernment oi lndra

Ministry ol' Chemical & lertilizers
Dcpartment of Pharmaccuticals

Nc、 Dclhi thc

tJdyog Bhawan.
November. 2015

Otlioc Menroranduut
Subject: - Fixation ot'nornts undcr para:1.7 olHand Book of Proccdures (Vol.l) 2009-l.l ( ase

ol lvl/s Unichenr Lahr Ltd

the urdersigncd is dircctcd k) relar lo DGI.l tl.( ).No. 0l/lt2/50/564/A M- I 6/DES-li t8l
dated thc 29/06/15 r'idc rvhich applicati(r1 l'rom M,/s. Unichcnt Labs I_td \\us senl lo rhis
l)cpanurcnt lbr llxalion ofnorms undcr pam:.1.7 lor lhc c\pon ol Co-Amoricla\ 250/125ng
t-ilm-Coated Talrlets. Ihis departnrcnt has examined thc nrattcr and the lbllorring rrulnt. .rrr
tirnishcd onder par-a .1.7 of Hand l)ook ol l,rocedures (Vol.l) 2009- l.l:-

Expo( ltcm lnlpon ltcnr Qtr. Rcconrnrcnclecl.

o-Amoxicla\ ilnr ( lavulanate and
125tu9 lablcts icrocrystalline Cellulosc ( l: I ) i0i.6nrg per tablcr

o-Anroxiclav olassiunr ( lavLllanalc and

500/l25mg lablcts Microcryslalline Clellulosc ( l: I ) 301.6m8 per tablcl

「
―
―
月

う lhis issucs with the approval ofcoDpetent authorily.

(Raj Kumar)
Under Sccretary to the Government ol lndia

Phone:2-i071 162
l)ircctoratc General ol Foreign Trade.
Deparlnrent of Commcrce.
(Shri M.V. Singh, FTI)O).
tidyog Bhawan. New Delhi
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F. No.350l 1/250/20l4-PI (Norms)
Covemment of India

Ministry ofChemical & Ferrilizers
Depanment of Pharmaceuticals

Udyog Bhawan,
New Delhi, the October,20t4

Office Memorandum
Subjecl: - Fixation of norms under para 4.7 of Hand Book of Procedures (Vol.l) 2009-14 Case

of M/s Aurobirdo Pharma Ltd.

The undersigned is directed 10 refer to DGFT U.O.No. 0l/82/50/53/AM- | 5/DES-3/69
dated the 0ll/05/14 vide which application from M/s. Aurobindo Pharma Ltd was sent to this
Department tbr fixation of norms under para: 4.7 for the expon of Simvastatin. 'fhis
department has examined the matter and the following norms arc furnished under para 4.7 of
Hand Book of Procedures (Vol.l) 2009-14:-

S. No. lmporl ltcm Qt) . Recommended kg/kg.

l Activated carbon ()035

つ
1.77

Dlllcth、 lformamide l.t3
4 lmidazolc ()58

ヽ l-o\ a\la1in l.l9
6 Nlethane sulphonic acid ()06

7 l\,lcthanol It.63

S 4ヽct11、 l lodidc 0 166

Methylene chloride 2.11

10 Pvrrolidine ()778

Ierliar)- butyldimethylsilyl chloride ()779

，

一 Tetra hydrofuran 304

This issues with lhe approval of Director (Cost).

(Barnali Khaslgir)
Iinder Secrctary to the Covernmeni of India

l)irecloralc Gcneral of Foreign Tradc.
I )epanment of Commerce.
(Shri M.V. Singh. F l DO).
(ldyog Bhawan. New Delhi
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F. No.350l l/515/2014-PI (Norms)
Government of lndia

Ministry ofChcmical & Fcnilizcrs
I)cpartmcnl of Pharmaceuticals

q,^/o. ?*g

Udyog Bhawan,
New Delhi. the March- 20t 5

Office Memorandum
Sub: Fixation ofno.., und", pu.u?-ii HiiiTiikt procedures (Vot.t) 2009-14 Case of

M/s. Hetero Labs Ltd.

-I hc undersigncd is directed to rctir ro D(;F l U.O.No.0I/82/50/7IllAMI5/DES_3/74I
dalcd the 2ll10/14 vidc which an application from M/s. Helero Labs Ltd was sent to this
l)epanmenl lbr fixation of norms under pafit 4_'l fot the export of Finarteride. This
departmenl has examined the matter and the [ollowing comments are furnished under para,l.7
oflland tlook ofProcedures (Vol.l) 2009-14:-

つ 'Ihis issues with the approval ofDireclor (pl).

(Barnali Khasrgir)
Under Secretary to the Govemmenl oflndia

Phone- 23071 t62
Dircctomle Concral of Foreign Trade.
Dcpartmenl ol ('ommercc.
(Shri M.V. Singh. FTDO).
Udyog Bhawan, New Delhi

S. No. Imporl ltcm Ql). Rec0mmended kg,tg.

|

l-Oxo-,1-Aza-5 -A lpha,Androsranc- I 7-Eleta
l'arhor, lic.,\cid L90

う Di lsopropyl fither 1017

Bis( I rinlclh) I Sil\ l)-Trilluoro Acctamide | .4',/

4 2.3-Dichloro-5.6-Dicyano Benzoquinone 0.86

F. No.350l l/494/2014-Pl (Norms)
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F. No.l50l i/3-12/20 I 5-PI (Nolms)
(lovclnrrent ol lnclia

Ministlr ot ( hcrnicll & lcrtilizels
Dcparlrnent o l' Pharruaceut icals

Neu, Dclhi. the
[Jclyog Bhawan.

Novcrnhcr'. l0I 5

OlIlce Memorandum
Subjcct: - F ixation ol'norms under para 4.7 ofIland Book ol Proccdurc-s (Vol.l)

2009- 14 Casc of M/s Shasun Pharma Ltd.

The undersigned is directed to refer to DGIrT U.O.No. 0l/82/50/3,10/A M-
l6lDIrS-3/202 datcd the 29106/15 vide which application l}om M/s. Shasurr
Pharrna Ltd was scnt to this Depaftmcnt for flxation of nornrs under para: .1.7 lirr
the expoft ol'Gabapentin Tablets USP 800Mg. 'l'his depanment has examincd
the matter and it is rcclucstcd that DGlf'l' may call copy of Mastcr-Batch tbrnrula
duly authenticted by Quality-Control Inchargc, tiom thc flrm.

2. This issues with the approval ol'competent authority.

( Ra.j Kumar)
Under Secretary to the Governntcnt of India

Phone':13071 l6l
Dircctorate General ol'Foreign l'rade,
Depaftrrent of Comnrerce,
(Shri M.V. Singh, Ii'l t)O),
Udyog Bhawan, Ncw t)elhi
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F No 35011/96/2015‐ PI(Nolms)
Govcmmcllt orindia

Ministrv OfChcmicals&FcrlHizcrs

Dcpanmcnt Of Pharnlaccuticals

UdyOg Bhawan,Ncw DclhL
Datcd thc   July.2015

omcc Mcntorandum
Sublcct:_Fixation oF n01“ Is undcr para 4 7 of Hand B00k Of Proccdurcs(V011)2009 14 Casc

of M7s Danophal口 I Chcmicals P,Ltd

Thc undcrsigncd is dircctcd to rcrer to DGFT ιりONo 01/82′50/1262/AM 15/DES―
3ノ 1061 datcd thc 13/01/15 vidc 、vhich application from M/s Danophallll Chcmicals Pvt Ltd

涌 灘 ili[W驚
|ド
灘 義 t躙

淵 ｀肌 lFcFhよl譜 1濡 l寵
'Hand Book oF Proccdurcs(VOll)2∞ 9■ 4:‐

S No lmporl Ilcnl Qty. Recommended kg/kg.

| Sulfanilamide

つ Sodiunl Nilrite 040
, Sodium Bisulphire 110

| Iso Propyl Alcohol 075
ヽ Activated Carbon 0 100

Undtt S∝はay● mc C認鳳器湘:
Phonc12307:162

I)ireclomlc General of Foreign Trade.
l)epartment of Commerce.
(Shri M.V. Singh, FI DO).
I ldyog Bhawan. Nerv Dclhi
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Government of lndia
l\rinistry of Chemicals and Fertilizers

Department of Chemicals and Petrochemicals

Subject:

(AdvanceAuthorizatonNo 0810135345dated1252015)

Ref   UO No 01′83′ 50′ 936′AM16′DES‖ ldated 10 9 2015

1. ltem of Export tem ofl

POLY    ETHYLENE
CLYCOL`00

l kg l DIETH

2 ETHYl

(A K ACARVVAL)
AddL Industnal Adviser
Tel No 011-23381430

Advance Autho百 zalon applcaton from M/s SAIBABA SURFACTANTS(P)Ltd
for the impOrt of「 aw matettal agalnstthe expOrt of POLY ETHYLENE GLYCOL‐
400

M′s SA:BABA SURFACTANTS(P)Ltd have submnted present app calon for the import of
raw materalagainstthe expon Of PoLY ETHYLENE GLYCOL400

The application have been examined and the Department recommends the following
norms for the present Advance Authoflzation application.

mpod
YLENE GLYCOL

THYLENE OXIDE

This issues with the approval of competent authonty

誦 Mmmderv mm s¨ httD"∝ 釧 9oD∝ TШ
"q Bhawan New mh鋼Deptt Of C&PC U O No 14010′ 56′201,CHJl dated力 102015
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F. No.350l l/401/2014-Pl (Norms)

(;overnment oflndia
Ministr] olChemicals & Fertilizers

Deparlment of Pharmaceuticals

(ldyog Bhawan.New Delhi,
Dated the September. 2015

otllce Memorandum
Subjccl: - Fixation ofnorms under para 4.7 ofHand Book ofProccdures (Vol.l) 2009-14 Case

of M/s Dhanuka I-abs Ltd.

.l 
he undcrsigned is directed to refer to DCFT U.O.No. 0l /82/50/ l6llAM-l6/DES-3/l63

dated the 18/06/15 vide which application from M/s. Dhanuka I-abs Ltd was sent to this
L)eparlment for lixalion of norms under para: 4.7 for the export of Amorphous Cefumxime
Axetil USP/BP/IP/JP. This department has examined thc matter and thc following norms are

frirnished under para 4.7 of Hand Book of Procedures (Vol.l) 2009- l4:-

tJndcr Sccretarv l()thc

(Barnali Khastgir)
Government of lndia

Phone:23071162

Dircctorate Cencral of Forcign Trade.
Dcpa(rrcnt ol Commcrcc.
(Shri M.V. Singh. l" l DO).
Udyog Bhawan. Ncu Delhi

S. No. lnrpon Itcnr QO. Recommended kg^g.

| I)-7A( A( Deacet) l-7-Aminoccphalosporanic Acicl) 0752

,

lZ>2-Methoxyimino-2-(Furyl-2-yl)Acetic Acid

Ammonium Sah (SMIA) 0.70

♪ l)hosphorous Pcntachloride 0784

| NlethaDol 3.05

ヽ 1ヽlcthvlcnc Chloridc 2.87

6 hlorosulphonyl Isocyanate 0.5l

フ 1.75

8 l.1.3.1- letra Methyl Guanidinc 0215

9 \.N Dinrclh) I Acctamide 1.9.1

thyl Acetate 1 .134

I -Acctoxyethylbrom ide 0.59

l:. Activatcd Carbon 0100
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Case NO:1726′ 82‐ALC4/2015 Party Name:RA CHEM

PHARMA LIMITED
Mect No,Date:5′ 82‐

ALC4/2015
25062015

HO File RLA F c Lic No,Date:0910061384

10118210501003121AM 161 :09′ 21′040'00514'AM15'       12 122011

I)ecision: The committee decided to ratify the norms based on the recommendation of
Department of Pharmaceuticals vide O.M.N035011l1O9l2O13-Pl (Norms) dt. 29.04.2013 as per

I0. details given below or as applied by the firm whi.hever is less:-

Il\pon producl 0ヽ Qly kg/kg

Efavirenz (s)-5-Chloro-AIpha-(Cyclopropylethnyl )-
2-Amino-Alpha(Trifl uoromethyl)BenTene
Melhanol

0987

Triphosgene 0131

RA may take further action accordingly.
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F. No.350l l/l4ll201 5-Pl (Norms)
Government oflndia

Ministry of Clhemicals & F'ertilizers
f)epartment of Pharmaceuticals

Udyog Bhawan,New Delhi,
Dated the Cktober. 2015

OtIce Memorandum
Subject: - Fixation of norms under para 4.7 of Hand Book of Procedures (Vol.l) 2009- I4 Case

of M/s Morepen Labs Ltd.

1he undersigned is directed to refer to DCFT U.O.No. 0l/82/50/ | 478/AM- l5lDES-
l/11I8 dated the 05/03/15 vide which application from M/s. Morepen Labs Ltd was sent to this
Department for fixation ofnorms under para: 4.7 for the export ofAtorY.stetin Calcium. This

department has examined the matler and the tbllowing norms are furnished under para 4.7 of
Hand Book ofProcedures (Vol.l) 2009-l4i

S No lmport ltem Qtt. Recommended kg/kg.

|

1-Fluoro-Alpha-[2-Methyl- | -Oxopropyl]-Gamma-

Oxo-N-Beta-Diphenyl Benzcne Butanamide 0994

(2R― Cis)1.1‐ Dimcthylcthyl‐ 6-Cyanomcthyl‐ 2.2-

Dimcthy1 1 3-Dioxanc‐ 4‐Acctatc 0708

p 4ヽcthvlcne(hloridc 4354

4 l)ii\oproplllithcr 3791

(Bamali Khastgir)

tJndcr Sccrctary to thc Govcmmcnl ofindia
Phollc:23071162

Dircctorate General of !'oreign Trade,
Department of Commerce,
(Shri M.V. Singh. Fl DO).
Udyog tlhawan. New Delhi



ノ フ

,″
ヘ ″ゞ′スる・77笙

F No 35011′ 530′2015-PI(No「 ms)
Government oflndia

Min stry of chemical&Fert‖ ize「 s
Department of Pha「 maceuticals

Datl憎計高:L鮪鮮明|:
Otfice Memorandum

Subject - Fixation of norms under pae 47 of Hand Book of procedures (Vot l) 2OO9-14.
Applacatron fom N.4/s Reddy Laboratories Limited

The undersrgned is directed to refer to DGFT U.O.No Oi/82l50/326/AM-16/DES-3/638
daled lhe 22107115 vide which application from M/s Reddy Laboratories Ltd was sent to this
Department for fixation of norms for the export of Finasteride- (Form lll) This department
has examined the matter and followrng norms are recommended against this application

S牌
摩

^4ル
a発 而 蝋 ЪbttottA6子 P・

°

TaTI

争Ж槻税|[習:胤I‖:尾f配鴛:『 1  1::
4

2  .BSTFA IBIs rTr methv s‖ v)Tr fluo「o/

Directorate General of Foreign Trade,
Department of Commerce.
(Shri lvl V Singh, FTDO),
Udyog Bhawan, New Delhi

工 1017Methylene Chloflde

Thrs issues wrth the approval of competent authoflty

(KA Kumar)
Under Secretary to the Government of lndia

Phone:-23071 '162

多少4
/
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F. No.350l l/27412015-PI (Norms)
Govemment of India

Ministry ofChemicals & Fertilizers
Department of Pharmaceuticals

Udyog Bhawan,New Delhi,
Datedthe September,2015

Office Memorandum
Subject: - Fixation of norms under para 4.7 of Hand Book of Procedures (Vol.l) 2009- l4 Case

of M/s Lee Pharma Ltd.

The undersigned is directed to refer to DGFT U.O.No. 0l/82150/l5l/AM-16/DES-3/170
dated the 18/06/15 vide which application from M/s. Lee Pharma Ltd was sent to this
Dcpartment for fixation of norms under para: 4.7 for the export of 2J'Dl-O-Acetyl-5-Deory-
5'-Fluoro-Cytedine. This depanment has examined the matter and the following noms are
furnished under para 4.7 of Hand Book of Procedures (Vol.l) 2009- l4:-

(Bamali Khastgir)
Under Secretary to the Covemment oflndia

Phone:23071 162

Directomte Ceneral of Foreign 1'rade.

Depa(ment ofCommerce.
(Shri M.V. Singh. FTDO).
Lldyog Bhawan. New Delhi

S. No. lmport Item Qty. Recommended kg/kg.

| 1.2.3-'l'riacetyl-5-Deoxy-D-Ribose r.05

0 5-「 luo『o Cvlosinc 0437

♪ Mcthvicnc Chloridc 2.00
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F. No.'1501 lr.l90/201 5-PI (N"orms)

tiovctnment ol India
Ministry ot ( henrical & Fe(ilizers

Departr]rent ol l'harnraceuticals

Ne\r'Dclhi.lhe
[ ]d\rxl Bha\\lln-

No\.eniher. l0l5

f)f'licc Menrorandum
Subiect: - Irixation ol'noI rns under para .1.7 of Hand Rook of Procedurcs (Vol.l) 1009- l'l ( asc

of M/s Surcn Lit'cscicnccs l.td.

The uldersigrred is directed lo tel'er to DGFT U.O.No. 01/til/50/405/A M- | 6/llES-3/4i6
daled the 07107/15 vide which application lionr M/s. Suvcn l,ifcsciences l-ld \\'as senl 1(} lhis
Department fbr tlxation of norms urdcr para: 4.7 for the cxport ol Methyl (E)-2-(2-

Chloromethylphenyl)--j-Methoxy Acrylate. l his departmcnt has cxanlined the nlatter and lhc

lbllowing norms arc lirrt1ished under para 4.7 of Hand Book of Proccdur0s (Vol.l) 2009- l'l:-

This issues $'ith the approval ol competenl authority.ヽ

(Raj Kunlar)
Under Secrctary lo the Covernment ol'lndiir

Phone:21071162

Directorate General of Foreign Trade.
Department of Comnlcrcc.
(Shri M.V. Singh. t'l DO).
tjdyog Bhawan, New Delhi

S. No. lmport llenr Qty. Recoirfiended kg/kg.

1 lnho Tolyl Acclic Acid Li6
う odiunr Mcthoxidc 0416

♪ otassiun) lodidc 00()8

4 io]l、 |(1l o:(1ヾ 1 .1-+
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F No 14010′ 81′2012-CH‐ ll

Government oflnd a

MiniStry Of Chemica!s and Fert‖ zers

Department of Chemicals and Petrochemicals

I am directed tO refer to your Advance Author zaton applcation received through Office

of DGFT on the sublect menuoned above in this COnnection,you are requested to submk the
fo‖ owing inforrnation Within 1 5 days of the issue of this leter

'1. Balanced chemical reaclions indicating practical yield obtained in each of the

itage ol manufacturing process with technical justiflcation along wiih

aut-hentic/standard literature in support of the yield /quantity of the raw-material

applied for imPort.
Z. Detarrs of production of E.A.ACID/IETHEMMINE/CAF in the year 2015-

16(April to bctober 2015) and corresponding consumption of raw-materials

duly certified by CA.
3. Any other relevant information.

J?rt.'38?

Shastr Bhavan,New Dethl‐ 110001

Dated:   17°,November,2015

To,

M′s Supreet chemicals PVt Ltd
Al′5402,4 phaSe,GIDC,Vapt.
Gul「at‐ 396195

鋼 興 ‐

Ta獣 柵 欝 閻 薇
載 幌 胤 120451 teraSagansttheα

"蔵

(Advance Authorization No 0310791

Yours fanhfu‖ y.

TeL No 011-23381430

Copv to■  Shn Mahender Singh vikram,FTDO(DES31.n reference to DGFT/UO No‐

01′ 83′ 50/925′ AM‐ 16′ DES‐ 1｀″920 dated 8 9 2015

lAl)iき気ミ漱

"[,ヽ

ヽ
'
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Government of lndia
Ministry of Chemicals and Fertilizers

Department of Chemicals and Petrochemicals

Sublect   Advance Autho「 zauon app calon from M′s AMl organics Pvt Ltd forthe import
of raw material against the export of  l‐ (2‐ [2‐HYDROXYETHOXY] ETHYL)
PIPERAZINE-99%MiN

(Advance Authorzaton No 5210041581  dated 16 7 2015)
Ref  UO No 01′ 82′ 050′ 848′AM16′DES‐ l‖′894 dated 3 9 2015

M′s AMI organics Pvt Ltd have subm tled present app calon forthe import ofraw
material against the export of l(212-HYDROXYETHOXYI ETHYL)PIPERAZINE―
99%MN

The app“caton has been examined and the Department「 ecommends the following

no「lns forthe present Advance Authorizat on app‖ cation

1 ltem ol Expo.t Qty Item of lmport Qty

1‐ (2‐12‐HYDROXYETHOXY]
ETHYL)
PIPERAZINE‐ 99
%MN

l k9 12(2‐CHILORO ETHOXY)
ETHANOL
2 PIPERAZINE ANHYDROuS

1 100 kg

1 626 kg

This issues with the approval of competent authority.

Tr
(A K ACARWAL)

Addl lndust「 al Adviser

Tel No 011‐23381430

噺 I MahenderⅥkram Snoh FTDOイ DESJln O′O DGFT Udvoo Bhawan New Ddh ll
Deptt of C&PC U O No 44010′ 2′2044-CHJl dated 人 ヽ102045
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File No 14010/10 /2013-CH-ll ,, dt
Government of tndia ) i No * 

'< t

Ministry of Chemicals and Fertilizers
Department of Chemicals and Petrochemicals

SubleCt:  Advance AuthoHzauon app catton from M′ so南on Chem cal Pvt Ltd forthe import
ofraw matenai aga nstthe export of 2,3,Dimethy 2,3 D nttro Butane(DMNB)

(Advance Authorization No 0310797764 dated 28 7 2015)

Ref:  UO No 01′ 82′050′ 914′AM46′DES―‖′954 dated 09 09 2015

M′s s onon Chem caI Pvl Ltd have submited present apphcalons forthe import of raw
material against the export of 2.3,Dimethy1 2,3 D nkro Butane(DMNB)
The app‖ cationi have been examined and the Department recommends the fo‖ clw ng

norms forthe present Advance Authorizat on app cation

Item of lmport
l kg 2- N(o propane

This issues with the approval of competent authority.

2.3,Dimethy1 2,3Dn‖ tro
Butane(DMN8)

体 K鵞
げ

Addl lndustnal Adv ser
Tel No 011-23381430

oDGFT U
Deptt Of C&PC U O No 14010′ 10′2013-Ch‖ dated魚 102045
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′ 4/..しだ Government of lndia
Ministry of Chemicals and Fertilizers

Department of Chemicals and Petrochemicals

Subject: Advance Authorization application from M/s Survival Technologies Pvt. Ltd for
the import of raw material against the export of Trimethylsilyl Trifluoromethane Sulfonate

Ref: U.O. No. 01/82/050/895/ AM- 16/946, dated 9.9.2015
(Advance Authorization No.0310797796 dated 17.1.2015)

M/s Survival Technologies Pvt. Ltd have submitted present application for the import of raw

material against the export of Trimethylsilyl Trifluoromethane Sulfonate

The application has been examined and the Department recommends the following norms for

the present Advance Authorization application.

1. ltem of Export Qty Item of lmport Qty

Trimethylsilyl
Trif luoromethane Sulfonate

l kg l TRIFLIC ACID
(THluo「 o methane Sulfonic Acid)

0 892 kg

This issues with the approval of competent authority.

Addl lndustr al Adviser

Tel No 011-23381430

Deptt of C&PC No 14010′62/2010‐ CH ldated 、1 102015

ヽヽ いヽヽヽr
(A K AGλRWAL)
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ヘ F. No.-'1501 11328/201 3-PI (Nornrs)
(iovernment of lndia

Ministrr of Chenrical & Fertilizers
Dcparlnrent of Phamraceuticals

IJdyrg 13hauan.
Ncw Delhi. lhe 24rr'.tunc. 201-l

Of]lce Memorandum
Subiect: - Fixatiorr ol norfis undcr para 4.7 ofHard Book of proccdurcs (Vol.l):009-l.l (.asc

of M/s. Aumbindo Pharnra Lrd.

Qty. Ilccorttmenclccl Lg,kg.

Ihe undcrsigncd is direcrcd lo rct'cr ro I)Glll U.o.No.0t/lt2/50/t.l5li.,\iVll,,l)FlS.l15l
drlcd dlc 09/04/l.l viclc uhich a. applicirlion tiom N4/s. Aurobinclrr l,harma l.r(l wirs scnr to this
[)cpaflnrcnt lbI l]ration of norrs uDder- para: .1.7 lor the c\port of l,cr.ol.loracin. -l.his

dcpafuncnl has cxunrincd thc nlirltcr and thc lbllouing nornls irre limishcd undcr lrfo -l_7 ()1.

llan(l llook oi Proccdurcs (Vol.l) l(XX)- l-l:-

Import Itenl

t rrhiiyr lic ,tcicl

inreth\ I Sull()\idc

―Mcdl、1

\'n1cci ('llrb()n

Sleanl,l l hcnul ( oal

'fhis issucs with the approval ol Director ((\)st)

('8571

()2193

(,432

0.010

.\s pcr t-ucl ;rolier

(l{ai Kunrar)
[]nder Secretar)'. to lhe Covcrnntcnl ol Indiil

pl_Nornls

Direclorate Gener'al ol'Foreign l radc.
l)cpannlent of Comnrcrcc.
(Mrs. Lalita Maini. Iil I)O).
I lcl]rrg l]hawan. Neu I)clhi.

9i, u32-
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F. No.350l l/196/2015-Pl (Noms)
Govemment oflndia

Ministry ofChemicals & Fenilizers

. Depanment of Phamaceuticals
Udyog Bhawan,New Delhi,

Datedthe September,20l5

Ofnce Memorandum
Subject: - Fixation of norms under para 4.7 of Hand Book of Procedures (Vol.l) 2009-14 Case of M/s

Aurobindo Pharma Ltd.

The undersigned is directed to refar to DCFT U.O.No. 0l/82/50/1557/AM- I5/DES-]/52 dated
lhe l2106/15 \,ide which application from M/s. Aurobindo Pharma Ltd was sent to rhis Deparlment lbr
fi\aliolr of nornrs under para: 4.7 for rhe exporl ofSaquinavir Mesylate. 'fhis depanmenl has examined
lhc Dlatlcr and the follorving norms are turnished under para 4.7 ol Hand Book of Procedures (Vol.l)
2009-14:-

(BarnaliKhaslSir)
U nder Secrelar) to the Govemment of I ndia

Phone:23071162
Dirccloratc CeDeral ol'Foreign Tradc,
I)epanment oiCommerce,
(shri M.v. Sinsh. FIDo).
L-ldyog Bhawan. New Delhi

S No Inlpon lteDr Qt). Recommended kg,/kg

| N-Hvdroxv-2-Pvridi none 0.01

N.N-Dic-vclohexyl Carbodimide l. t0

Activated Carbon 0098

| Brommhloromethane 1.1.1

5 Di Methyl Formamide 1256

6 Iso Itop\lAlcohol 2008

'7. lso Quinolinel3S)-Carboximide 0598

X [.'Phen]lalaninc l.t5
() L'(+) Asparagine Monohydrate 0.12

Methane Sulphonic Acid 0338

II Methanol 0909

ll Melhylenc Chloride 2334

lt. N-Hydroxy SLrcinimide 0341

l.l. TetrahvdroFuran 3370

t5. Toluene 0663

「iヽИcthvl Chlorosilanc 0770



IL
t' ^/o'14\<F. No.350l l/82/2015-Pl (Norms)

Covernment oflndia
Ministry ofChemicals & Fenilizers

Department of Pharmaceuticals
Udyog Bhawan.New Delhi,

Dated the June. 2015

Ol]fice Memorandum
Subjcct: - Fixation of norms under para 4.7 of Hand Book of Procedures (Vol.l) 2009- l4 Case

of M/s Divi's Labs l-td.

The undeBigned is directed to refer to DCFT U.O.No. 0l /82/50/822lAM- lslDES-
3/1098 dated the l5/01/15 vide which application from l\rs. Divi's Labs Lrd was sent to this
Department for fixation of norms under para: 4.7 for the export of Alpha-(2-Methyl Amine)
Ethyl Benzene Methrnol. This department has examined the matter and the following norms
are furnished under para 4.7 ofHand Book ofProcedures (Vol.l) 2009-14:-

2- This issucs with lhe approval ofDirector (PI).

(Bamali Khastgir)
Under Secretary to the Government oflndia

Phone:230?l 162
I)irectorate General of Foreign Trade.
Department of Commerce.
(Shri M.V. Singh. TII DO).
tJdyog Bhawan. Ncw Delhi

S No lmport ltem Qty. Recommendcd kg/kg.

| 13cぅ /:〕 (lc11、 dc | .'/2

つ lso Propyl Alcohol 0.711

♪ I'rllldiun) 0002

4 l'ariili)nnaldch\dc 040

). Acelophenone l.6l

Sodium Iloro II\dride 0.
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F. No.350l 1/81/2015-PI (Norms)

Govemment of India
Ministry of Chemicals & Fertilizers

Department of Pharmaceuticals
Udyog Bhawan,New Delhi,

Dated the June, 2015

Office Memorandum
Subject: - Fixation of norms under para 4.7 of Hand Book of Procedures (Vol.l)

2009-14 Case of M/s Divi's Labs Ltd.

The undersigned is directed to refer to DGFT U.O.No. 0l l82l50ll49l/AM-
l5/DES-3/89 dated the l6106/15 vide which application from M/s. Divi's Labs
[,td was sent to this Department for fixation of norms under para: 4.7 for the
export of Nabumetone. This department has examined the matter and the
following norms are turnished under para 4.7 of Hand Book ol Procedures (Vol.l)
2009-14:-

2. This issues with the approval ofDirector (PI).

(Barnali Khastgir)
Under Secrelary to the Govemment of India

Phone:23071162
Directorate General of Foreign Trade,
Department of Commerce,
(Shri M.V. Singh, l'1'DO),
Lldyog Bhawan, New Delhi

S. No. Impon Item Qty. Reconrmended kg/kg.

l. 2-Acetyl-6-Methoxy Naphthalene t.71

つ 3.16
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Government of lndia

Ministry of Chemicals and Fertilizers
Department of Chemicals and Petrochemicals

Subject: Advance Authorization application from M/s. Deepak Nitrite Ltd for the import of
raw material against the export of ORTHO TOLUIDINE.

(Advance Authorization No. 311052056 dated 22.12.2O11.)

M/s. Deepak Nitrite Ltd have submitted present application for the import of raw material

against the export of ORTHO TOLUIDINE.

The application has been examined and the Department recommends the following norms for

the presentAdvance Authorization application.

This issues with the approval of competent authority.

l  ltem of ExpOrt Qty Item of lmport Qty

ORTHO TOLUIDINE l kg TOLUENE 1 040 kg

製
へ 等 鴇 (tr

(A K ACARWAL)
AddL lndustrial Adviser

Tel No 011-23381430

D U
dated 19102015

h-11
Deptt Of C&PC U 0 No 14010′ 36′2012-CH l
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No.23 (2)/2014-Chem.

O/o THE DEVELOPMENT COMMISSIoNER (MSME)
(Chemical Division)

7th floor, A Wing, NirmaD Bhawan,
New Delhi

86 october, 20 I 5

OFFICE MEMORANDOM

Sulr.r Amcndmcnt of the norms in r/o thc Advlrnce Authorization No. 310710561
dated26.09.2012 issued undcr Para 4.7 of HBP (Vol,I) obtaiaed by M/s Mrksotr
Indusiri6 Pvt. Ltd,, - regarding.

Kindly refer to U.O. No. 0l /82l050/889/AMl3/DES-lll/I356 dated 9.3.2015 enclosing
representation ofthe unit on the subject mentioned above.

The unit has r€quested to amend the descdption of the items of €xport. However, it is
mentioned that there is no change in consumption in raw materials i.e. quantity ofimport items.

In this context,the description ofthe items ofexport may be arnended as follows;

1. VICKS VAPORUB DCRB 5C lSx60(D[SP)x t8AWCG
2. VICKS VAPORUB DCRB loc lSx60(DISP)x lSAWCG
3. VICKS VAPORUB DCNG RUB 25G x 12x24P.CODE
4. VICKS VAPORUB DCNG RUB 50Gxl2x8 AWCG U/50G lSxl2xl2 AWCG/DCNG

50G x 12 x 8 ORG AWCG/50Gxl2xl2 ORG
5. VICKS VAPORUB DCNG RUB l00Gx6xl2 AWCG.

ヘ

This issue is with the approval ofcompetent authority.

絣
Asst Director(ChCm)

Shri Mahendr! Vikram Singh,
Foreigo Trade Development Officer,
R.No.4l4,
O/o Director Cenerrl ofForeign Trade,
M/o Commerce and lndustry,
DES UI Sectior
Udyog Bhawan, New Delhi
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